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LOK SABHA DEBATES

—_ -

LOK SABHA

Friday, Juns 4, 1971{Fyaistha 14, 1693 (SAKA)

The Lok Sabha met at Eleven of the Clock
{MR. SPEARER tn the Chair]

ORAL ANSWERS TO QUESTIONS

Evagion of Taxes

*272. SHRI (. K. CHTANDRAPPAN :
Will the Minister of FINANCE be pleased to
state :

(a) whether Government have estimated
the amount of tax being evaded n the country
and if so, the amount thereof ;

(b) the number of persons prosecuted or
imprisoned for concealment and false declara-
tion of income in the last three years ; and

{c) the steps taken by Government to put a
stop to tax evasion ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) The Government is fully aware
of large scale income-tax evasion in the country,
but it has not been possible to quantify the
extent of this cvil. Various Commussions and
Committees appointed mn the past have exa-
mined this question but have hcen unable t»
make a definite estimate.

(b) Prosecutions were launched in 83 cases
for tax evasion during the financial years 1963
69 to 1970-71. During the same period 21
persons have been convicted.

(c) Several important measurcs have breu
taken by the Government to put down tPc evil
of tax evasion. Considerable emphasis was

2

fawd on this subject in the Budget whizh was
presented by the Finance Ministe: last weck.
In addition to the administrative measures
tiken in this direction, the legal provisions are
also propoted to be further fortificd with a
view to make decisive impact on this com-
plex problem. A statement giving a list of the
various measures undertaken in this direction
during the: Jast few years and thosc which are
contained in the Budget 1971-72, 1s placed on
the Table of the House. [Placed in Library.
See No, LT—312/71)

SHRI C. K. CHANDRAFPAN : I am very
much disappointed in getting such a reply
from the hon. Munister. A lengthy statement
is also placed here. Unofficially it 1s estimated
that about Rs. 4,000 crores of tax is being
evaded in our country, It was alo admitted
by the Government, and several enquiries had
been made in this matter in the past. Shri P.
(.. Sethi, the then Mumister of Finance said
sometine back in the same House, that there
was a case against the Birlas. I should like to
know from the hon. Minister whether any
specific action has been taken againat the Birlas
and also against the monopoly houses which
were evading taxes.

SHRI K. R. GANISII: As 1 submitted
mm my mam reply, there is largescale tax
evasion. Although various estimates are avail-
able in the very nature of this evil it 1s difficult
to estimate the extent of this in exget figures.
Jovernment does take various measures. For
untance the Incomnestax Investigation Come
missinn in 1947 detected Rs, 48 crores involve
ing 1038 cases. Under the voluntary disclos
surc scheme of 1951 a sum of Rs, 70 crores
were disclosed.  Under the Finance Act of
1965, Rs. 52.18 crores were disclosed. Under
the Finance Act IT of 1965, Rs, 114 crores were
disclosedl. The income-tax department itself, in
the normal course of assessment between 1964
and 1969, detected consealed income amourts
ing to Rs. 161 67 crores. As far as this parti-
cular question is concerned, 1 shall need notice,
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SHRI C. K. CIIANDRAPPAN : It is again
very disappointing because the dimension of
tax evasion is so big and the Government itself
had admitted it. The figures of collection he
has given shows only paltry amounts collected
in comparison to the big amounts evaded.
The measures proposed have all proved useless
in the past. I want to know whether Govern-
ment would consider such measures like con-
fiscating property of those big mnopoly houses
in case it is found that they are cvading tax.
Sccondly why could not Government think of
demonetising the currency ? These were pro-
posals made by various commissions appointed
by the same Government. They do not cven
publicise in a big way who are the big tax
evaders, the big monopoly houses in the country
who are looting us and the Government
appears to be helpless ?

MR. SPEAKER : Did you pick out any
question from this ?

SHRI K. R. GANLSH : As for the various
proposals he has made, this Iouse is aware
that at the moment the Direct Taxes Enquiry
Committee is going into the entire question,
The interim report is under the consideratisn
of the Governm=nt., The final report is also
expected. But tax evasion does not pertain
only to the monopoly houses ; it is spread over
a large area. I: is easy to catch monopuly
houses because their accounts and other things
are there but the evil is 30 wide spread that it
will take all the administrative measures of the
Government.

SHRI SUBODH HANSDA: From the state-
ment it appears that thc Wanchoo Committec
has been appointed by the Government to go
into the problem of black money. May we
know according to the terms of reference of
this committee when it is going to report to the
Government ?

SHRI K. R, GANESH: The Wanchoo
Committec has already submitted” its intevim
report which is under the consideration of the
Gcevernment. Its final report is also expected.
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SHRI K. R. GANESH: This question
is about cvasion of tax. There is difference
between evasion and avoidance. In the state-
ment that has been appended to the reply to
the question, a number of measures have been
detailed. These measures are designed to take
care of contingencies such as the one the hon.
Member has in mind,

SHRI S. M. BANERJEE : My hon. friend
has asked a question about evasion and the
question relates to that. Quite a big amount
has been detected and the amount written off
is more than Rs. 700 crores. The evasion,
according to the rough calculations of many
cconomists, is about Rs. 4,000 crores. I would
like to know from the Minister whether one of
the reasons for this is non-publication of the
names and no penal action against them.
What concretc measures have been taken by
the Government and why the Gavernment arc
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not bringing out blackmoney by demonetising
hundred rupee notes ?

SHRI K. R. GANESII: As far as the
publication of the names is concerned, the
Income-tax Act has been amended and the
names of big defaulters have got to be publi=
shed. Only yesterday in bis very able budget
speech Shri Indrajit Gupta pointed out that
these names have been published in the
Calcutta papers. As far as the other question
is concerned, it is a policy matter,

SHRI S. M. BANERJEE: Sir, I want
your guidance. Otherwise, they will evade
any question, Like tax cvasion there will be
answer cvasion, I asked what measures have
been taken to bring out the black money. The
Minuster says that it is a question of policy.
We are putting qirstions to the policy makers.

MR. SPEAKER: I think the Mimster’s
reply is correct.

Next question. Shri H. N. Mukejec.

SHRI PILOO MODY : Obwviously, I have
not caught your eyes.

MR. SPEAKER : I have scen him. But he
did not catch my «yes.

SHRI PILOO MODY: I did not catch
your eyes, ***

ot Yo qvo W : *** areqer I,
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SHRI S, M. BANERJEE : Sir, we appre-

ciate humour but this is not in good taste.***
It is in bad taste.

MR. SPEAKER : I was busy looking into
the list. I did not hear what he said.

THE MINISTER OF FINANCE (SHRI
YESHWANT RAO CHAVAN) : He said*+*

MR. SPEAKER: I did not hear him be-
tause T was busy looking into the list as I had
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passed on to the other question., This remark
is not in good taste, Of late he has been very
rough in his humour. I do not like it. Some-
times 1t is very good bhut not always.

o gAq ®YT: TR IGE A FAA
fear andr

MR. SPEARER : It will be expunged.
All the time he 1s making running commens
tary. I do not ke it.

Control on Gold

*27t. SHRI K. LAKKAPPA: Will the
Minister of FINANCE be pleascd to state :

(a) whethcr Government have any scheme
under considcration to control gold with a
view to mopping up resources for planned
development ;

(L) whether Government propose  to
impose any restriction so that a family is
allowed to retain only 20 tolas of gold and the
excess is taken over by Government ; and

(c) if so, the main features of the proe
posal ?

THE MINISILR OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). No, Sir. However,
there is alrecady a ban on the possession of
primary gold cxcept by public religious
institutions, licensed dealers, refiners, certified
goldsmiths aund authoiised industrial users of
gold.

(c) Does not arise.

SHRI K. LAKKAPPA : The State Minis-
ter of Planning, Shri Mohan Dharia, made a
statement on the 7th May, 1971 that a family
should be allowed to retain only 20 tolas of
gold and Government should take over the
surplus gold. Is it a fact that he has reflected
the views of the Government of India so far
as gold control is concerned ; if so, whether
Government has any new proposals for gold
control and what is the outline ?

SHRIK.R. GANESH : A similar question

*%4 Expunged as ordered by the Chair,
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was proposed in the other House and the Plan.
ning Commission has written to the Rajya
Sabha Secretariat as follows :

““As the views expressed by the Minister
were personal, as made clear by him at the
informal gathering, the question of the
Government taking any steps at this stage
without further examination of their detailed
implication hardly arises. In any case,
most of these measures are closely related
with the Central Government’s Budget and
the fiscal policy and by their very nature
preclude any statement of Government
position in advance of the presentation
of the Budget and the policy statement in
the Budgst speech of the Finance Minis-
ter.”

My hon. colleague had clarified that he was
speaking to a group of journalists only in
his personal capacity and this did not reflect
the views of the Government.

SHRI K. LAKKAPPA : I do not think
that Shri Mohan Dharia is having a dual
capacity, one making a statement outside and
the other denying it inside. The policy of the
the Government, so far as gold control is con-
cerned, has failed to have an effective check
on the smuggling of gold into this country.
Gold is coming into India by way of various
sources, Dubai and other places, worth nearly
Rs. 400 crores. Therefore it will adversely
affect the economy in this country and thereby
create inflation. The halfhearted measure of
gold control would never bring any credit to
this country and also to this Government.
‘This Government should consider scrapping
the Gold Control Order and putting forth
some other stricter measure to sec that gold
is not used by anyone or it should once and
for all scrap the Gold Control Order. What is
the reaction of the Government so far as this
aspect is concerned ?

SHRI K. R. GANES!1 : There is no pro-
posal with the Government to scrap the Gold
Control Order.

SHRI K. LAKKAPPA : My other question
was ¢ What is the other measure to be imple-
mented strictly not to allow the use of gold in
this country by any person, because even
keeping in view the present Gold Control
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Order, everydody is using it and the Gold
Control Order is not effectively operating in
this country ? Therefore, what is the other
measure that this Government is contemplat-
ing to check this and what is the enforcement
of any law so far as this aspect is concerned ?

SHRI K.R. GANESH : There is already
prohibition as far as primary gold is con-
cerned, The importation and the keeping of
primary gold is already prohibited. Under
the Gold Control Act, up to acertain limit
only are ornaments permitted to be kept with-
out declaration.

SHRI S. M. BANERJEE : May I request
that this should be answered by the Deputy
Minister. Shrimati Rohatgi knows better
about ornaments. She will give a better
reply.

SHRIK. R. GANESH : The Gold Control
Act was designed as an aati-smuggling measure
and various other steps are being taken to see
that the smuggling of gold is stopped.

sitgat wRaTAd wa oo e
q51em 7 wgr f5 fafega 20 o &
afys foedt F a7t W T1fg®, =g
wAw &1 T A%y g 2w feqfy oy
g fr afz afgaresl & sygsor 9 &
wrAy &Y o gy wlasr § 9ad snr e
gFar & ag a8 @m0 ™ Y ww
T w1 af @ qifgw ) zw ¥ Af-
aret 9T sfag wwy q@ar

oft ®o e waw : FY 77 Al wqr
qr, 7T gEn & Fgr

SHRI SHYAMNANDAN MISHRA : It
does seem to us that gold control measures are
not proving as cffective as were expected to
be. So, the specific question that I would
like to ask is whether the Government has any
scheme of incentives so that the owners of gold
are encouraged to come forward with declara-
tion of gold or to deposit gold for the support
of our development programmes.

SHRI K. R. GANESH : It is a suggestion
which the Government will consider,
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SHRI SHYAMNANDAN MISHRA: Iam
asking for information, not suggestion. I want
to know whether the Government has any
specific scheme of incentives to encourage
owners of gold to come forward.

SHRI K.R. GANESH * At the moment,
there is no such scheme with the Govern-
ment.

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : Ifyou have
any specific suggestion, certainly, we will wel-
come it.

SHRI VAYALAR RAVI: The smuggled
gold is being sold by persons and jewellers
without giving any bill or keeping proper
record. They never issue any bill or keep any
record. Do the Government take a serious
view of it ? Also, there 1s no check by erther
sales-tax or income-tax officers. May I know
whether the Government will see that those
who are selling gold without any bill or any
kind of record will be punished severely.

SHRI K. R. GANESH : It is a suggestion.
We will keep that in view.

SHRIMATI LAKSHMIKANTHAMMA :
It is not a fact that all women have lure for
gold or they want to keep all gold for them-
sclves. There was a time when men were also
wearing jewels. Now, women want to be
equal partners in the malking of society and,
for a socialistic society, they want to come
forward and give up lure for gold. May I
know whether the Government has taken the
cooperation of women’s organisation tn this
respect. A note was sent to our colleague
Shrimati Mukul Banerjee on this. They have
been doing the work., May I know whether
the Government is also seeking cooperation
from them ?

SHRI YESHWANTRAO CHAVAN: We
are, certainly, willing to take cooperation of
the women’s organisations. If they come for-
ward with their specific suggestions, we will
look into them,

it gem @ wgam v
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SHRI K.R. GANESH : It is a fact that
there 18 considerable smuggling of gold in the
country. Various measures have been taken
by the Government, both legislative, adminis.
trative and economic. The Customs law has
been changed. Recently, also, the Finance
Minister, tn his Budget has given detais of
particular steps to be taken 1n connection with
thus, Preventive mieasures for strengthening
the Customs Houses have also been taken, The

smugghng operauons on the Indo-Nepal
border have been strengthened.

Demands of Employees of Indian Airlines

*276. SHRIS. M. BANERJEE: Will the
Minister of TOURISM AND CIVIL AVIA.
TION be pleased to state :

(a) whether demands of the employees of
the Indian Aurlines for which they went on
strike 10 March this year, have since been met ;
and

(b) if so, what are those demands on which
seitlement has been reached and also those
which are still awaiting settlement ?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. XARAN SINGH) :
(a) and (b). Agreement has been reached
between the management and the Air Corpora-
tions Employees Union in respect of certain
categories of employees numbering about 8000,
Negotiations are in progress regarding the
other categories.

SHRI S. M. BANERJEE : At the time the
strike we called off at the instance of the
hon. Minister and with the good offices of the
hon, Minister of Labour Shri Khadilkar, cer-
tain assurances were given. I wish to know as
to what has happuned to those assurances and
whether those assurances have been fulfilled.

DR. KARAN SINGIHI: I am not
whether he is referring to the strike in Decem-
ber or the lock-out,

sure

SHRI S. M. BANERJEE : It was continu-
ing for the whole year.

DR. KARAN SINGH: I am sure there
will be no going back on them.

AN HON. MEMBER : The question itself
says ‘Strike in March’.

DR. KARAN SINGH: In March, there
was a lock out, and strike followed by lock out.

SHRI S. M. BANERJEE : Before lifting
the lock out there were certain assurances
given the Labour Minister. I want to know
whether those assurances have been fulfilled.

DR. KARAN SINGH: Generally the
atmosphere is improving in regard to the
labour-management relations. And, I hope,
he will see further agreements very shortly.

SHRI S. M. BANERJEE : Is any perma-
nent machinery—apart from the JCM-—being
evolved, to sce that their demands are discussed
properly and decision taken so that they nced
not resort to strike causing loss to the nation
and inconvenience to the passengers ? I would
like to know whether any such permanent
machinery is being cvolved to see that lahour
relations improve and there is no strike what-
soever in future.

DR. KARAN SINGH: Already, as the
hon. Member knows, there is the machinery
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available under the Industrial Disputes Act.
In addition, we are comsidering this matter
very carefully. We have set up a committee
in order, specifically, to advise us as to how to
improve labour-management relations, If as
a result of their report certain concrete sugges-
tions arc made, I myself would be extremely
happy. I am deeply anxious that resort to
such unfortunate situation should not recur in
future.

SHRI INDRAJIT GUPIFA: [ want to
know whether this agreement which was
artived at, was arrived at with both the unions
or only one union. It was said that therc was
certain difliculty felt due to the contradictory
stand taken by the two unions. There is the
Technicians Union and the other one ACEU.
Has this agrcement been reached with the
approval of both the unions or with only one
unjon ? If it is arrived at only with one union,
how do they propose to scttle the matter with
the technicians ?

DR. KARAN SINGH: This agreement
which was taken was with the ACEU and
negotiations arc continuing with the IATA.
Iam happy to be able to say that in these
negotiations the ACEU was much more help-
ful particularly in regard to the controversial
categories, Therefore, this agreement does not
in any way adversely affect the other units. I
hope the agreement with the other units will
also be reached,

SHRI B. S. MURTHY : Has any attempt
been made to see that a permanent device is
available always in order to see that no such
strikes are hercafter resorted to ?

DR. KARAN SINGH: I bave alrcady
said that there is already the Industrial Dis-
putes Act which lays down procedure for
resolving disputes.

SHRI B. S. MURTHY : In the Ministry,
I ask,

DR. KARAN SINGH : 1 don’t want the
Ministry to be directly involved, but we hope
the Corporation itself will be able to evolve
some working arrangement with the other
Unions. We have set up a Committee which
will help in evolving these decisions,
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PROF, S. L. SAKSENA : May I know the
amount of loss suffered by Government asa
result of the strike and lock-out ?

DR. KARAN SINGH : As was mentioned
carlier, there were a number of strikes during
last year, and I must say that they have adver~
sely affected the corporation. This particular
lock-out resulted in a loss of Rs. 1°24 crores to
the Corporation,

PROF. S. L. SAKSENA : What was the
amount that the agreement had cost to the
corporation 7 What is the cost of the conces-
sions given to the employees as a result of this
agreement P

DR. KARAN SINGH: The agreement
cnvers a period of three years from 1969-70 to
1972-73 and the expenditure will be staggecd
over these three years. It is not possible for me
to say any one quantified figure about the cost.
If the hon. Member is asking what the f{inan-
cial implications of this agreement aie, then [
would say that the financial implications are
going to be spread over thice or four years,
and it is not possiblc for me to give o definite
{igure. But whatever it is, I am bappy that
the agreement has come about, because it is
in the interests of the workers as well as the
corporation.

Increase in Freight on India’s Exports

*277. SHRI INDRAJIT GUPTA: Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state

(c) whether the Japan-Arahian and Persian
Gulf-Japan Conference has deeided to increase
freight on Tndia’s exports by 12,5 per cent
from 1st June, 1971 ;

(b) whether the increase will adversely
affect India’s exports to Japan and Hongkong ;
and

(c) if so, the action tahen by Government
in the matter ?

THE, MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) Yeos,
Sir. However, according to information avail-
.able with Government the increase will take
;effect from 1st July, 1971,

t
|
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(b) Shipping freight being one of the several
factors which influence the foreign trade of
the country, this increase in freight is apt to
rednce the competitiveness of our exports.
However at this stage it is difficult to say to
what extent our expoits to Japan and Hong-
kong will be adversely affected by this increase.

(c) While it is being urged on behalf of the
shipping conferences that operational expenses
in most of the liner trades have increased “on
an unprecedented scale” 1n recent times during
the process of consultation and discussion with
the Conference lines, Government have em-
phasised the need to maintain at least
a modicum of stabiliy in freight rates and cone
tain the rate of increase, if at all justified, to as
low a level as possible and in particular to
ensure that sensitive items of our exports are
not, by and large, affccted.  Wath this objective
in view the Freight Investygation Bureau lent
support to the All India Shippers’ Council in
their discussions with the Conference. Asa
resndt, the rate of increase way scaled down
from 15% to 12.5%, and oil cakes have been
fully exempted fiom the increase. The €lon-
firence has also agreed in principle to accord
special concessions to sensitive  commoditics on
the shippery’ making out a proper case therc-
for,

SHRI INDRAJIT GUPTA : Only a couple
of days ago, the hon. Minister had admitted
in reply to another question that the 15 per
cent increase in freight charges had been
imposed also by the India-UK-Continental
Conference. So, it seems that both in the
westward direction as will as in the eastward
ditection, our trade is being subjected to
further freight increases. In the context of the
Plan and so on that we aie discussing at
present in the budget, what is the total amount
which we speud apnually now by way of
freaght charges, and which we had to incur by
having to pay these forcign shipping lines ?
‘What is the total amount incurred ¢

SHRI RAJ BAHADUR: I am sorry I
shall not be able to give the total amount of
ficight that the country has incurred, without
netice, because I do not have that figure here
with me. But it is truc that the other Con-
ference also has increased (he rates. For the
first time, we have taken up the line that
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there may be some basis for thisincrease,
because they say that the stevedore charges
have increased, the port chargeshave increased,
the marine charges have incrcased, and the
wages have been increased and that the
bunkering charges have increpsed etc. We
want to draw a distinction between the two
types, namely thuse charges which are control-
lable by us and those charges which are not
controllable by us. For cxample, take the
bunkering charges. If the fuel charges are
increased, they can also raise the rates ; just as
we increase the freight rates, they can also
increase the rates if the fuel charges and
bunkering charges go up. That is what our
delegation which is going there on the 1ith
and 12th will discuss in London and will
impress upon them.

SHRI INDRAJIT GUPTA : This position
will continue to exist so long as our Indian
shipping is at a very low level of growth. So,
I would like to know whether Government
have any specific programme in hand to
increase our own indigenous capacity rapidly
so that we shall not have to be haplessly
dependent on foreign shipping all the time.

SHRI RAJ BAIIADUR: We have been
taking all possible steps to incrcase our shipp-
ing capacity, and we have registered a good
deal of progress. Even during last year, we
placed orders for about 6.05 lakhs tonnes
DWT. Thisis a sizeable quantity of orders
placed. As for our dependence on liner
conferences, liner conferences are in vogue and
they are useful in many ways for international
trade because they provide a modicum of
stability of scrvices, stability of charges and
also regularity of services which even chartering
or even our own shipping may not in all
cases be able to ensure or provide. So we have
become members of the Liner Conference and
yet we try to discipline them as much as we
can to the best interests of our country,

SHRI INDRAJIT GUPTA: Are
members of the Conference ?

you

SHRI RAJ BAIIADUR : We are members
of some of these conferences, of course.,

SHRI A, N, VIDYALANKAR: We are
exporting quite a lot of iron ore to Japan. I
want to know whether the extra cost will be
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incurred by us as exporters, or by the Japanese
importers 7

SHRI RAJ BAHADUR : Ultimately, all
these increases really go to increase the cost of
the commodities, and the buyer certainly comes
to be prepared to pay for them. But then it
has to be shared by the seller also in some
cases. So, it is very difficult to say, but at any
rate, I have already said that it is difficult to
say at this stage whether it will have any
appreciable effect on the quantum of our
export, because they arc governed by bilateral
agreements about the quantities to be exported
from India to Japan.

Fall in value of Indian Rupee
+
%278. SHRI BIREN DUTTA:
SHRI CHANDRIKA PRASAD:

Will the Minister of FINANCE be pleased
to state :

(a) whether the value of the Indian Rupee
has gone down in recent months in the free
market in foreign countries ;

(b) if so, the present rate of exchange in the
fiee market outside India ; and

(c) the reasons for the fall in the value of
Indian rupee ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) to (c). The
par value of the rupee has remained unchanged
at 13.33 U.S, cents since 6th June, 1966. The
Indian rupee today is stronger than it was
soine years ago as is evidenced by the sub-
stantial reduction in India’s trade deficit and a
sizeable accretion to her reserves that has
taken place. Authorized forcign exchange
transactions are carried out at fates varying
within the permissible range of one per cent
from the par value. The rates for unauthorised
transactions, which are marginal and sporadic
in character, may fluctuate over time or from
one place to another so that it is not passible
to indicate any rate which may be considered
representative of illegal transactions outside
India.

SHRI BIREN DUTTA: May I know
whether it is a fact that the value of the Indian
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rupee has gone down because of the accumula-
tion of black money in foreign countries due
to the overinvoicing of import and underinvoc-
ing of export by the monopoly control of the
Indian export and import tiade ?

SHRI YESHWANTRAO CHAVAN - The
value of the rupee has not gone down , that is
the point.

SHRI BIREN DUTTA: May I know
whether the value of the rupee 13 going down
due to its close link with the dollar whose
value is going down ?

SHRI YESHWANTRAO CHAVAN: Asl
said, I do not accept the hon. Member’s point
that the value of the rupee h1s gone down,

Effect on Tourism by proposed withdrawal
of concessions by the Railways

*280. SHRI R. S. PANDLY . Will the
Minister of TOURISM AND GIVIL AVIA-
TION be pleased (o state .

proposiug  to
avatlable to

(a) whether Railways are
withdraw the concession now
foreign tourists visiting tourist places 1n the
country by rail and if so, the reasons therefor ,

(b) whether the Tourism Department has
been consuited on this proposal and if so, what
are 1its views ; and

{c) how the proposed withdrawal of conces-
sions by the Railways would alfect torurism
the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF TQURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI): (a)
Yes, Sir. The following concessions admissible
to foreign tourists are to be withdrawn by the
Railways with effect from the datc shown
against each as they have not proved to be a
material factor in tourism promotion

(i) 15% concession In the fare for Air-
conditioned class. The withdrawal will
take effect from 1.10.1971.

(i) “Travel As You Like” tickets available
on & lumpaum payment of Rs. 806/~ for
& month’s journey in Air-conditioned or
Ist Class. The withdrawal will take
effect from 1.9,1971.
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(b) Yes, Sir. The Department of Tourism
aceepted the reason put forward by the Rail-
way Board.

(c) The withdrawal is not expected to have
any adverse effect on tourism.
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& o aee fRW A W gar A
wafom gfaara 71 7@ o7y af ar a2
T ar S T &

ot gw femiie fag oz 91 AR
T H g A ot gl v ¥ &Y
% qF g gfree otEr A9 Arsr
¥ gy far ar a1 a4 By e T o9W
g Ay ?

o gOfaA wfgdt . 77 ardr |
qg oY 7% o & gfew FaerTdE fae
oAt g At w4 oo aw
gy gfe waerad & v 2
FAFATHN WA ATAT T T H
ax piw mewfy & af

st wew  fagrd aredd - sery
ugEa, a1 gerr & fa2amr o faedy A
WA RA B & #77 9427 qAAT
Fgmamar ot fa=wr fear g fe 3%
gg Atr gfgww & wx fagd 3awc
qEYr 4T 4r ATHIT A qE AAF A 2 fx

IAHY Feqr 59 w0 70

sto gAfeet wiget : gfawst #r
qeqr FrEr A @Y L AfFA AT WA
glawrd 3% § a7 wragr fadel gar ¥
X A wzAr g At qdawt F} W adt
qgwar § &t 4a glawe $1 Fre far
war & | w4 a0 A N @A F AR
H wifew #7 o g1 el X geRdas
& ¥ ar T F AFT FIET W XA
T F AR Y aA T A
wr & ey glawn € g & e
e fRar e &y

Ald Agreement with Japan

*283. SHRI R. KADANAPALLI: Will
the Minister of FINANCE be pleased to
atage :

(a) whether any agreement was signed
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between India and Japan for the Yen Credit
to India for the purchase of non-project com-
modities and chemicals ; and

(b} if so, the main features thereof ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) Yes, Sir,

(b) A Loan Agreement for Rs. 19 04 crores
($25 39 nuliion) was signed with the Export
Impoit Bank of Japan and certain other
Japanese banks on the 20th April, 1971 for
tinaucing imports from Japan of commadities,
raw malerials, intermediates, components,
spare parts, steel rolls, rtc, as also machinery
for th- National Smalt Industries Corporation.

The loan is repayable in 20 years, including
a grace period of 7 years and carries intcrest
at J % per annam.

Celling on Urban Income

*284. SHRI SHYAMNANDAN MISH-
RA: Will the Minister of FINANCE be pleascd
to state :

{a) whether Government propose to impose
ceiling on urban income in line with the
legislation regarding ceilings on agricultural
laads ; and

(b) what is the level of highest urban income
and what is the percentage of population in
that category ?

THE MINISTER OF FINANCE (SHR!1
YESHWANTRAO CHAVAN): (a) While
no formal ceiling is proposed, the combined
incidence of changes introduced in the rates
of personal income tax and wealth tax in the
1970-71 budgs:t, together with the proposals
for further modification of these rates in the
budget for 197172, puts a virtual ceiling on
urban incomes.

(b) Precite information is not available, but
according to the latest available data on income
tax statistics, which relates to 1966.67, ther
were only 207 individual assessees in the
annual income bracket of Rs. 5 lakhsand
above in the financial year 1966-67 and their
annual average prestax income worked out t
Rs. 9.9 lakhs.
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SHRI SHYAMNANDAN MISHRA ¢+ May
I know whether the government has evolved,
even broadly, any national policy on income
within the framework of which it is planning
ceiling on uiban incomes ?

SHRI YESHWANTRAO CHAVAN: There
is no national policy on income in the formal
sense. But, certainly, there are fiscal and other
policies which affect the ceihng. In our
budgetary proposals there is a virtual ceiling on
income.

SHRI SHYAMNANDAN MISHRA - Is
there any idea of the lowest and the highest
incomes 5o far as national policy on incomes is
concerned ?

SHRIYESHWANTRAO CHAVAN * When
you say national policy, naturally, one will
have to go into the different categories. In the
rural areas, for example, we arc thinking in
terms of land ceiling. We are not thinking in
terms of ceiling on the income from land
because possibly the productivity of the land
may increase, Therefore, there is no quantifying
of the ceiling on income. But I can say that
through certain budget proposals, depending
upon the composition of the wealth, we have
tried to put some limits. If the earning isin
terms of salaries etc. the ciiling would be a
httle higher than in the case of a person who
has merely to depend upon his urban pro-
pertics, If he depends merely on urban pro-
perty the ceiling is lJower. This is the general
approach. We have not fixed any particular X
as mcome limit.

SHRI SHYAMNANDAN MISHRA : May
I know whether the Government 1s aware that
there is a feeling that there is no correlation
between the urban and the rural income so
that while there 1s a kind of socalism in rural
arcas there is capitalism in the urban areas ?

SHRI YESHWANTRAO CHAVAN. I
would like to say that such fecling was there.
But we arc providing the answer in every budget
to see that there is alio a ceiling on the urban
Property and that is why I say that as a result
of last year's budget and this year’s budget
there {s & virtual ceiling on the urban mncome.

ot cowaer faewew : & o wgew X
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As far as my party 13 concerned, it has
accepted the principle of having ceiling on
urban property and m the suggestion that we
have made to the State Governments we have
indicated a it of Rs 5 lakhs,
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Wt amiavw wgw o TWE AR ¥
*§ adarg av g &

Government do not think that there will
not have to be a sort of relationship
between the maximum and minimum. Ido
not say that. But we have not yet fixed up
any definite relationship.

Dearth of Inexpensive Hotel Accommoda-
tion for Tourists

*285. SHRI D. D. DILSAT  Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state

(a) whether in India there is a great dearth
of inexpensive hotel accommodation for
tourists ;

(b} if so, whether Government have formu-
lated any plans to establish and promote a
chain of such hotels to meet the increasing
influx of foreign travellers ; and

(¢} if so, the main features of such a plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
{a) to (c). Yes, Sar. The necessity of providing
suitable inexpensive hotel accommodation for
tourists has been recognised by the Department
of Tourism which has constructed tourist
bungalows, travel lodges and canteen-cum-rest
houscs at various tourist centres in the country.
These are now being operated by the India
Tourism Development Clorporation a Public
Sector Undertaking. A pumber of tourist
bungalows (Class IT) have also been construc-
ted with equal financial participation by the
Central and the State Governments concerned.
Voluntary and youth organisations have also
been given grants to put up special accommo-
dation for middle income foreign tourists. It is
proposed to construct eight new youth hostels
during the current plan to provide clean and
inexpensive accommodation. The India
Tourism Development Corporation also has
plans to construct three motels which would
cater to middle income tourists,

SHRI D. D. DESAI: Even before there
were some difficultics in obtaining hotel reser-
vations by tourists. With jumbe jets, there
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will be an increase in the arrival of tourists,
Has the Government taken full care to provide
for accommodation of the forcign passengers
who come by jumbo jets ?

DR. SAROJINI MAHISHI * Yes, conti-
nuous cfforts are being made to see that more
and more accommodation is provided, specially
in the context of the introduction of jumbo jets.
Both the public sector and also the private
sector are encouraged and many of them have
started construction also,

SHRI D D. DESAI: Will Air India be
making profits after the anticipated difficulties
in providing accommodation on the onc side and
the foreign travel tax on the other side on the
outgoing trathc from India ?

DR. SAROJINI MAHISHI . There are a
number of things which are not necessary at
this stage. Air India is making, and the con-
cerned Ministry also 1s making, all efforts in a
continuous way to see that more and more
facilities are given to foreign tourists. Tourism
is being encouraged in all the fields, whether it
is in the matter of giwving more facilities at the
airport or 1n air travel within the country or
providing better accommodation in hotels.

SHRI K. SURYANARAYANA * In the
statement it is said that they propose to cons-
truct youth hostels and motels at various places.
What are the places where they are going to
construct all these youth hostels and motels ?

DR SAROJINI MAHISHI: The motels
are going to be constructed in Jammu, Varanau
and Sibguri. The foundation stone has already
been laid in Jammu; the other two are to be
laid shortly. The youth hostels will be in eight
or ten places. If he has got any particular
State in view, I shall be able to give the
pames.

SHRI K. LAKKAPPA : The construction
of inexpensive hotel accommodation has been
delayed in various stages particularly in Mysore
State and other southern parts of the country.
The allotment of sites and starting of acquisi-
tion proceedings have heen delayed, Will the
Government of India and the Tourist Depart-
ment consider to ease the situation and take
effective steps to sce that the building sites are
allotted soon {or construction of such hostels ?
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DR, SAROJINI MAHISHI: I do not
know what site he has got in view but as far as
facilities in Mysore State are concerned, there
is going to be a youth hostel at Hampi, which
is a place of tourist interest. Moreover, as the
hon. Member knows, there is a tourist
bungalow at Hasan and also one at Bijapur.
The new Ashoka Hotel has recently been
started in Bangalure. I hope, the hon. Member
is fully aware of that.

SHRI K. LAKKAPPA: The Ministry
cannot provide inexpensive hotel accommoda-
tion in several parts specially of Mysore State
and other southern paits of the country to
attract more tourists. Take, for cxample, even
Tekri, where there is delay in the construction
because acquisition proceedings have been
delayed.

DR. SAROJINI MAHISHI: The youth
hostel at Hampi is aimed at giving good accom-
modation at cheaper rates to the travelling
people within the country. As the hon
Member knows, the State Government has to
acquire land and hand it over to the Depart-
ment of Tourism or the ITDC for construction.
Sometimes, delay is there on the part of the

State Governments.  Matters are being

expedited.

Development of Minor Ports in
Tamil Nadu

*287. SHRI M. KATHAMUTI'HU : will
the Minister of SHIPPING AND) TRANS-
PORT be pleaced to state :

(a) the main features of the schemes
approved by the Centre for the development of
minor ports in Tamil Nadu during the Fourth
Plan ;

(b) the estimated cost thereof ; and

(c) the nature and extent of Central Assise
tance to be provided to the State for the imple-
mentation of the schemes ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a)
Cuddalore Port in Tamil Nadu is being deve-
loped as a Centrally Sponsored scheme under
the Fourth Five Year Plan, The works coroprise
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river training works, construction of an RCC
jetty and breakwaters and dredging,

{b) Rs. 89 lakhs during the Fourth Plan
period.

(c) The entire approved cost of Rs. 89 lakhs
will be given as loan to the State Government.

SHRI M. KATHAMUTHU : I would like
to know from the hon. Minister whether there
were any other proposals put fourth by the
Madras Government for inclusion in the Cent-
rally-sponsorded schemes and, if so, what are
the details

SHRI RAJ BAHADUR : The National
Development Council as far back as in Septem-
ber, 1968, decided that in order to achieve
certain tangible rusults and tangible progress,
we should concentrate on a fewer number of
schemes so that they may be adequate for
handling traffic that might itself there, Since
in Cuddalore, we expect about 5 lakh tonnes
of iron ore from Bellary, | lakh tonnes of coal
and 50,000 tonnes of other miscellaneous cargo,
on this basis, the efforts are being concentra-
ted on Cuddalore in preference to others.

SHRI M. KATHAMUTUHU : May I know
whether the Gover will consider inclu.
sion of Nagapatinam port which is one of the
important ports 1n Tamil Nadu embarking
thousands of passengers every month in the
scheme.

SHRIRAJ BAHADUR . Theie are claims
and counter-claims 1n regard to minor ports
and intermediate ports* Minor ports ot essen-
tially the responsibility of the State Govern-
ments. As regards 1ntermediate ports, we do
participate in the approved schemes for their
development. I think, as I stated earlier,
according to the decision of the National Deve-
lopment Council itself, we want to concentrate
on a few number of ports, a fewer number of
of schemes, in order to get tangible results,

Shares bought by Life Insurance Cor.
poration
*280, SHRI SAT PAL KAPUR: Will
the Minister of FINANCE be pleased to
state
(a) the number of shares bought by Life



27 Oral Answers

Insurance Corparotion from 1969 to April
1971 in Iron and Steel companies ;

(b) the total amnunt involved in these
speculative transactions and the rcasons for
the decisions to buy these shares ; and

(c) what specific targets the Life Insurance
Corporations expects to achieve through the
above transactions ?

‘THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (c).
A statement is laid on the Table of the House.

Statement
(a) During the period 1969 to April, 1971,
the LIC purchased 20 lakhs equity shares of
Rs. 10/- cach and 830 5% tax-free cumulative
prefercnce shares of Indian Iron and Steel
Co. Ltd. Shares of no other iron and steel
company were purchased during this period.

(b) and (c). The cost was Rs, 2,01 crores
for equity shares and Rs. 54,580/- for pre-
ference shares.

The investment policy of the LIC is to
ensure good return consistent with the safety
of capital. Thc purchases in question were
madc by the LIC after taking into account
the dividend record of the company as well as
the present yield and future prospects of the
investment, The purchases cannot be treated
as speculative transacrions. In fact, the shares
arc approved investments u/s 27A of the Insu-
rance Act as applied to the LIC.)

W waTtd WY : TET gga, §

fafreec age & q@T g g fF Y
< frw a9 97 i &1 99 999
o7 WA FY AHe GrgF wor oy !

SHRI YESHWANTRAO CHAVAN: If
you read the statement in reply to (b) and
(c), it says that the cost was Rs. 2,01 crores
for equity shares and Rs. 54,580 for preference
shares. The investment policy of the LIC is to
ensure good return consistent with the safety
of capital and the purchases in question were
made by the LIC after taking into account
the dividend record of the company as well
as the present yield and future prospects of
the investment.,
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WRITTEN ANSWERS TO QUESTIONS
Outstanding amount of Foreign Debt

*273. SHRI H. N. MUKERJEE: Will
the Minister of FINANCE be pleased to
state :

(a) the present outstanding amount of
foreign debt of India ;

(b) the annual expenditure over servicing
such debt ;

(c) the main outlines of the schedule for
repayment ;

(d) the total amount of interest already
paid during the last three years ; and

(e) the result of any review, if made, of the
latest position in this matter ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHANAN) :

{a) Outstanding Debt as on April 1, 1971 Rs. crores
1. Loans repayable directly

in foreign currency .. 5,528.9
2. Loans repayable through
export of goods . 4970
3. Total loans repayable in
foreign exchange (1+2) .. 6,025.9
4, Loans repayable in Indian
Rupees 1,783.5
R
8, Grand Total (3+4) o 7,809.4
—————
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() to (d) The repayments of the loans
are made 1n accordance with the amortization
schedules applicable to each loan The loans
are repayable over valying pertods, some of
them extending even upto 50 years, including
1 certain cases grace periods ranging from I
to 10 years The amount of interests payablc on
a Ihan 15 (alculated on the basms of the o 1t
standing principal amount and the rate of
nterest applicable to the loans as stipulated
i the loan agreements While the rat ot
interest 138 fixed for ¢ach loan, the actual
wmount necessarily depends upon the mnet
amount o© ustanding and 1s therefore, baved
on total drawals less total repayments, durin
the period to which the ciculation pertuns
Thus the annual expenditire over servicing
of foreign loans will vary from yeau to year
The amounts pud towards repayment of
princpal and payment of interest during the
three years 1968 69 to 1970 71 are as follows

(Rs crores)

Year Principal Interest
1468-69 038 1810
1969.70 2990 191 6
1970-71 309 8 198 0 (estunated)

(c¢) In view of the heavy debt payments
ansing mainly on account of relatively hard
terms of loans contracted earhier, the World
Bank arranged for a review of the matter 1n
1967 and on the bass of this review, members
of the Consorium agreed to provide debt
rehiet for the three years 1968-69 to 1970-71
as follows

Year Amount (Rs crores)
19t,8.69 76 19
1969-70 80 27
197071 85 55

Further debt rehief for 1971-72 1s also being
considered

Air-India Boeing 707 Burnt at Santa Cruz
Airport

%275 SHRI H M PATEL Will the
Minuter of TOURISM AND CIVII AVIA-
TION be pleased to state

(a! whether an Air India Boeing 707 was
completely burnt during take-off at the Santa
Cruz airport on January 23, 1971 ,
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(b) 1f so,
thereof , and

the estimated loss as a result

(c) whether the cause of incident has been
investigated and if 80, the broad detatls there-
of *

THL MINISTER Or' TOURISM AND
CIVIT AVIATION (DR R ARAN SINGH)
(a) Yes, Sir

(b) The aircraft was mnsured for s\ crore
rupees which amount has been realised fiom
the msurers

(c) Annvestigation was made by the Direc-
tor of Air Safety 1n the Civil Aviation Depart-
ment  His tinding 18 that the auncraft went
out of contr )l while the technique of a three-
engincd take off wis being demonstrated, and
the pulot farlc { t) follow the correct remedial
procedurc

Smuggling of Gold into India

*279 SHRI A K SHAH Wil the
Minuster of I INANCE br pleased to state

(a) whether before the enactment of Gold
Control Act 1963 the price of Indian Gold
was more or less at par with international
prices ,

(b) 1f s0, the price at present ,

(c) whether the present hugh price of gold
offers a lucrative market to smugglers,

(d) 1fso, the estimated value of gold smug-
gled 1nto the country after the Act came 1nto
beng, and

{¢) the action taken by Government to
check the smugghng of gold ?

THE MINISTER OF S{A1E IN THE
MINISIRY O FINANCF (SHRI K R
GANESH) (a) %ince in December, 1962,
the price of Gold 1n India was about
Rs 104 75 per 10 grams as against the inten
national price of Rs 53 58 per 10 grams, it
cannot be said that the price of goid n Yndia
was more or less at par with the intermational
price before the introduction ol the Gold Con-
trol 1n 1963
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{b) The ruling price of gold in Bombay in
the month of May, 1971 has ranged between
Ra. 195 and Rs, 202 per 10 grams while the
open market price in London during May,
1971, ranged between Rs. 96.16 per 10 grams
and Rs. 98.50 per 10 grams.

(c) Yes, Sir.

(d) There are no reliable means of estimat.
ing the value of gold smuggled into the country
before or after the introduction of the Gold
Control in 1963, However, Government is
fully aware of the large scale smuggling opera-
rations in gold.

(¢) The following measures have becn
taken to prevent smuggling of contraband
goods including gold: Systematic collection
and follow-up of information, keeping a watch-
ful eye on the suspected smugglers, rummaging
of suspected vessels or aitcraft and patrolling
of vulnerable sectors along the coast and the
land frontiers. Some scnior oflicers of the rank
of Collectors of Customs, Additional Collec-
tors of Customs and Assistant Collectors of
Customs have bheen fposted in vulnerable
arcas to look after anti-srauggling work
exclusively, Customs Act, 1962 has been
amended making additional provisions to take
special measures for the purpose of checking
illegal import and cxport of certain commodi-
ties and facilitating their detention. The posi-
tion is also reviewed frequently in the light of
the information collected, for suitable action.

Plane Crash in Kulu

*28i. SHRI N. K. SANGHI: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state:

(a) whether any investigation was ordered
on the plane crash in Kulu on April 30, 1971
which resulted in the death of three persons;

(b) if so, whether any report has been re-
ceived by Government detailing the probable
causes of the crash; and

(c) whether it isa fact that the plane took
off from the airport when visibility was poor
and if' »0, how the planc was allowed to take
off?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (c). Yes, Sir. The investigation is stil}
in progress.

Flying Clabs facing Closure

%282, SIIRI B. K MODAK: Will the
Munister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether Flying Clubs in the country
are facing closure because of Government’s
dectsion to reduce the subsidy paid to them ;

(b) 1f so, the reasons for the above decision
of Government ; and

{c) whether Government are compelling
the Flying Clubs to purchasc Pushpak trai-
nees’ aircraft and if so, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) No, Sir. There has been no reduction in
the preserib d rates of subsidy and subvention
received by the Flying Clubs included in the
Ilying Subsidy Scheme.

{b) Duoes not arse.

(c) No, Sir; but Pushpak is the only trai-
ner arrcraft in this category produced in the
country.

Step taken to Promote Internal Tourism
in the Country

#286. SHRI P, K. DEO: Will the Minis-
ter of TOURISM AND CIVIL AVIATION
be pleased to state

(a) the steps taken by Government so far
to promote internal tourism in the country by
way of providing cheap hotels, parking places
for tourists buses and other basic facilities ; and

(b) whether Government propose to consic
der the question of providing basic facilities o
the internal tourists in big cities like Delhi,
Bombay, Madras and Calcutta ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN stGH)
{a) Under its loan scheme, the Department of
Tourism grant loans on easy terms for the
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construction of all categories of hotels and
otels, and for the auzmentation of tourist
transport facilities at selected tourist centres.
It also has plans to construct youth hostels and
‘reception ceatres to facilitate travel within the
country. The facilities so provided are intended
to promote internal tourism as well.

(b) Yes, Sir, by way of granting loans for
the construction of hotels and provision of
transport facilities at these places.

Closure of Airways (India) Private
Limited

*288. SHRI MOHAMMAD ISMAIL :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the attention of Government
has been drawn to the closure of Airways
(India) Private Limited, affecting 143 em-
ployees ;

(b) whether Government have received any
memorandum from the employees of this firm
to take over the company ;

(c) whether Government have considered
this issue ; and

(d) if so, the reaction of Government there-
to?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir.

(b) to (d). Some communications were
received from the employees asking that Indian
Airlines be directed to absorb them. The Cor-
poration is examining this matter in the light
of available vacancies and the requisite job
qualifications of the applicants.

Demonetisation of Currency Notes

#290. SHRIS. A. MURUGANANTHAM :
Will the Minister of FINANCE be pleased to
state :

(a) whether Government have considered
the question of demonetisation of currency
notes of Rs. 10 and above denominations as a

part of the drive against black ‘money ; and
(b) if so, what decision has been taken in
this regard ?
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b).
The Government does not consider that demo-
netisation of currency notes provides the
answer to the problem of black money. The
Government is, however, constantly engaged
in the task of detecting tax evasion, the princi-
pal source of black money. A Committee of
Experts has been appointed by the Govern-
ment with a view to suggesting legal and ad-
ministrative measures for countering evasion
Also under
consideration are legislative and administrative
measures to discourage undervaluation of pro-

and avoidance of direct taxes.

perty which is an important avenue for circu-
lation of black money.
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Demand for C. B. I Probe for issuing
Permits to Private Bus Operators by
Delhi Administration

*292. SHRI JHARKHANDE RAI: Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether the Delhi Transport Under-
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taking Workers' Union has urged Government
to order a probe by the Central Burcau of In.
vestigation for issuing permits to private bus
operators at the time of the General Elections
to Lok Sabha ; and

(b) if s0, the action taken thercon ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS.
PORT (SHRI RAJ BAHADUR): (a) No,
Sir,

(b) Does not arise.

Central Assistance to Rajasthan for deve-
loping Tourist Facilitics

#293. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of TOURI-
ISM AND CIVIL AVIATION be pleased to
state @

(a) what has been the Central assistance
given to the State of Rajasthan for developing
tourist facilities during the last threc years,
year-wise ;

(b) how much of this assistance has been
carmarked for the development of places of
tourist interest and tourist bungalows in
Chittor ; and

(c) whether there has been any increase in
the number of foreign tourists to Chittor during
the last three years ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) An expenditure of Rs, 1.82 lakhs and
Rs. 5,000 was incurred in 1968-69 and 1969-70
respectively and a sum of Rs. 2.50 lakhs was
sanctioned in 1970-71 on tourist schemesin
Rajasthan.

(b) Nil.

(v) Touriet statistics are maintained on an
all-India basis and not a State or place-wise
basis. In the sample survey carried out in
1968-69, the number of foreign tourists visiting
Udaipur, the tourist centre nearest to Chittor,
was 1.8% of the total foreign tourist arrivals,
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Seizure of Smuggled Goods

*294. SHRI SHASHI BHUSHAN : Will
the Minister of FINANCE be pleased to state ¢

(a) the item-wise value of diamonds, gold
and silver seized in various parts of the country
during the last six months ;

(b) the number of persons arrested in this
connection ;

(¢) the steps taken against the offenders ;
and

adopted by
trend of

(d) the specific measures
Government to check the rising
smuggling of these items ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI XK. R.
GANESH) : (a) Diamonds valued Rs. 32
lakbs (approx.) at Indian market rate, gold
valued Rs. 148 lakhs (approx.) at the inter-
national rate and Rs. 333 lakhs (approx.) at
Indian market rate and silver valued Rs. 107
lakhs (approx,) at the Indian market rate were
scized by the Customs and Central Excise
authorities during the period from 1-11-70 to
30-4-71.,

(b) and (c). 168 persons were arrested in
this connection. Apart from the adjudication
proceedings initiated under the Customs Act
for confiscation of the smuggled goods and
imposition of penalties on the offenders, in
cases where sufficient evidence is available for
successful prosecution, the offenders are prosc-
cuted in a court of law.

(d) The following measures bave been
taken to prevent smuggling : systematic collec-
tion and follow-up of information, keeping a
watchful eye on the suspected smugglers, rum-
maging of suspected vessels or aircraft and
patrolling of vulnerable sectors along the coast
and the land frontiers. Some senior officers of
the rank of Collectors of Customs, Additianal
Clollectars of Customs and Assistant Collectors
of Customs have been posted in vulnerable
areas to look after anti-smuggling work exclu-
sively. Customs Act, 1962 has been amended
making additional provisions to take special
teasures for the purpote of checking illegal
import and export of certain commodities and
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facilitating their detention. The position 1s
alto reviewed periodically in the light of the
information collected to 1nitiate suitable action.

Reappraisal of working of U habiilty

Written Answers 38

SOCIAL WELFARE (SHRI D, P, YADAVA) :
(a) and (b). The Government of Kerala has
indicated that its requirements for clearing the
backlog of school buildings and for new schools

d

Offences Act

*295, SHRI B. K. DASCHOUDHURY :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether Government propose to under-
take reappraisal of the working of the Un-
touchability Offences Act : and

(b) the number of persons prosecuted under
the said Act during the last two years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRIK. S. RAMASWAMY) :
(a) Reappraisal of the working of Untouch-
ability (Offences) Act was undertaken by a
[ ittee on Untouchability, Fco ic and
Educational Development of the Scheduled
Castes sct up in 1965 under the Chairmanship
of Shri L Elayaperumal. The Committee in
its report submitted in 1969 made recommen-
dations for the amendment of the Act with a
view to making it more stringent. The matter
of making necessary amendments to the Actis
under consideration of Government.

(b) Information is being collected and will
be laid on the Table of the Sabha in due
course,

Financial Assistance for Modifying old
Schools in Kerala

*296. SHRI A. K. GOPALAN : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be plcased to state :

(a) whether the Kerala Government have
represented to the Central Government for
financial assistance of 85 crore Rupees for
modifying the old schools and starting new
ones, if 30, the details thereof ; and

(b) the re ction of the Central Government
thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND

envisaged in the Fourth Plan arc about Rs.
10.59 crores. These estimates along with the
estimates of other States for school buildings

arc being considered by a special committee of
the Central Advisory Board of Education.
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Representation by Air India for Relaxa.
tion of Travel Restrictions Abroad

#208. SHRI (. CHITTIBABU : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether Air India has represented to
Government for relaxation of travel restrictions
abroad if Air India’s Jumbo Jet operations are
to be a success ;

(b) whether the foreign exchange position
of our country admits of such relaxation ; and

(¢) if not, the reason why the Jumbo Jets
were purchased when conditions for their suc-
cessful operation are not favourable ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) No such proposal has yet heen received.

(b) The foreign exchange position continues
to remain difficult.
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(c) The aircrafis were purchased after taking
all factors into account including world traffic
trends.

Scheme for starting New Air Services

*299. SHRI BISHWANATH ROY: Will
the Mnister of TOURISM AND CIVIL
AVIATION be pleased to state:

{4) whether Government have prepared
any new scheme to be undertaken during the
next five years for starung new air services ,
and

(b) if s, the main features thereof ?

1HE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH)
(a) and (b). Subject to availability of awcraft,
development of aciodromnes, and commercial
considerations it 1 proposed tu introduce air
services to several more stations in the country
over the next few years,
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Company Executives in India

1269. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of COMPANY
AFFAIRS be pleased state :

(a) The actual number of company exccu-
tives in India both of Indian origin as well as
of foreign origin, on lst January, 1969, 1970
and 1971 separately, year-wise and nationality-
wise and also group-wise getting salaries
between Rs. 1000/- and Rs. 200. /-, Rs. 2001/-
and Rs. 5000/- Rs. 5001/~ and Rs. 8000/ and
Rs. 8001/- and above p. m. ; and

(b) the number of the above-said executives
in banks, petroleurn and Chemical concerns,

tea, rubber, pharmaceuticals and engineering
companies set up with foreign collaboration in

India, separately, category-wise and salary
group-wise ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY):
(a) and (b). The information asked for is not
readily available with the Department as the
same is not required to be furnished by the
companies in terms of the Pprovisions of the
Companies Act, 1956.

Appointment of Managiog Director of
M/s. Goodyear India Ltd.

1270, SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of COMPANY
AI_"FAIRS be pleased to state ¢

(a) . whether M/s. Goodyear India Limited
have;in their Annual General Meeting -held on
Sth ‘M_ay,_-_l??l‘ approved the appointment of a
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new Managing Director on a salary of
Rs. 11,000 p.m. plis Commission upto
Rs. 1,50,000 maximum per annum vide ‘their
Resolution No. 5 with effect from the 27th
April, 1971 for a period of five years, alongwith
other perquisites ;

(b) whether it violates the directives of
Government regarding maximum remunera-
tions that can be drawn by company
exccutives ;

(¢c) whether Government have approved
the aforesaid appointment ; and

(d) if 30, the action Government are taking
to bring down the remuneration of the said
Managing Director within the provisions of the
last directives of Government on this subject ?

THE MINISTER OF COMPANY
AFFAIRS (SHR1 RAGHUNATHA REDDY):
(a) M/s. Goodyear India Ltd, has submitted
an application under Section 269 of the Com~
pavies Act, for approval to the appointment of
M. Parks Chrestman as the Managing Director
ol the company for a period of five years with
effect from 27th April, 1971, on a salary of
Rs. 11,000/- per month plus commission of %
on the net profits of the company, subject to a
maximum of Rs. 1,50,000/. per annum by way
of salary and commission togetter, plus other
perquisites.

(b) and (c). The application of the company
is under consideration of Government.

(d) Does not arise.

Fuel Cost in Indian Airlines and Air-India

1271. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to state :

(a) the approximate cost of fuel per hour
of running of various aircrafts with Indian Air-
lines and Air India ;

(b) how does it compare with similar air-
crafis with other top Airlines of the world ;
and ) ‘

(c) the stepstaken to reduce the fuel cost
in India ? . o
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THE MINISTER OF TOURISM AND

CGIVIL  AVIATION (DR. KARAN
SINGH ):
{a) Aircraft Cost per hour
Air-India
Rs,
Bocing 707-437, 2246/-
Boeing 707-337 1898/-
Boeing 747 3578/~
Indian- Airlines
B-eing 737 2312/-
Caravelle 2492/-
Viscount 971/-
F-27 538/-
HS-748 564/-
Dakota 551/-

The cost of fuel in respect of aircraft of
Indian Airlines is inclusive of the heavy cxcise
duty levied on such fuel which is applicable
only for domestic services. Air-India does not
have to pay excise duty for fuel international
flights.

(b) All types of aircraft arc operated
according to the procedurcs laid down by the
manufacturers , hence the fuel consumption
of simila: aircraft of different airlines will be
more or less the same depending on opera-
tional conditions. However, in view of the
heavy excise duty, fuel constitutes about
26 to 28, of the operaung costs of Indian Air-
lines whercas the figure in respect of most
other airlines is between 7 and 15 per cent.

(c) Cost of fuel is something on which the
airhnes have no control However, cconomy
measuzcs are kept constantly in view.

Amount diverted by Nationalised Banks
for Development of Coking Coal
1272. SHRI INDER J. MALHOTRA
Will the Mumster of FINANCE be pleased
to state :

(a) the amounts which have been diverted
nationalised Banks for development of coking
coal mines during the last two years, in Private
Sector, Public Sector and in Joint Sector
separately ;

(b) the extent of cxtra output in coking
coal as a result of the above funds and how
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much suchloan would come to per tonne of
production annually ; and

(¢) how much coking coal is expected to
be lost on account of lack of financial help by
financial institutions?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (c).
Public sector banks have not formulated any
separate credit policy in respect of coking coal
mining industry. Banks do not allocate
amounts scparately for cach industry. Indi-
vidual cases are conmsidered on merits and
credit limits are given for meeting genuine
productive requirements for industries includ-
ing coking coal mines. Statistics in the man-
ner as asked for by the Hon’ble member are not
maintained by Reserve Bank of India.
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Appointment of Managing Director of
M/S. Indian Oxygen Ltd.

1283, SIIRI CHANDRA SHEKHAR
SINGH : Will the Minmster of COMPANY
AFFAIRS be pleased to state :

(a) whether M/s. Indian Oxygen Limited
have, in their last annual meeting approved
the appointment of their Managing Director
on remunerations which violates the statutory
limit fixed lately by Government ;

(b) whether the same has been approved
by Government ; and

(c) if a0, the action being taken by Govern-
went to bring the remuncration of the said
managing director down within the statutory
limits?

THE MINISTER OF COMPANY AF-
FAIRS {SHRI RAGHUNATHA REDDY):
(8) to (c), Mr, Keith Hartley was Assistant
Managing Director of the Company from
Ist April, 1963 wnd was promoted as Joint

Diregtor with effect from Ist Bep-
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tember, 1969 on a salary of Rs. 8000/. pm.,
overscas allowance of Rs. 1500/- p.m. and
perquisites. Recently the company sought
approval to his appointment as Managing
Director with effect friom Ist April, 1971 on
the same salary ot Rs. 8000/ with increased
foreign allowance of Rs. 2500/~ p m. in addi~
tion to commission at 1% of the net profics
not exceeding Rs. 45,000/ per annum and
perquisites.  Although the proposed salary was
in cxcess of the administrative ceiling of
Rs. 7,500/-, it was approved in view of the fact
that Mr. Hartley was alicady drawing the
samec previously as the Joint Managing
Director and this came within the recognized
exceptions. His total remuneration by way
of salary and commission was however made
subject to the administrative ceiling of Rs. 1.35
lacs per annum and no increase in Overseas
Allowance was allowed. This remuneration
was subject to the approval of the company
at its general mecting as required under
Section 309 (1).

The Thirty Sixth Annual General Meet~
ing of the Company was scheduled to be
held m February, 1971. It 1s not yet known
if the said meeting was held and whether the
proposed remuneration was approved or not.

Abolition of Reservation of sgeats for
Scheduled Castes in Assemblies and
Parliament

128+, SHRI MUHAMMAD SHERIFF :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state

(a) whether Government have considered the
abolition of reservation of seats for Scheduled
Castes in the Assemblies and Parliament ;
and

(b) if so, the decision arrived at ?

THE DEPUTY MINISTER IN THR
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. 8. RAMA-
SWAMY) : (a) and (b). The matter was cone
sidercd at the time of the passing of the Cons~
titution (Twentythird Amendment) Act, 1969,
which has extended the period of such reservan
tions upto the 25th January, 1980,
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Completion of Lateral Road Project
in Uttar Pradesh

1285. SHRI B. R. SHUKLA: Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether the Lateral Road Project
running through the Districts of Lakhimpur,
Kheri, Bahraich and Gonda onwards in Uttar
Pradesh was started as a military project dur-
ing the time of Indo-China War and is still not
fit and complete fur the movement of any
Military or Civilian Vehicles ; and

(b) in view ofits strategic importance, by
what time the said project will be completed ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) and (b).
The Lateral road project was started not as a
military project during Indo-China War but
in 1964. The portion passing through the
districts of Lakhimpur, Kheri, Bahraich and
Gonda has, for the most part, been already
completed and the remaining works in Uttar
Pradesh are expected to be completed by end
of March 1972.

Ecafe meeting at Manila for Boosting
Regional Trade

1286. SHRI S. A, MURUGANANTHAM :
Will the Minister of FINANCE be pleased to
state :

(a) whether the annual general meeting
of the United Nations’ Economic Commission
for Asia and Far East held recently at Manila
has decided to start a Small Scale Asian Clear-
ance Union this year to boost regional trade ;

(b) if so, the nature and composition of
the machinery to be set up for the purpose ;
and

(c) whether India has agreed to participate
in the scheme ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (c).
In pursuance of the Kabul Declaration of the
Council of Ministers for Asian Economic Co-
operation, & meecting of the Preparatory Come«
mittec for the establishment of an Asian
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Clearing Union was convened by the
ECAFE at Bangkok from March 16 to 22,
1971, At this meeting the Committee finalised
a Draft Agreement Establishing an Asian
Clearing Union. The Annual Session of the
United Nations’ Economic Commission for
Asia and Far East held at Manila from 20th
to 30th April, 1971 noted and expressed satis-
faction at these developments,

The ECAFFE Seccretariat has forwarded to
the Regional Member countries, for their con-
sideration, a copy of the draft Agreement of
the Asian Clearing Union. A copy of the draft
Agreement has been received by India and is
being examined. The nature and composition
of the machinery of the Asian Clearing Union
and India’s participation would depend on
the provisions of the Agreement finally
adopted on the basis of the comments and
reactions of the LUAFE member countrics,

Tay At § s vl @l & fog
wifaw sua WY sfusaw @\
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Setting up of Import and Export Bank
1288. SHRI SUBODH HANSDA : Will
the Minister of FINANCE be pleased to states

(a) whether Government propose to estabe
lish Ymport and Export Bank to artest the
downward trend of exports ;

(b) if so, when this will be established ;
and

(c) the proposed capital outlay of this
bank ?

THE MINISTER OF FINANCE (SHRI
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YESHWANTRAO CHAVAN): (a) to (c).
There is no downward trend in the country’s
exports. In fact, in 1970-71, exports have
increased by 8.3%. No proposal is being pro-
cessed at present for the establishment of an
Export-Import Bank. Ilowever, it is hoped
that the Banking Cik 1 will e
whether there is a real need for such an insti-
tution.

Separate Corporation to run four

tional Al st

4

1289. SHRI P. GANGADEB :
SHRI S. M. KRISHNA :

Will the Minister of TOURISM AND
CIVIL AVIATION be plcased to state :

(a) whether Governnient have decided to
set up a separate Corporation under the Com-
panies Act to run four international airports §

(b} ifs0, reasons for this decision ; and

(¢) how fat this will help Government ?

TIIE MINISTER OF TOURISM AND
CIVIL AVIATION (DR.KARAN SINGH) &
(a) Government have decided to constitute
a Statutory Corporation for the management
of the four international airports, Legisiation
will shortly be introduced in Parliament for
this purpose.

(b) and (c). In view of the rapid develop-
ments in civil aviation, Government feel
that a commercially oriented organisation with
adequate autonomy and flexibility will be in
a better position to provide the necessary dyna.
mism for the development and management
of our international airports than a Governe
ment department.

wwwat ¥ steifivs guiaate
fom WY eqraay

1290, »7) soreava Ty WivEY T
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Meeting between Government Officials
and Executives of Public Sector Under-
takings

1291, SHRI R. R. SINGH DLO:
SHRI B. K. DASCHOWDHURY :

Will the Minister of FINANCE be pleased
to state :

{(a) whether there were consultations between
Government and the chiefs of public sector
undertakings recently ; and

(b) if so, what were the various suggestions
made for cfficient functioning of public sector
undertakings :

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). Presaumably the
Honourable Mcmbers are referring to the
meetings taken in the Finance Ministry to
review the performance of certain enterprises
whose record over long period was not quite
satisfactory, with a view to finding solutions to
the major problems faced by these enterprises.
Some of the important aspects discussed to
improve the opcrations of thesc enterprises
related to the pumuit of production targets
fixed on the basis of optimum utilisation of
capacitics, steps to overcome shortages of
materials and components, improvement in the
productivity of men, machines and materials,
reduction of inventories, better maintenance of
plaat and equipment, improved labour relations
ete.
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Losses in Public Undertakings

1292. SHRI BISHWANATH JHUNJHUN-
WALA : Will the Minister of FINANCE be
pleased to state :

{a) whether the losses in pubilc sector
undertakings continued to mount during the
Iast three years ,

(b) if so, bow much of this loss is due to
non-working of the plants to their wnstalled
capacity ,

(c) the annual financial loss in cach public
sector undertaking during the year 1968 69
and 1969-70 for not working it to capacity ,
and

(d) the steps taken to minimise the loss by
working the plants to their capacity ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) No, Sir. The net losses of the
running Industrial and Commercial Under-
takings (including promotional and develop-
mental undertakings and financial institutions)
declined from Rs. 37.89 crores in respect of 67
undertakings in 1967-68 to Rs, 28.11 crores in
respect of 73 undertakings in 1968-69 and
further declined to Rs. 3 40 crores in respect of
8! such undertakings during 1969-70, which
is the latest year for which complete audited
accounts are available.

(b) and (c). Itis not possible to compute
the exact extent of loss on account of under-
utilisation of capacity. However, a statement
showing the losses incurred by each of the
undertakings during 1968-69 and 1969-70 1s
Laid on the Tabl~ of the House. [Placed in
Library, Ses, No. LT—317/71].

(d) The main directions in which efforts are
being taken to improve capacity utilisation of
public sector enterprises are :

(i) diversification of production.
(ii) greater export efforts,

(iii) better maintenance to reduce break-

downs.

{iv) improved managerial and operational

{v) improved labour relations and labour
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productivity by better training and
industrial relations.

(vi) import of components and materials to

make up shortages of indigenous
supplies.
sreitfrs  aqr  wfafsow  Iowat
gt faldw
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Inclusion of a Representative of Railway
Employees in the third Pay Commission

1294. SHRI DASARATHA DEB: Will
the Minister of FINANCE be pleased to

statc

(a) whether Government have not included
any representative of Railway employecs in the
Third Pay Commission ;

(b) if so, the reasons thereof ;

(c) whether Gavernment have 1eceived any
protest note or representation from the em-
ployees’ unions on the subject ; and

{d) if so, the reaction of {overnment there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) No, Sir.

(b) No agreed name acceptable to Major
Trade Unions has so far become available.

(c) and (d). None Sir, except a memo-
randum from Masdoor Sangh of one of the
Zonal Railways. In view of reply to part (b)
no action could be taken on the memorandum.

Enquiry Committee on India’s Loss of
Asian Hockey Gold Medal at Bangkok

1295. SHRI A. K. SAHA :
SHRI RATTANLAL BRAHMAN:

Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleascd to state :

{a) whether the attention of Government
has been drawn to the statement of Shri J. D.
Nagarvala, former Chairman of National
Hockey Selection Committee stating that
India’s loss of Asian Hockey Gold medal at
Bangkok was duc to the quarrel between the
Manager and Coach of the team ;

(b} whether Government have inquired into
this;

(¢) if so, the result of the enquiry ; and

{d) if not, whether Government propose to
appoint a Committee to enquire into this ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. 8. RAMA-
SWAMY) : (a) to (d). Government have seen
Press reports regarding statement given by
Shr J. D, Nagarvala as well as the contradic-
tions issued by both the Maunager and the
Coach of the Indian hockey team for the Asian
Games held at Bangkok in December 70 that
they bad no differences between them. The
matter was also taken up with the Indian
Hockey Federation who bave stated that there
is no truth in the statement of Shri Nagarvala
made four months after his return from
Bangkok.

R. S. S. Office and Shakha Fuunctioning in
Banaras Hindu University Campus

1296, SHRI INDRAJIT GUPTA: wWill
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether the R. 8. 8. is still having its
office inside the Banaras Ilindu Univenity
campus and the R. S.$. Shakha functioning
in the Banaras Hindu University has its
members from both students and teachers;
and

(b) if 30, the reasons therefor specially when
the Gajendragadkar Commission of Enquiry ou
the Banaras Hindu University had more or less
recommended the weeding out of the R. S. S.
from the Banaras Hindu University.

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DI-
PARTMENT OF CULTURE (SHRI D.P.
YADAVA) : (a) Yes, Sir,

(b) In accordance with the view taken by
the (ajendragadkar Committec that on the
University Campus no outside organisation
should be allowed to have a building of its
own, the Banaras Hindu University negotiated
with the leaders of RSS at various levels fm
vacation of the building in the University
Campus in their possession but no nmic-'{b"’
agrecment could be reached. The Universitys
therefore, decided to revoke the permission bY
which the RSS is using the building and fled
a civil suit to get the same vacased. Th
judgement of the court is awaited,
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Deposit Mobilisation

1297. SHRI INDRAJIT GUPTA: Will
the Minister of FINANCE be pleased to
state :

(a) whether Government propose to adopt
effective meapures for larger deposit mobilisa-
tion considering that the available resources are
less and the demand for credit is more in the
country ; and

(b) if s0, the measures taken in this regard ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b).
The question of augmenting the resources of
the banks through intensive deposit mobilisa-
tion in order to mect on an increasing scale
the wide range of credit demand has been
continually engaging the attention of Govern-
ment and the Reserve Bank. The urgency of
deposit mobilisation was stressed by the Finance
Minister at his meeting with the chief executives
of the public sector banks held in July, 1970
and again at the meetings held in November,
1970, December, 1970 and April, 1971.
Following the main conclusions reached at the
Finance Minister’s meeting with the chief
exccutives in July, 1970, the Reserve Bank
issued a circular to banks indicaling the broad
lines along which action should be initiated by
banks to improve deposit growth. Other
measures taken to boost up deposit mobilisa-
tion are outlined below :

(i) Under the Finance Act 1970, exemp-
tion was granted from incometax for
interest on bank deposits upto specified

limits. Similarly exemption was
granted from wealth tax for deposits
in banks upto specified limits.

(ii) The provision in the Income-tax Act
requiring deduction of tax at source
from interest payment exceeding
Rs. 400 was modified under the
Finance Act, 1970, to provide that
this requirement will not apply in the
case of interest paid on bank deposits.

(iii) To help collection of deposits from a
wider section of the people, Reserve
Bank has relaxed the stipulation

regarding payment of brokerage in
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respect of the small door to door
collections by appointed agents of
banks.

(iv) Interest on bank deposits was raised
in March, 1970 and again in January
this year.

(v) A vigorous programme of branch
expansion is being carried out by the
banks in order to tap deposits from a
wide arca. Besides, satellite offices
and mobile offices are being operated
in some centres. Further, extension
counters are being opened for the
specific purpose of conducting only
deposit transaction.

(vi) In order to evoke enthusiasm among
the members of the staff in the task of
deposit mobilisation i tive sch
for canvassing deposits have been
introduced by certain banks,

National Integration Council to seek help
of teachers and students

1298. SHRI S. M. KRISHNA :
SHRI P. GANGADEB :

Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether the National Integration Coun-
cil has decided to associate students and
teachers in achieving its object ;

(b) if s0, whether any programme has been
drawn up in this regard ; and

(c) whether some Universities have decided
to set up National Integration Samitis ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI K. 5. RAMASWAMI) :
(a) to (c). On the recommendation of the
National Integration Council, a Committee of
Educationists and Student Leaders has been set
up with the following objectives :

{i) Yo examine syllabj, curricula and text«
books with a view to emphasising values
that would promote unity and mutual
tolerance and excluding material that
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tends to promote illewill and hatred

between groups and communities on
any grounds whatsoever ; and

(ii) To recommend measures for elimina-
ting from the organisations of students
and teachers all narrow and communal
feclings and to imbuc them with a sense
of national purpose and fraternal feclings.

The committee of Educationists and Student
Leaders in their turn have drawn up certain
programmes and also endorsed certain pro-
grammes of this Ministry in regard to the
objectives mentioned at (i) above. These are:

{a) Setting up National Integration Samitis
in Universities and Colleges with a view
to fulfilment of the objectives to the
extent possible.

(b) Establishment of a Committee for find-
ing out ways and means for promotion
of a rational and scientific attitude to
different problems in the University

campus.

(c) Endorsed this Ministry’s crash pro-
gramme for evaluation of text-books for
classes I to XI in schools throughout the
country with a view to identify passages
which are likely to arouse communal
tension so as to cnable the concerned
authorities to modify them,

(d) Recommending to Government to
establish a Commission with powers
under the Commission of Enquiry Act
for the purpose of investigating youth
and other organisations functioning in
university campuses which are contribu-
ting to communal tensions.

Employ t P jal of Public Sector
Undertakings
1299. SHRI N. S. BISHT: Will the

Minister of FINANCE be pleased to state :

(a) the names of States where Public Sector
Undertakings have been set up alongwith their
cmployment potential ; and

(b) the total number of employees working
therein with the number of local and their

percentage separately ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R
GANESH) : (a) and (b). No estimate of the
employment potential of the Central Govern-
ment industrial and commercial undertakings
is available. Government do not also maintain
information regarding the employment of
people belonging to different States in Central
Government enterprises nor is it proposed to
collect such information as this is not in the
interests of national integration. A statement
giving Head Office addresses of Central
Government industrial and commercial under-
takings as well as their total employment
enterprise-wise, is laid on the Table of the
House. [Placedin Library. SeeNo. LT 319/71)
The information would not be indicative of
the exact local position as the Head Offices, in
some cascs, are not situated at the main places
of operations and also some enterprises are
multi-unit organisations having operations n
different places.

Colleges and schools attacked and raided
by Aunti-Social elements in Tripura

1300. SHRI DASARATHA DEB : Will th
Minister of EDUCATION AND SOCIL\L
WELFARE be pleased to state :

(a) the number of colleges and schoolt
burnt, attacked and raided by anti-social
clements during 1970-71 and April, 19710
Tripura ;

(b) the number of persons arrested and
convicted in connection with these vandalim
and

(c) the steps taken to prevent such vands-
lism ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE : (SHRI D. P. YADAV?)
(a) to (c). The requisite information is being
collected from the Tripura Administration 20d
will be laid on the Table of the Sabha as 509"
as possible.

Development of Sea-Beach st Digh®
District Midanapur, West Bengsl
1301, SHRI S. C. SAMANTA : Wil e
Minister of TOURISM AND CIVIL AVIV
TION be pleased to state :
(a) whether helicopters and small aerople®
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can easily land on the sea-beach at Digha in
District Midnapur, West Bengal ;

{b) whether this sca-beach is fit for driving
cars etc ;

{c) whether this sca-beach is shallow for a
long distance and is safe for bathing :

(d) whether some foreign tourists occasion-
ally visit this place ; and

(e) if so, the steps taken by Government to
develop this place as a tourist centre ?

THE MINISTER TOURISM AND CIVIL
AVIATION (DR. KARAN SINGH) (a) to
(d). Yes, Sir.

(¢) The State Government is developing
Digha as a sea resort. There are Government
run Rest Houses and cottages of varying stan-
dards. There is also a Fourist Lodge with
modern amenities. Directroad and train-cum-
bus services are available from Calcutta.

Golf course at Digha, West Bengal

1302, SHRI S. C. SAMANTA : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state *

(a) whether Government have 1ecently
taken steps to popularise golf in India ;

(b) if so, whether the topography of 1higha,
2 popular sea.cum-health resort on the Bay of
Bengal, offers ideal natural conditions for a
good golf course ; and

(c) if s0, whether Government propose to

cxamine the feasibility of having golf course at
Digha ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRIK. S. RAMA-
SWAMY) (a) : Golfis one of the recognised
Sporte and Government encourages its growth
aud development as part of its general pelicy
towards spart,

. \b) and (c). The Indian Golf Union which
1s a recognised National Sports Federation for
f}olf has stated that no specific kind of terrain
1s suited or unguited for laying out a golf

JYAISTHA 14, 1893 (SAK4)

Writlen Answers 70

course and therefore Digha should be as
suitable or unsuitable as any other location.
Golf courses are not sponsored or laid out by
Government. The Indian Golf Union have
stated that if a golf club is formed by like-
minded members at Digha, the Union will give
the club expert advice.

Reorvientation of Education

1904, SHIRI 8. C SAMANTA :
SHRIM. C DAGA:

Will the Mimster of EDUCATION AND
SOCIAL WELFARE be pleased to state @

(a) the steps being taken by Government to
reoricntate the educational policy with a view
to foster more efficiency and practical know-
ledge for securing employment for the younger
generation : and

(b) whether any proposals have been
formulated 1n this respect and if so, the main
features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TLDUCATION AND
SOCIAL WELFARE AND IN THE

DEPARTMENT OF CULTURE (SHRI
D. P. YADAVA): (a) and (b). Based on the
recommendations of the Education Commis~
sion and afler a sertes of consultations with
various iaterests concerned induding State
Governments and Universities, a National
Policy on Education has been formulated and
announced which emphasises that efforts
ghould be made continuously to mantain a
proper balance between the output of our
educational  institutions and employment
opportunities. Steps are being taken to imple-
ment this policy wathin the available resources.

In Technical Education, Sandwich courses
are being gradually introduced at the degree
and diploma levels in cooperation with  indus-
try, so that at the end of the course, the
graduates and diploma-holders come out with
adeguate practical experience to be readily
employable by industry as engineers and
technicians. Such courses have been started
at over 20 technical institutions. The pro-
gramme will be extended gradually to other
institutions as adcquate training facilities are
sccured.
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An extensive programme of apprenticeship
training for engineering graduates and diploma-
holders has also been developed to equip them
with practical experience for better employ-
ment. Over 10,000 training places are secured
eachyear in private and public enterprises,
government departments and other technical
organisations, The programme of training
extends over 12 months and each graduate is
paid a stipend of Rs. 250 per month and
diploma-holder Rs. 150 per month. To co-
ordinate and supervise the programme of
apprenticeship, four regional Boards of Appren-
tice ship training have been set up in coopera-
tion with industry,

Girls’ Educatiou in Fourth Plan
1304. SHRIMATI BHARGAVI THAN-
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KAPPAN : Will the Minister of EDUCA.
TION AND SOCIAL WELFARE be pleased
to state :

(a) the target fixed for girls' education in
Fourth Plan ; and

(b) the progress made in promoting gitls’
education in the first three years of the Plan
period ?

THE DEPUTY MINISTER IN THL
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THr
DEPARTMENT oOF OCULTURE (SHRI
D. P. YADAVA) :+ (a) and (b). A statement
is attached.

Statement
(Figures in Millions )

Fourth Plan 68-69 69-70 70-71 71.72

(69-74) Actual Estimated Estimated Targets
Targets enrolment achievemnent | achievement Provision

1. Classes I.V 27.33 20.57 21.61 22.97 24.80
2. Classes VI-VIII 5.91 3.51 3.82 4.19 4.64

3. Classes IX-XI 2.69 1.63 1.75 1.90 2,08
Closing Down of the Institution “The (d) whether his attention has also bren

Calcutta Licenced Measures”

1305. SHRI JYOTIRMOY BASU: will
the Minister of FINANCE be pleased to
state :

(a) whether an Institution named ‘‘The
Calcutta Licensed Measures” owned and
controlled by the Indian Chamber of Com-
merce and Industry and Bengal Chamber of
Commerce, came into existence sometime in
the late 19th century ;

{b) whether this institution, over and above
checking of weights and shipment samples,
has been acting as valuers and asscssors for
different institutions including Public Sector
Tndustries and Nationalised banks;

(c) if the answer to parts (a) and (b) above
be in the affirmative, whether the said institue
tion has recently been closed down and if so,
on what grounds ;

drawn to the fact that if the institution is
finally allowed to close down, it will not only
create uncmployment to many but will also
mean big increase in the malpractices ; and

(e) if so, the steps proposed to be taken n
this regard ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (o)
The information is being collected and will
belaid on the Table of the House,

Demand and output of Scientlfic
Literature

1306. SHRI JYOTIRMOY BAsU: Will
the Minister of EDUCATION AND SOIAL
WELFARE be pleased to state ¢

(a) whether the demand for lcimliﬁc. litera-
ture in India is growing aod there is  big gap
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between the demand and output if so, the
causes thereof ;

(b) the extent of current demand and indi-
genous output of scientific literatures ;

(c) whether the American Publishers have
made use of the PL-480 funds to the tune of
about 5 crores of rupees to subsidise heavily
reprints of American Text Books ;

(d) whether the dominating position of
American Text books in the Indian market
has adversely affected the indigenons book
industry in India ; and

(¢) if so, the steps taken by Government
in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAVA) : (a)
to (¢). The demand for scientific literature in
India has becn growing continuously. The
number of Universities was 29 in 1950-51, and
went upto 83 in 1970-71. The number of
colleges; both Undergraduate and Post-
graduate, which was 548 in 1950-51 had
risen to 2361 by the end of 1969. Similarly,
there has been an increase in the number of
engineering, medical, agricultural and veteri-
nary colleges. The enrolments in these institu-
tions have also been rising continuously. There
is reason to belicve that the indigenous produc-
tion of scientific and technical books has not
expanded at the same rate, Since educationnl
authorities have liberty to prescribe as text-
books or as supplementary books such books
as they might consider uscful and nccessary,
students by and large read books other than
those prescribed as text-books or as supplemen-
tary readers. While, therefore, there is reason
to believe that there is a gap between the
demand and the indigenous output, its extent
cannot be gauged precisely, Since standard
educational materials are an indispensable
tool for effective education, and as in the field
of knowledge there are no frontiers, educa-
tional jnstitutions have rightly been having
Tecourse to good stundard books from where-
ever they have been available. Considering
that imported books are expensive and keep-
ing in view the economic condition of the
Indian students, the Government of India have
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introduced schems in collaboration with the
Governments of U. K,, U. 5. A. and
U. S. S. R. to make available standard educa-
tional materials from those countries at low
prices for Indian Universily students, Inall
the three cases, the books required for Indian
educational purposes, are selected by the
Government of India in consultation with the
concerned educational experts and these titles
are communicated to the foreign governments
concerned for making the books available for
Iudian students at low prices. Books from
U. K.and U. §. S. R. are produced in those
countiies and marketed in India through the
normal commercial channels. So far as books
from U. S, A. are concerned, the selected books
for which the necessary copyright permissions
are available are reproduced in India by local
publishers with a subsidy from the Government
of U, 8. from the P. L. 480 Punds. The books
thereafter marketed through the normal com-
mercial channcls. The American books so
reproduced are marketed approximately at
one fifth or one sixth of the original American
price. The programme for making available
these books at low prices have been in operae
tion from 1960 in the case of U. K., from 1961
in the case of U. S. A. and 1963 in the case of
U. S. 8. R« The expenditure incurred by the
U.S. 1.8, on behalf of the Government of
U. S. on this programme from 1961 onwards
has been U, S, $8.9 millions approximately,

2. It may not be correct to say that the
schemes for making available to Indian Univere
sity students standard educational materials
from abroad at low prices has adversely affect~
ed the indigenous book industry. The foreign
books are not prescribed compulsorily, it being
open to cducational institutions to use such
books as they may consider suitable. Neverthes
less, to avoid any possibility of Indian authors
and the indigenous book industry being placed
at a disadvantage, the Government of India
have initiated a number of schemes for further
encouraging Indian writing, like :—

(i) Grants have been assured to State
Governments having Universities in
their jurisdiction (Except Jammu and
Kashmir and Himachal Pradesh) upta
Rs. 1 crore each during the current
Plan period to enable them to bring
out suitable Indian language hooks
to be used cither as textbooks or as
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supplementary reading material, to be
written in original or by translation of
suitable foreign books.

(ii) A scheme for subsidising suitable
Indian books in English for use at the
University level either as textbooks or
as supplementary reading material
been introduced and is operated
thrnough National Book Trust. The
scheme envisages adequate subsidy to
the selected publications in order to
enable them to compete with standard
educational materials from abroad.

(iii) A Core Book Programme has also been
worked out. Under this, the Central
Government will take steps to bring
out suitable books for use at the Univer-
sity level to be written cither in English
or in any of the Indian languages.
The books written in the Indian
languages will be translated into Eng-
lish so that these books could also be
adopted by other Indian Universities
ot using the said Indian language. It
is expected that these books will be of
such standard and quality that they
can be used throught the country.

(iv) Grants have been made available to
the University Grants Commission for
creating a number of fellowships for
selected persons to enable them to write
good books in original or to translate
approved foreign books.

In addition to the above, fiscal concessions
have also been offered to new publishers to
help them in their publishing programmes.,

Merger of Companies

1307, SIIRI JYOTIRMOY BASU:
SHRI SHYAMNANDAN MISHRA :

Will the Minister of COMPANY AFFAIRS
be pleased to state :

(a) the number of vertical and horizontal
merger of companies allowed by Government
during the last three years ;

(b) the details of cach case of merger; and

(c) the policy of Government in regard to
merger, both vertical and horizontal ?
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THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY):
(a) and (b). During the last 3 years the Centra}
Government has approved two mergers, one
under the Companies Act. 1956 and another
under the Monopolies and Restrictive Trade
Practices Act, 1969. A case of merger under
Section 396 (1) and (2) of the Companies Act,
1956 was approved by the Company Law Board
whereby M/s. Ashoka Hotels Ltd. and M;/s.
Janpath Hotels Ltd. merged with M/s India
Tourism Development Corporation Ltd, The
Central Government has also approved merger
of two subsidiary companies, namely, M/s,
Warrior (India) Ltd. and M/s. Auto Accessories
(India) Ltd. with their holding company M/s.
Forbes, Forbes Campbell & Co. Ltd. under
Section 23 of the Monopolies and Restrictive
Trade Practices Act.

(c) Section 28 of the Monopolies and
Restrictive Trade Practices Act specifies matters
which arc to be considered by the Central
Government in exercising its poweis while
according approvals under the Act including
schemes of mergers under Section 23 of the Act
whether vertical or horizontal. Similarly, the
Central Government has to be satisfied while
exercising powers under Section 396 of the
Companies Act, 1956 that the merger, whether
vertical or horizontal, is in the public interest.

Volume of Export and Import Trade in
Cochin Port

1308. SHRI JYOTIRMOY BASU: Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether the volume of export and
import trade in Cochin Port is declining ;

(b) ifso, the main reasons for the same;
and

(c) the steps taken by Government to
improve the same ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a)and (b):
The traffic handled by the Port of (.ioc_hm
during Lhe last three years showed only marginal
fuctuation but there was no marked decline.
Such fluctuations in traffic oceur from time to
time. The traffic handled by the Port would
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have increased but for the decline in import of
foodgrains, decrease in coastal movement of
coal and decline in coastal moverent of
mineral oils.

(c) The Port is taking various measures to
provide facilities for handling increased traffic,
the most important of which an oil dock to
handle tankers upto 80,000 DWT to cope with
anticipated increase in import of crude oil for
Cochin Refineries, a scparate berth for import
of fertiliser raw materials and new methods of
cargo handling leading to quicker turn-round
of ships.

Arrears of Income Tax and Wealth Tax
Outstanding Against Coxl Mining
Industry

1309. SHRI C. K. GHANDRAPPAN : Will
the Minister of FINANCE. be pleased to state :

(a) whether non.payment of Income-tax
and Wealth Tax by the coal mining companies
is increasing every year ;

(b) if so, the amount of Income-tax and
Wealth Tax arrcars against the coal mining
companies in the years 1968, 1969 and 1970
with the names of companics and the amount
due from each ; and

(c) the steps being taken by Government
for collection of Income-tax arrears from these
companies speedily ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b) The wealth-tax on
limited companies was «abolished with cffect
from 1st April, 1960 and as such the question
of increase in wealth-tax arrears does not arise.
So far as income-tax is concerned the statistics
regarding the arrears are not maintained
industrywise in the Income-tax Dcpartment
This can be obtained only by a scrutiny of
thousands of assessment recordsin some charges
of Commissioners of Income-tax for the last
3 years, which will involve considerable time
and labour, If, however, the Hon’ble Member
desires information about any particular coal
mining companies the same can be furnished.

(6) The Government has during the last
three years taken the following steps for speedy
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collection of arrears of taxes :—

(i} Taking over by the Income-tax Depart-
ment itself of recovery work hitherto
done by officals of the State Govern-
ment,

The Government last year sanctioned 68
posts of Tax Recovery Officers and with these
additional posts most of the recovery work has
been taken over by the Income tax Deparment
1n all the Commissioners’ charges.

(ii) The Functional Distribution Scheme
under which the work of collection of
taxes has been made the specific function
of one or more income-tax officers in
the Range was introduced in 1966 and
was further extended during the last
year.

(iii) Acceptance of crossed cheques by the
Department and opening of special
receipt counters for this purpose in the
Income-tax Offices.

(iv) Publication of names of assessees who
are defaulters in the payment of taxes
over certain prescribed limits.

Arrear Clearance Fortnights are being
observed all over the country, During
this period, special emphasis is laid on
carrying out pending adjustments/recti-
fications, giving effect to appeliate
orders and collecting the net demands
due from the assessees.

(vi) Two Additional Commissioners of
Income-tax (Recovery) have heen posted
exclusively for recovery work in each of
Commissioners’ Charges at Bombay and
Calcutta. Similarly one Additional
Commissioner of Income-tax (Recovery)
has been posted in each of Commis-
sioners’ Charges at Delhi and Madras.

\vii) Sixty posts of Income-tax Officers
(Collection) were last ycar sanctioned
by the Government for attending to the
work of liquidation of arrear demands.

~

(v

Income Tax due from the Directors of
Sri Nimbarak Proper Kajora Goal
Company, West Bengal

1310, SHRI C. K. CHANDRAPPAN : Will
the Minister of FINANCE be pleased to state :
(a) the names of the members of the Board



79 Written Answers

of Directors of Sri Nimbarak Proper Kajora
Coal Company (Private) Limited, Woest
Bengal ;

(b) the total amount of Income tax and
other taxes assessed on the company and its
Directors during the last three years ;

{c) whether the company has cleared its
arrears and, if not, the outstanding amount of
taxes against the company and its Directors ;
and

{d) the steps taken by Government to
collect the above taxes ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) The names of the members
of the Board of Directors of Sri Nimbarak
Proper Kajora Coal Co Pvt. Ltd.,, West
Bengal are given below :—

1. Shri Mathmull Bhuwalka

2. Shri Sitaram Bhuwalka

(b) to (d). The requsitc information is
given in the Statement laid on the Table of the
House. [Placed in Library. See No. LT—320/71]

Memorandum submitted by Central
2 P, k) ) tloll

« > A
£

1311. SHRI B. N. REDDY: Will the
Minister of FINANCL be pleased to state *

(a) whether attention of Government has
been drawn to the memorandum submitted to
the President of India, in Madras on 28th
April, 1971, by the Central Government
Pensioners’ Association ;

(b) 1f 80, the main features thereof ; and

(c) the reaction of Government thercon ”

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Yes, Sir.

(b) The main point of the memorandum is
that the pensioners’ case may be treated as one
of the items for terms of reference of the Pay

Commission for urgent enquiry.

(o) There u no proposal to include the
case of pensioners in the terms of reforence of
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the Pay Commission, but Government propose
to consider, in due course, the question of grant
of relief to pensioners in the light of general
recommendations of the Pay Commission in
the matter of pensionary benefits for serving
Government servants.
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(FrtFrd) wwd et § d &,
A A ¥ A feafr adr &

() €@ swaeqT ¥ gE F WA A7
e safEl & W § AFm
frTor W %0 15 whraa ¥ 25 afyeg
g% TR FTIN A ¥ afgwanw 25
sfererer Y @AT AT FHATS GO arfaT
Ac¥fAar@ Py & ww gwag
¥ femr o qwA feud @ @iz
I wEAT 3A fAQ arravaE AT AT §
fr arcfas foad & maw fgrm ¥
faar @t aF T Talfad @ AEEwar
T AN AE AT qFAT
Settlement of Pensi and A
of Retired Headmasters of Delhi Mumi-

cipal Corporation Schools
1313. SHRI K. LAKKAPPA : Will the
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Minister of EDUCATION AND SOCIAL
WELFARE be pleased to refer to the reply
given to Unstarred Question No. 1623 on the
20th November, 1970, regarding the settlement
of pensions and accounts of Retired Head.
masters of Delhi Municipal Corporatian
Schools and state :

(a) whether the requisite information has
since been collected; and

(b) if so, what ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE ANDINTHE DEPART-
MENT OF CULTURE (SHRI D. P. YADA-
VA) : (a) Yes, Sir.

(b) A statement indicating the requisite
information is attached.

Statement

Question
(a) Whether it is a fact that some Head
Masters were retired from service on the Ist
April, 1969 from schoois which were under

the Delhi  Municipal Corporation,
previously ;
(b) Whether it is also a fact that those

retired Head Masters had not been paid
till now their gratuity, General Provident
Fund Account Money and even their
pensions have not been finalised ;

(c) if 5o, the reasons thereof ; and

(d) whether any time limit for the settle-
ment of the above noted accounts has
been fixed for the retired persons by the
Delhi Administration ; and if not, the
steps taken or proposed to be taken to
settle their accounts ?

Answer

{a) No Headmaster/Teacher who was previe
ously working under the Delhi Municipal
Corporation was retired on Ist Aprll, 1969,
However, some Headmasters/Teachers
were retired on 30th April, 1969.

~

(b) to (d). According to information supplied
by the Delhi Municipal Corporation, of
the 23 persons so retired, fund moncy as
well as gratuity has been paid to 22. In
one case, which relates to a deceased
teacher, fund as well as gratuity could not
be paid so far to the legal heir for want of
succession certificate, The legal heir has
now produced the succession certificate
and payment will be made shortly.

fwamae ten & qwa & fawd
1814, =t %o wweqr:
ot sifwre ww dvar
oft yen T sewa
w1 degfa o gz A war
e

(%) war fawmame oS F A&
100 eafury fasd 6 w§, 1971 =+
RRuar faa § fasroER avqE &
TRAFIYT F TF qrEAEr § IO fe
T T

(=) afe @, & ad & fawge
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Tips d ded by Loaders from P;
gers at Palam Airport

1315. Shri K. LAKKAPPA :Will the Munis-
ter of TOURISM AND CIVIL AVIATION
be pleased to state ¢

(a) whether loaders employed at the Palam
airport while loading and unloading luggage
of passengers have been demanding tips from
the passengers ;

(b) whether they sometimes force passengers
to pay tips ; and

(c) whether Government propose to appoint
some personnel of Indian Airlines or Police to
stop this menace at all airports and if not, the
reagons thercof ¢

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). While no such
complaint has come pointedly to notice,
it is posible that loaders may some times try
to solicit tips.

(c) Supervisary personnel of the Civil

Aviation Department and of the airlines are
always on duty to look into complaints.

Golden Tobacco Company

1316. SHRI 8. P, VERMA :
SHRI RAMSHEKHAR PRASAD
SINGH :

Will the Minister of COMPANY AFFAIRS
be pleased to state :

{a) whether the partners of M/fs, Golden
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Tobacco Company have initiated steps to
convert their firm into a Private Limited
concern ;

(b) whether they are selling shares of the
Company only to their agents and relatives so
as to retain effective control of the Company
in their own hands ; and

{c) if so, the steps taken or proposed to be
taken by Government to ensure that the shares
are not cornered by one set of people only ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY):
(a) M/s. Golden Tobacco Company Ltd. was
incorporated as Private Limited company on
the 28th June, 1955. On 9th March, 1971,
the company pamed a Special Resolution to
convert it into a Public Limited company.
The Registrar of Companics, Maharashtra
issued a certificate to this effect on 15th March,
1971.

(b) The company has not approached the
Controller of Capital Issues for Public issue
and bas also not yet got itself listed on any
Stock Exchange. The information sought for
is, therefore, not readily available.

(c) Does not arise.

uga &6t gra w Junt W@ xw
faar arn
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(7) afx @, @ Sad ger s
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Reward to Indian Cricket Team for its
victory against West Indies Team

1322. SHRI S. M. BANERJEE : Wil the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether the Indian Cricket Team,
which won the Rubber against West Indies,
has been properly rewarded for its magunficent
victory ; and

(b) if so, in what manner ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA-
SWAMY) : (a) and (b). The Government
considers that the ovation that the Indian
Cricket Team has reccived from the nation
is itself @ reward. The Board of Cricket Con-
trolin India have given a victory bonus of
Re. 1001/~ to all players and Manager.
Ifndividual players and in ceitain special
Circumstances, teams, showing excellence arc
alto considered for Arjuna Awards. The

ttee to recommend such Awards during
this year isgtill to meet.
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Fioancial Assistance to the Family of
Late Major H. B. Bahuguna

1323. SHRI S. M. BANERJEE : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state ¢

{a) whether any financial assistance has
been given to the family members of late
Major H. B. Bahuguna, the only Indian
Member of the International Everest Expedi-
tion who died on 18th April, 197! at an
altitude of 21,500 fi. and

(b) of s0, the amount given ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K.S. RAMA-
SWAMY) : (a) and (b). A grant of Rs. 1500/~
has been made to Mrs. Bahuguna from the
Army Officer’s Benevolent Fund. She will be
paud a further sum of Rs. 4,500/ spread over
aperiod of 18 months at the rate of Rs, 250/-
pm.

Arrangements are being made for the
payment of $4,000 (Rs. 30,000/-) for which the
life of Major Bahuguna was msured by the
International Himalayan Expedition to Mount
Everest.

The family of Major Bahuguna will be
entitled to Special Family Pension (Rs. 200/-
p- m.) guatuity (Rs. 6,500/-) and children’s
allowance.

Upgradation of Cities

1324, SHRI S. M. BANERJEE : Will the
Minster of FINANCE be pleased to state :

(a) whether any final decision has been
taken to upgrade certain cities for purposes of
granting City Compensatory Allowances and
House Rent Allowance ; and

(b) if so, the namea of those cities and how
these cities bave been classified ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Yes, Sir.

(b) A statement giving the information is
laid on the Table of the House.
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Statement
lB.ll IB-2I IG’

Andhra Pradesh .. . Cuddapah
Guntakkal
Chittoor
. Anakapalle
. Chirala
Bihar .. Patna Katihar
Gujarat .. .. 1. Dhoraji

2. Gondal
Haryana . . Sonepat
Kerala .- . Cannanore
Madhya Pradesh . 1. Indore . Mhow (Cantt.)

2, Jabalpur Durg

Damoh
Murwara
Rewa
Wardha
Bhivandi
Yeotmal
. Pandharpur
Amalner
Kamptee
Mysore .. . Tumkur
Punjab o Amritsar Abohar
Rajasthan .. e Bharatpur
Tamil Nadu . Coimbatore 1. Srivilliputtur

2. Tiruvannamalai
Uttar Pradesh Lucknow . 1. Maunath Bhanjan

2. Chandausi
West Bengal . . 1. Jalpaiguri

2. Purulia

3. English Bazar

4. Bansbaria

Note :—(1) The classification/re-classification of cities/towns has been made on the basis of
papulation as indicated below :

G B N =

-hs.e!q..‘

Maharashtra Nagpur Sholapur

LR N

Class of city Population
‘B-1’ 8 lakhs and above but below 16 lakhs
‘B-2’ 4 lakhs and above but below 8 lakhs
‘c 50,000 and above but below 4 lakhs
(2) The rates of comp ory (city) all ce and house rent allowance admissible in ‘B-1°,

‘B2’ and ‘C’ class citics/towns, subject to the prescribed terms and conditions, are as below :
(i) Compensatory (City) Allowance

Rates of allowances
Class of city Pay per month Rates of allowance
Rs. Rs.
B.I* Below 250 7} per cent of pay Subject toa minimum of
6 and a maximum of 15.
250 and above 6 per cent of pay subject to minimum of 5

and a maximum of 50,
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Rates of allowance
Rs.
5 per cent of pay subject to a maximum of 5
and a maximum of 10.

Amount by which pay falls short of 629,
Nil

(1) House Rent of Allowance

Claas of city Pay per month
Rs.
‘B-2’ Below 620
620 and above
i o4 ..
Qlass of city Pay per month
Rs.
B.1’ Below 100
100-3000
Above 3000
‘B-2’ Below 100
100 and above
‘c Below 620

620 and above

Accounts of Shri Nimbarak Properksjora
Coal Limited and Nimcha Coal Limited,
West Bengal

1825. SHRI INDRAJIT GUPTA. wWill
the Minster of COMPANY AFFAIRS be
pleased to state &

(a) whether Mfs Shri Nimbarak Proper
Kajora Coal (Privatc) Limited and Nimcha
Coal Company lamited, West Bengal have
filed their balance shects and profit and loss
accounts with Government ;

(b) if not, the reasons therefor and the ac-
tion taken by Government against the Com-
panies ; and

(c) the result thereof ?

THE MINISTER OF COMPANY AF-
FAIRS (SHRI RAGHUNATHA REDDY):
(a) M/s Shri Nimbarsk Proper Kajora Coal
(Private) Limited filed its Balance Sheets as at
3lst March, 1968 and Sl1st March, 1969 on
21st October, 1969 and 8th July, 1970 respec-
tively.

M/s Nimcha Coal Company Limuted filed
its Balance Shects as at $1st Deccmber, 1967,
31st December, 1968 and 31st December, 1969
on 27th July, 1968, 19th August, 1969 and

Rates of Allowance
Rs.
15
15 per cent of pay subject to a minimum of
20 and a maximum of 300
10 per cent of pay.
10

10 per cent of pay subject to a minimum of
15 and a maximum of 300.

74 per cent of pay subject to a minimum of
7. 50.

Amount by which pay falls short of 665.

19th August, 1970 respectively Its npext
Balance Sheet as at 31st December, 1970 is not
yet due.

(b) and (c). Messrs Shri Nimbarak Proper
Kajora Coal (Private) Limited have committed
default in filing its Balance Sheet as at 31t
March, 1970 for which appiopriate action has
been initiated

For late filing of Balance Sheet as at 3lst
March, 1968 and 3lst March, 1969, additional
fees were levied by the Registrar of Companies,
Calcutta under Section 611 of the Companies
Act, 1956,

M/s Nimcha Coal Company Limited is up-
to-date in filing its Returns

Nationalisation of Auditing

1826. SHRI INDRAJIT GUPTA: wil
the Minister of COMPANY AFFAIRS be plea-
sed to state :

(a) whether there is any proposal before
Government to nationalise Auditing 1n India ;
and

{b) if so, the main features thereof ?

THE MINISTER OF COMPANY AF-
FAIRS (SHRI RAGHUNATHA REDDY):
(a) No Sir;

(b) Docs not arise.
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Excise Daty on Safety Matches

1327, SHRI A. K. SAHA: Will the
Minister of FINANCE be pleased to state :

(a) whether revenue receipts from Safety
Matches have been reduced because of the
crisis in the match industry during the last one
year ; and

(b) if so0, the steps taken by Government to
help the industry ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) There has been no reduction
in the revenue receipts from Safety Matches
during the last one year nor has there been
any crisis in the Match Industry. The revenue
on the other hand has increased from Rs, 27.38
crores in 1969-70 to Rs. 28.21 crores (provi-
sional figures) in 1970-71.

(b) The question does not arise.

Decision to Sanction a Dredger for Bepur
Port, Kerala

1328. SHRI M. K. KRISHNAN: Wil
the Minister of SHIPPING AND TRANS.
PORT be pleased to state :

(a) whether Government are considering to
sanction a dredger for Bepur Port, Kerala;
and

(b) if so, when the decision is likely to be
taken ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) and
(b). The Government of Kerala have made
provision for a dredger in the State Sector of
the Fourth Plan, They have been advised to
obtain the necessary technical information
from the two firms, M/s. Mazagon Docks and
Mfs. Ga.rden Reach Worklhopc who have

to ble an luation of the
uoundncu of their offers and scrutiny of
technical specifications,

Decision to Construct a 65.8toreyed tower
on the Marina in Madras

1329. SHRI MUHAMMED SHERIFF :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state 3

(a) whether Government have decided o
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construct a 65-storeyed tower on the Marina
in Madras ;

(b) the estimated cost of the tower ; and

(c) thetime by which it is likely to be
constructed ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Neither the Department of Tourism nor
the India Tourism Development Corporation
has any such scheme,

(b) and (c). Do not arise.

Repair work to Mosque on Man Singh
Road, New Delhi

1330. SHRI MUHAMMED SHERIFF:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state:

(a) whether the repair work to the mosque
on Man Singh Road, New Delhi was suspended
in the month of March, 1971 ; and

(b) if so, the reasons for its suspension ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D.P.
YADAV): (a) and (b). Yes, Sir. The
repair work to the mosque on the Man Singh
Road, New Delhi, was suspended by the Wakf
Board towards the end of March 1971. After
the reports of the repairs being carried out
appeared in the press, an officer of the
Archacological Survey of India inspected the
mosque and found that the repairs which were
in progress tended to alter the character of the
monument. As the mosque is not Centrally
protected, the Archacological Survey of India
cannot carry out the vepairs themsclves. They,
however, offered to give technical advice 19
regard to the rectification ofthe work already
done and in taking up further repair work t©
the mosque in conformity with archaological
principles, if requested by the Wakf Board.

Issuing of Licences to Commercial Bank?
by the Reserve Bank of Indis

133i. SHRI N.K. SANGHI: Will th
Minister of FINANGCE be pleased to state

(a) whether Reserve Bank of Ind:a does lz::
imue licences to the Comtaercinl Ba
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opening new branches in urban areas unless
they agree to open double the number of
branches in unbanked rural areas ;

(b) the number of rural areas which are
unbanked, State wise ; and

(c) the number of branches that are likely
to be opened in the rural arcas (unbanked) in
Rajasthan during the current financial year ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : In order to
ind the ¢ cial banks to open their
offices in the rural areas in larger numbers than
before, Reserve Bank has been issuing licences
to the banks for opening offices at urban
centres in the ratio of one in an urban centre
for every two offices in rural and semi-urban
centres in the case of banks which have more
than 60% of their offices in rural and semi-
urban areas. In other cases the ratio is one
oflice in an urban centre for every three offices
m semi-urban and rural centres.

(b) It is difficult to precisely define an area
that can be cffectively served by a bank. Selec-
tion of a centre for the location of a branch of
a bank is determined by a number of factors
such asinfrastructure facilities, growth potential
of the place, potential for deposit mobilisation,
etc, This necessitates taking up surveys of the
various arcas on which the lead banks of the
districts are presently engaged,

(c) Licences have been issued to the come
mercial banks for opening offices at 18 rural
centres in Rajasthan. Besides, survey reports
by the cancerned lead banks have been received
in respect of 7 districts of Rajasthan in which 39
unbanked rural centres have been identified for
establishing bank offices. The bulk of thesc
centres are likely to be covered by bank offices
in the next one or two years.

Remunerations to Employees in Public
Undertakings

_1332. SHRI N. K. SANGHI: Will the
Minister of FINANCE be pleased to state :

(a) the total number of employees in the
Public Sector Undertakings and the amount
of their wage bill for the ycar ending Slst
March, 1971 ;
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(b) the number of deputationists and retired
Government scrvants working in various under-
takings and the total t of ionsy
paid to them in the year 1970-71 ; and

(c) the amountout of the above remunera.
tions paid to the deputationists and the per-
centage of increase had the deputationists been
working in their parent Government Departe
ments ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) The total number of em-
ployees inthe 91 Central Government industrial
and commercial undertakings as on 31-3-1970
was 6.13 lakhs accounting for a total salary and
wage bill of nearly Rs. 290 crores. Accounts
for 1970-71 are not yet available.

(b) According to information available, the
total ber of deputationists from the Govern-
ment services working in the public enterprises
as on 31-12.70 was about 1390. Information
with regard to superannuated Government
personnel employed in public enterprises is
available only in respect of thosc holding the
very top posts of the Chairman/Managing
Director/Dircctor/General Manager of conse
tituent units. According to this information,
there are 14 superannuated personnel holding
such posts of whom 8 are superannuated
Defence personnel. Information in respect of
supcrannuated Government servants occupying
other posts is not available,

() Presumably, the hon. Member is referr-
ing to the additional remuneration required to
be paid to deputationists from Government
services. The terms of Government officers
deputed to public enterprises are fixed in
accordance with Government rules, which
ensure that the remuneration of such deputa~
tionists is fixed in relation to the scale of pay
of the post in the Undertaking and the pay
drawn by them in their parent Cadres,

Programme for Helping Tribals

1333. SHRI R. KADANAPALLI: Wil
the Minister of EDUCATION AND SOGCIAL
WELFARE be pleased to state :

(a) whether some State Governments have

taken steps to help the tribals in their respece
tive States ;
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(b) if s0, the main features of the program-
mes chalked out by such States ; and

{c) whether Central Government have im-
pressed upon other States, who have not yet
made any programme for helping the tribals
in their States, to chalk vut similar program-
mes?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI K.S. RAMASWAMY):
(a) to (c). ANl the States/Union Territory
Administrations having tribal population
have, since independence, taken up special
programmes for the Weifare of Scheduled
tribes under the backward classes scctor. This
special progr is suppl al to the
general programme of development. The main
aim is to bring the members of the scheduled
tribes to a level where they may benefit fully
and equally from the general development
programme.

The details of the special programmes for
scheduled tribes are available in the annual
reports of the Department of Social Welfare
which are laid on the table of the Lok Sabha.

Operation of Jumbo Jet Bervice

1344, SHRIR. KADANAPALLI : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether the Jumbo jet has started

operating in the country ;

(b) what is the pastenger cairying capacity
of this jet ; and

(¢) what are the special amenities provided
by this jet service to the passengers ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
{a) Air-India's Boeing 747 aircraft (Jumbo
jets) have started operating to London and
New York. On the segment Bombay-Delhi,
they also carry overflow of demestic passengers
from Indian Airlines (in both directions).

{b) Air India’s Jumbo jets have 52 first
class and 288 economy class seats.
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{c) There is a lounge in an upper deck for
first class passengers, Seats in the economy
section are 13" wider than on the Bocing 707
and the aisles are 2” wider. Films are shown
in flight for which therc is a small charge in
forcign exchange for both classes. There are
six channels providing taped music,

Employees suspended or dismissed from
Service by Indian Airlines

1335. SHRIDINEN BHATTACHARYYA:
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the total number of employeces of the
Indian Aulines cither suspended or dismissc
from service by the Management during the
recent lock-out period ; and

(b) the reason for such victimisation of em-
ployees ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGI{)
(a) Nocmployee was suspended or dismussed
during the period of the lock-out. However,
immediately before the lock-out 14 employees
were placed under suspension for instigating,
abetting or acting in furtherance of an illegal
strike. The suspension orders have since been
revoked in all these cases.

(b) Does not arise.
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Credit restrictions Imposed by the Central
Banking Authorities on G d

1338. SHRI D. D, DESAI: WIill the
Munister of FINANCE be pleased to state :

(a) whether he is aware that the cropping
and production of grouandnuts as well as of
edible oilsis adversely affected, because of credit
restrictions by the Central Bankiug authorities
on groundnuts produced by agricultural sector
and edible oils produced by oil mills, mostly in
small scale sector ;

(b) whether the said credit restrictions pro~
vide only 25 per cent loan on atin of edible
o1l produced by oil mills, most of which are
n small scale sector and a liberal loan of 75
per ceat on the same tin of edible oilis given
to vegetable ghee producing units, most of
which are 1n large scale sector, the moment
the tin is removed from oil mill to vegetable
ghee plant ; and

{c) if s0, whether Government propose to
bring about any change in the credit policy in
view of the above situation ?

THE MINISTER OF FINANCE (SHRI
YESHWANT RAO CHAVAN): (a) There
are no restrictions on bank credit to agricul.
turists for irrigation, inputs and other agricul-
tural purposcs. In fact, the Reserve Bank en-
courages banks to make advances for these
purposes, The regulation by the Reserve
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Bank on bank advances against oilseeds and
oils is intended to prevent speculative stock~
building with the help of bank finance and to
accelerate the qaicker turnover of funds.

(b) Vegetable oils are finished products in
the case of oil mills while they are raw materials
for vanaspati facturing units. The mini-
mum margin in respect of advances to oil mills
against vegetable oils, being finished products,
has been stipulated at 75 per cent with a view
to inducing mills to have a quicker turnover
of goods and funds and also to prevent their
stocking such finished goods. On the other
hand in the case of vanaspati manufacturers,
40/50 per cent margin has been prescribed for
a limited quantity of stocks equivalent to four
to six wecks consumption of vegetable oils
used as raw materials depending on the loca-
tion of factories. The minimum margin of 75
per cent, applicable to oil mills, is also appli-
cable for advances to pati '
against vegetable oils in excess of the specified
quantity and against vanaspati which is a
finished product in their cases.

urers

(c) While formulating selective credit con.
trols, the Reserve Bank takes into account all
relevant factors such as production, the interest
of consumers, trends in prices etc. and controls
are modified from time to time when necessary.

Tourist Traffic to India during 1970

1339. SHRI P. K. DEO: Will the Minis-
ter of TOURISM AND C1VIL AVIATION
be pleased to state :

(a) the extent to which tourist traffic in
India showed rise/decline in 1970 as compared
to the traffic in 1969 ;

{b) the names of the countries from where
the tourist traffic showed rise/decline during
the period ;

(c) the reasons for the decline, if any ;

(d) the foreign exchange carnings during
1970 as compared to the earnings in 1969 ;
and

(c) the steps proposed by Government to
provide more facilities to the tourists and to
develop the underdeveloped tourist spots in
the country ?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) 280,821 tourists came to India during 1970
as compared to 244,724 in 1969, recording an
increase of 14.8%.

(b) A statement is laid on the Table of the
House, (Placed in Library. See No. LT 321/71]

(c) The decline in the number of tourists
from a few countries is ncgligible and no
specific reasons can be given.

(d) Foreign exchange earnings from tour-
ism have been estimated at Rs. 38.03 crores n
1970 as compared to Rs. 36 11 crores in 1969

() Since inadequate accommodation and
transportation facilities are the major bottlc-
necks in the flow of a larger number of toursts
to India, measwies have been taken to aug-
ment these facilities both in the public and
private sector, Other facilities extended to
tourists inter alia include abolition of visas fou
nationals of certain countries on a reciprocal
basis, visa free entry on the basis of a tempo-
rary landing permit which has been extended
from 7 to 21 days, and streamlining of facilita-
tion procedures for speedy clearance through
entry formalities.

Wrong Publication of Map by Air India

1340. SHRI P. K. DEO : Will the Minis-
ter of TOURISM AND CIVIL AVIATION
be pleased to state :

(a) whether in a recent map published by
the Air India, part of Jammu and Kashmir
has been shown as “outside the country”.

(b) if so, whether Government have made
any inquiry into the wrong publication of the
map by Air India ; and

(c) if 50, the result thereof and action taken
by Government in the matter ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH)!
(a) to (c). In December 1969 an outlio®
sketch was included by Ais-India’s advertisi®®
agency in New York in an IdVGl"i".m"t
This was not intended to sccuratcly delin®®
the boundary of India, and it was withdrawd
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as soon as it came to  Air-India’s notice that it
could lend itself to misinterpretation. The Cor-
poration has instructed all stations that if any
advertisement or publication contains a map,
this must correctly reflect the boundaries of
India.

Indian Steamers with Cargo confiscated
by Pakistan

1341, SHRI P. K. DEO : Will the Minis-
ter of SHIPPING AND TRANSPORT be
pleased to state :

(a) the number of steamers confiscated by
Pakistan with cargo before Indo-Pak conflict
broke out in 1965 and the amount of compen-
sation paid by Government as a result thereof ;

(b) the extent of loss suffered by Govern-
ment as a result of Pakistan’s unilateral closure
of the Brahmaputra river route between Assam
and West Bengal five years ago ; and

(c) the steps taken by Government in this
direction ?

THE MINISTER OF PARLIAMENTY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) No
steamers were confiscated by Pakistan before
the Indo-Pak conflict broke out in 1965. How-
ever, during the said conflict in 1965, Pakistan
captured three Indian Ocean-going ships and
190 inland craft. Two out of three ships have
smce been exchanged with two Pakistani ships
held by India. The third Pakistan ship
captured by India has since been disposed of
by public auction and the sale procecds credi-
ted to the Personal Ledger Account of the
Custodian of Enemy Property. One Pakistan
Fiat is still under the custody of the
Government of India, All the Indian vessels
confiscated by Pakistan were owned by private
operators.  Claims under the Emergency
Rusks Insurance Scheme have been lodged for
174 river craft impounded by Pakistan during
the August-September, 1965 confict. The total
amount of claims paid in respect of such
vesels is Rs. 77.32 lakhs. In addition, a fur-
ther sum of Rs. 5.76 lakhs wes offered in
settlement of the claims filed by one group of
Companies but the claimants have not accepted
the offer as yet.
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(b) Although the inland water transport
industry has suffered a serious disruption as a
result of Pakitan’s unilateral closure of the
Brahmaputra river route between Asam and
West Bengal, it is not possible to assess the
extent of loss in financial terms. The traffic
from Calcutta to Assam and oice versa has
since been diverted to rail and road, by aug-
menting their capacity adequately.

(c) The question of release of Indian vessels
had been taken by the Government of India
with the Pakistan Government in the past but
the efforts made in this regard have not been
fruitful. In the meantime, the Pakistan Govern-
ment have disposed of 188 Indian inland
vessels and credited the sale proceeds to their
Naval Fund. The Government of India have
protested against Pakistan’s action and against
the illegal usc and sale of these vessels. The
Government of India have reserved their right
to claim full compensation for the loss of or
damage to the scized Indian vessels. The
question of reopening of the Brahmaputra
river route between Calcutta and Assam iz
East Pakistan has, not been rawsed by the
Government of India,

Proposal to Develop Minor Ports along
Orissa coast

1342. SIIRI P, K. DEO : Will the Minis-
terof SHIPPING AND TRANSPORT be plea-
sed to state :

(a) whether there is any proposal to develop
Gopalpur and Chandbali minor ports along
with Orissa coast , and

(b) 1f 30, the steps taken in this regard and
progress made so far *

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS.
PORT (SHRI RAJ BAHADUR) : (a) and
(b). A Committee appointed by the Central
Government in consultation with the Govern.
ment of Orissa to select one out of the two
ports of Gopalpur and Chandbali for develop
ment under the Centrally Sponsored Pro-
gramme during the Fourth Plan period, has
recommended the development of Gopalpur.
Rs. 5.34 lakhs has already been approved by
the Central Government for undertaking certain
preliminary works, namely, land survey, soil
investigations, collection of data regarding
wave heights, tracer studies, etc.
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Fees Charged by Schools in Delhi

13¢44. SHRI R. P. YADAV : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state 3

(a) whether there is any uniform pattern of
education and levy of schools fees in the diffe-
rent schools of Delbi, including primary,
nursery, higher secondary schools ; and

(b) whether Government are aware that
some of the privately run schools charge exor-
bitant fees in Delhi and if so, the steps being
taken to make it more reasonable 30 that the
common man may aflord it ?

THE DEPUTY MINISICER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI D.
P. YADAV): (a) No, Sir.

(b) Yes, Sir. The Delhi Administration has
at present no statutory authority to control
the levy of fees by private institutions in Dellu.
The Draft Delhi Education Bill proposed to be
introduced in  Parliament, however, provides
for regulating the charge of fees by the recog”
nised schools.

Applications for Credit to Small Borro-
wers by Nationalised Banks

1345. SHRI KALYANASUNDARAM -
Will the Minister of FINANCE be pleased t0
state :

(a) whether there had been complaints from
small borrowers that their applications for ¢
dit were being turned down by the aationalised
banks on the plea of shortage of funds, whit
credit to sectors and units which had be?
enjoying bank assistance of large siacs for yei©
was not being curtaiied ; and
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(b) if so, the action taken on their

complaints ?

THE MINISTER OF FINANCE (SHRI
YESHWANT RAO CHAVAN) : (a) and (b).
Despite the liberalise credit policy adopted
by the nationalised banks in respect of small
borrowers and the efforts to mobilise deposits,
there have been some complaints that the
credit requirements of the small borrowers are
not receiving adequate attention. When speci-
fic complaints are brought to the notice of the
Government, they are referred to the concerned
banks for appropriate action. The need for
undertaking adequate ciedit planning in cach
bank has been emphasized on the Custodians
and in the recent meeting convened by the
Finance Minister in April 1971, the Custodiany
were advised that the credit requirements of
neglected sectors should receive priority in
keeping with the basic objectives underlying
nationalisation.

A much closer scrutiny is being exercised on
the large-size accounts and detailed guidelines
on the subject have been circulated by the
Rescrve Bank of India to all banks. Banks
generally provide credit only for working
capital and have been endeavouring in an
increasing measure to restrict the credit
facilities only to the genuine productive needs
of the large borrowers. The growing change
in the attitude of the banks towards the small
boriowers is reflected in the increase in the
number of borrowal accounts of farmers, smali
scale industry, road transport operators, retail
trade and small business, self employed
persons and cducation. The number of such
accounts with the public sector banks has gone
up fiom about 28 lakhs at the beginning of
July 1969 to about 11.3 lakhs by the end of
December, 1970,

Damodaran Committee Report on Reor-
ganisation of T I Education

P

1346. SHRI MADHURYYA HALDAR :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be plcased to state :

(a) whether the Damodaran Committee on
the Reorganisation of Technical Education has
submitted its report to Government ;

(b) il so, the salient points thereof ; and

(c) the reaction of Government thereon ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D. P.
YADAVA) : (a) Yes, Sir. The report was
submitted on 29th May, 1971,

(L) A summary of the main recommenda-
tions is laid on the Table of the House.
[Placed in Library. See No. LT—322/71}

(c) Since the Committee was appointed by
the All India Council for Technical Education,
the report will be first considered by the All
India Council and then by Government,

Lower Rates of interest to Low Income-
Group from the Deposits on the Nationa-
lised Banks

1347. SHRI S, M. KRISHNA :
SHRI P. GANGADEB :

Will the Minister of FINANCE be pleased
to state :

(a) whether Government are considering a
proposal to grant the benefit of lower rates of
interest to the low income group from the
deposits of the nationalised banks ;

(b) if so, the ma:n fcatures of the proposal
and when it 13 likely to take effect ; and

(c) to what extent it will help the low income
group ?

THE MINISTER OF FINANCE (SHRI
YESHWANT RAO CHAVAN): (a) to (c).
A committee headed by Dr. R. K. Hazari,
Deputy Governor, Reserve Bank of India bas
examined the question of charging lower
interest rates to weak borrowers within certain
sectors. ‘The Report of the Cormittee has just
been reccived and copies thereof will be furni-
shed to the Parliament Library shortly. The
recommei dations ol the Committee are under
examiuation.

Agreements for Assistance from foreign
countries

1348. SHRI S. M, KRISHNA :
SHRI P. GANGADEB :

Will the Minister of FINANCE be pleased
to state :

(a) whether India had signed agreements
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for aid to the tune of Ra, 724.9 crores with
fortign countries during the year 1970-71;

(b) ifso, the amount of aid utihized by
India out of this sum ;

(c) whether the non-project aid was not
fully utilised by India , and

{d) if %0, the reasons therefor ?

THE MINISTER OF FINANCE (SHRI
YESHWANT RAO CHAVAN) : (a) and (b).
Yes, Sir. Out of this sum the amount of aid
utilised in 1970-71 was Rs. 206.7 crores.

(c) and (d). Yes, Sir. The full utilisation
of non-project loans depends on scveral factors.
These relate 1o completion of formalities in
some of the lending countries for making the
loans effective, issue of import licences, placing
of contracts by the importers, delivery of sup-
plies etc. It generally takes 12-18 months
before a non-project loan is fully utilised.

Profit shown by Government-owned
Hotels in Delhi

1350. SHRI NIHAR LASKAR :
SHRI S. M. KRISHNA ;

Will the the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the amount of profit earned by the
Asoka Hotel, New Delhi in the year 1970-71
and

(b) the amount of profits earncd by the
other Government-owned hotels in New Delhi
during the year 1970-71, separately ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH) :
(aj and (b). The accounts of the Asoka hotel
and other Government-owned hotels in New
Delhi, siz. Janpath Hotel, Ranjit and Lodhi
hotels for the financial year 1970-71 have not yet
been finalied and hence it is not possible to
indicate at this stage the exact figure of the
profits earned by these hotels.

aoerd wHwifal gro werr feod
Al Wy segw fwar war
1351, sit omearqow oSy ;o
faer ol 2 wlsr 1971 ¥ sardifed

JUNE 4, 1971

Written Answers 112

YT dear 179 ¥ 39 & yae N gy
FIATY FT gar w4 o

(w) v =g w9 & fF 5 fowmii
I It W wFm fROd Y wE
TET FA & fad gy W @r d, wafy
fFadTmg F @ I & IRadfs
620/- %0 § ¥ I 9 A FAFTE
Nt 5o W wWw W R e A
qE fEUET a9 w2 frar wg

(@) afz @, &t e @raw ¥ G
F1 FqT FTAAE F W A0

(w) w1 g8 gwC F Tl ¥
a5 frud Y wWE T 9w ¥y
gag favarm A gg A adw ¥ Ry
g, A

(%) afz =&, ot sa% | FoUE
T wfasy & o a & w97 A w0i-
gy A FT XETT § 7

fawr woarm & wieg welt (W ¥
Ao W) : (F) ¥ (W), @A E A
AEAAT aged, FEE g guar g,
¥ ww A Far foeell g F
waarfal gra wFw frod Y @R
b A oA F ¥ F feafy oAy WA
g fowr sedrg 2 aide, 1971 & aar-
affr wEA §o 179 # fwar war v
AAGAF FIAT #7 faqoor-g g7 o
st 9 & fagr qa g

faawm

fawefr gfre 3 oft srerorfar wrard
faer forrar fed arare oy & gRar €
qwy foamd fad srare oy syerear G
W a1 ) § 9 g waw H, fed
R fax Ty we@ ag Ik gra e
W Freafar od o @ 95, 9



113 Wristsn Answers

fruffea oF QO 7 9, wwm feoar
war fear srar § Y 3w w1 25 wfvaw
a% & Tvar § | o9 wwEl ¥, 1@
FeqT F AT, AFH fFOAT WE w7
T 15 gfe §afas ww w1 dw
fegr o &, %aw oY o, wefug
ward BN weA faod Y W iw
ol gft § 1 e e AT S
Iy o QO & 9 qyaafry (wd-
Fr) FHArQ faelt ¥ JAra §, 9w
it ¥ o g ad & ;

WEaeT A g A e ag g 5
@ wHwife & amx ¥ aw@ fegar
a % 15 ufmg ¥ 25 wfmw aw
TR gC IV ¥q7 F wfwr o% 25 wf-
wa A i aw Al gra areaias
iRy far o @ fFuX & 99 gvag
FT foar ot | asm feod &Y win
I AT gafae Arasas ot AT fw
areafas frod & wit # fgaw & foar
a1 g% e zafad @ sEwmsar @
TR AEY W1 T |

i, gere AW W qw &
areita fawet w1 Qg W

1352, «ft werrre T o ¢
off geR W wgAw

Fr faw i 7z 9@ A oFW
w4 f

(%) war ®€, 1971 F qg TEaEre
¥ U sy § wrviw § gF w9
Mgy F wrwr 10 7w Ay
fe oftT 9 ey & Sosr aed
¥ e

(w) af g, & oy wiwd &
frex war wderfy Mk & 7

JYAISTHA 14, 1893 (S4K4)

Writtsn dnswers 114

ey s ¥ wow el (s W
ACo W) . (F) SUAL w_W ¥ gfHa
3, 2 w%, 1971 §, s & QAT
aes sfeg O &d 9 gar W) %Y,
TAA AT §Y Iewwn afey 2 @ A
5 4% & 1000 frafrurs faad gy Fox
¥ frr ¥

() ot & wifes afgg o waf|
forrare fedr 1 & Frw gfee qr
arefiy gve afgar AT oSU 246 ®
= el g wX fagr aar @ e
T AA—qeTE * o W ¥ |

feeelt afcmpr & wat & fan fawz
ar W QeA ¥ fad wdanft

1353 it swretTa Tra WY
=Y ped X wEAw

w1 Avega e ofcega ST 37
X N O Far v e

(¥) feeet afcagt €1 oy & wfy
fart atqaa fraw safdq amr s E

(=) feweit ofcagy & a«i # afy
fer s, fray aufe fan fewe
AMFFE , AR

() feeelt afcagm arer A awi
# faar fede aoar A AFT & ol wmy
FEATE BT AT E ?

"t wa war Aagw e afcuga
w9 (=it Trowgrge) : (F) fawlr afcagn
ITIN ¥ WEOAAF F §IAN, A\Y
w7 ¥ 9.02 srw arfr fawdt afcegw
IoEq M T & qfafeTr qivrws@ § o

(w) faselr ofcagn Swen o ot
# wfafer fear fewr oo v @ o



115 Written Anstoers

arfrady A2 Jre g e FAFT
wfsT &1

(7) A Towa W q@W Y gfer
¥ faeelr wfcagt goww faar fesz =)
g AFY F Ay @ a9 Sue
T @r 21 g faar & 9T gro I
rfafrrm s Ay fEr @ & —
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978y AT IE gT ]| ¥ iy
Ly CUBMIIL SO 10 B (O
wfaedey & mw w9 gy A
iGN

(9) st warew FATOT FRA Oy
T § o™ fawm feanin
AN qTeEd FY ae

Complaints received against private
airlines

135+ SHRI1 SAT PAL KAPUR : Will the
Minuster of TOURISM AND CIVIL AVIA-
TION be plcased to state

(a) the number of complaints received by
Government agamnst Private Airlines swnce
1969 , and

(b) the action taken on each such com-
plant ?

THE MINISTCR OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH)
(a) and (b) Oc nal plawnt  are

recetved and are dealt with on merits

Grand to National Iutegration Project
and NCERT

1335. SHRI SAT PAL KAPUR : will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state

(a) the amount allocated for National
Integration Project and the National C ounct!
of Lducational Research and Tranng dur-
ing the last 2 years ,

(b) the number of films produced by the
National Council of Educational Research and
Training on National Integration during the
same period ;

{c) whether Project Officer, National Int-
gration Project has rejected any films on the
theme of National integration , and

(d) ifso, the grounds for their rejection 4

THE DERUTY MINISTER IN 1}{;‘;
MINISTRY OF ED!A\!'GA'I'ION A
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SOCIAL WELFARE AND IN THE DE.
PARTMENT OF CULTURE (SHRI D, P.
YADAVA): The amount allocated to the
National Council of Educational Research and
Training during the last two years for National
Integration Project was Rs. 10,88,061/-.

(b) No films have yet been produced 1n
the National Council of Educational Research
and Training on National Integration. Pro-
duction of films on National Integration has
been included in the Council's programme
for the current year.

(c) and (d). No Project Officer has yet
been appointed, and the Head of the Depart-
ment of Social Sciences and Humanities is
looking after the project as Oflicer-in-charge.
A two-real film entitled ““Stones of Faith” was
reviewed in the National Council on 8.12.
1970 when Hecads of the Departments of
Teaching Aids and Social Sciences and
Humanities were both present. The film was
not approved asit did not portray National
Integration and was only a historical docu-
mentary on a church in Sardhana with some
highlights from the life of Begum Sumroo.

Assurances given by Government in
Parliament

1155. SHRI SAT PAL KAPUR: Will
the Minister of PARLIAMENTARY AEFAIRS
be pleased to state :

(a) The number of assurances given by
Government in the Parliament in reply to
questions ete. during the Fourth Lok Sabha;
and

(b) how many of these were implemented
during the same period ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) Dur-
ing the Fourth Lok Sabha, 10965 asurances
were given by the Government in reply to
questions etc,

(b) Out of the number indicated in part
(b) 8608 amurances were implemented dur-
ing the Fourth Lok Sabha. Of the balance,
522 amurances had been implemented and
reports thereon laid in the House subsequent
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to the dissolution of the Fourth Lok Sabha on
2nd April, 1971. Implementation Reports in
respect of a further set of 274 assurances per-
taining to the Fourth Lok Sabha are being
laid in the House today (1.e., 4th June, 1971).

Construction of quarters for the Officers
and staff of Income tax Department

1357, SHRI 5. R. DAMANI: Will the
Minister of FINANCE be pleased to state :

(a) whether in many big cities land has
been acquired for constructing residential
quarters for the officers and staff of the in-
come Tax Department but construction work
has not been taken up ;

(b) 1f so, the detalls of the land acquired
and also the number of departmental quarters
existing at present in various cities ;

(c) the amount provided in the budgets
during the last three years for the construction
of quarters and how much was actually spent ;
and

(d) the action being taken to accelerate
the work ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R,
GANESH) : (a) to (d). A statement contain-
ing the required information is laid on the
Table of the House. [Placed i Librayy, See
No. L.T.—323/71)

IuUEE @A N w®r dw Fwm gad
wtfafeas dw « e

1358, ot atex fag fax : w0
e Wit g S A FaT HG F

(%) &t ¥ wdmEW ¥ @@
IaUET % § W % T gER
gifafsas 8 A arani N sen
fradt Y @ UGEFEw F ey
usfgs 4w & feadt  arend
ey ; AR

(=) TefraTn & TR O wrerst
¥ fafwer el ¥ fy feefas
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faw sl (st gwdacw wgm™)
(%) g7 1969 & =1 a% IqTARE
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weqr ya qFT 13 @Y afr 4 adr
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oo woim) (%) o, gf 1 faey mr
TG FFAY 9T qAT BO AAT L0 Ay
AT T AT SmEr § | WA FF A
Fri-fod it Wt aegd e § qar
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(&) & amry fFares 9 fry
oy § qur Y sy @Y 9 ¥ I
wrifer &1 gt ATy ¥ falr g
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QR v@ar | o gEIA qar gz e
A WA g™ &reT 91X faRely Wra
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Mock Parliament Arranged in Schools

1360, SHRI B. K. DASCHOWDHURY :
Will the Minister of PARLIAMENTARY
AFFAIRS be pleased to state :

(a) the names of Schools where mock
Parliament was arranged during the year
ending March, 1971 ;

(b) what encouragement, in the shape of
prizes or otherwise, is given tu the talented
students ; and

(c) the steps Government propose to take
to arrange such activities in rural area
schools ?

THE MINISTER OF PALIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ] BAHADUR): (a) A list
showing names of 41 Higher Secondary Schools
which participated in the Fifth Mock Parlia-
ment Competition held in Dclhi during the
year ending March, 1971 is given in the state-
ment laid vn the Table of the House, [Placed
wn Library. See No. L. T.—324/71].

(b) The Scheme provides for the award of
the following prizes after conclusion of cach
competition to the participating institutions/
students :

(i) Shield (Parliamentary Shield). It is

a running Shicld to be kept fora
period of one year by the institution
standing first in the competition.

(ii) One Trophy for the Zone, performance
of which turns out to be the best on the
basis of marks obtained by the schools
under that Zone.

Trophies for the institutions for meri-
torious performances in the competi-
tion, on the basis of the order of merit.
(iv) One Trophy for the institutions which
stands fust from among the new
entrants to the competition.

Individual merit prizes in the shape
of medals/cups/books for some selected
participants from each institution.

(iii)

~

(v,

(c) The competition is organised in those
schools only which are rccommended by the
_Directome of Bducation, Dethi. Such schools
invarigbly include schools located in rural
areas,
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Impact of Dollar Crisis in Europe on
India’s Foreign Debts

1361. SHRI B. K. DASCHOWDHURY:
Will the Minister of FINANCE be pleased to
state :

(a) the effect of present dollar crisis on
Indian economy ;

(b) whether duc to revaluation of currency
by many European countries, India as a debtor
would have to pay a bigger amount in servicing
its loans ; and

(¢) if so, to what cxtent and the reaction of
Government thereto ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) Recent
international monetary developments are not
likely to have any adverse effect on India’s
fureign trade. However, an orderly and stable
international monctary system is an essential
prerequisite for avoiding longer term uncertain-
ties about aid flows and the development of
world trade.

{b) and (c). Austria and Switzerland
formally revalued their national currencies on
the 9th May, 1971 by 5.05 and 7.0 per cent
respectively ; the increase in the rupee value
of debt service charges on account of these
revaluations is estimated to be Rs. 49 lakhs
during 1971-72, West Germany and Nether-
lands, on the other hand, decided to float
their currencies instead of adopting a new
fixed parity ; consequently, it is not possible
to arrive at a precise estimate of the increase
in the rupee equivalent of debt scrvice charges
on outstanding debt to these countries. The
net effect in real terms, if any, on debt service
obligations of the recent monetary changes in
Europe, however, will depend on a number
of factors including, inter alie, unit prices and
volume of India’s exports to these countries, the
extent of debt relief and untied aid accorded
by them.

Tourlsts to Rajasthan

1362. SHRI BISHWANATH JHUNJHUN.
WALA : Wilithe Minister of TOURISM AND
CIVIL AYIATION be pleased to state :

(a) whether flow of tourists to historical
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piaces in Rajasthan has been increasing during

the last three years ;

(b) if not, the break-up of tourists flow to
Rajasthan during cach year ; and

(c) what steps Government have taken to
raisc the inflow of foreign tourists to

Rajasthan ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). Tourist arrival figures are com-
piled on an all-India basis and not State or
place-wise. It is, however, estimated that with
the increase in tourist traffic, a larger number
of tourists are visiting Rajasthan.

(c) Apart from suitable publicity, measures
arc being taken to strengthen accommodation
and transport facilities.

Lifel: Corp ion’s coverage of
areas becoming affluent due to Green
Revolution

1363. SHRI BISHWANATH JHUNJHUN-
WALA : Will the Minister of FINANCE be
pleased to state :

(a) whether the Life Insurance Corporation
has not been able to make a substantial break
through in areas which have gained affluence
through *Green Revolution’ ; and

{b) if so, whether Government are conteme
plating to take special measures to tap this
source ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) Though
there has not been a substantial increase in the
new business in areas which are believed to
have been benefited from the “Green Revelu-
tion’, the incrcase in these arcas has been
relatively more than the increase in other rural
areas.

(b) The following steps have been, and are
being, taken by the LIC to increase its business
in the entire rural sector ;

(i) Opening of new Branch Offices, sub~
Offices and Development Centres in
rural arcas, It is proposed to equip
these Centres with small offices for the
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maintenance of better liaison with the
field orgamisation and the insuring
public and to upgrade existing sub-
Offices and Development Centres as
Branch Offices in an increased number,
50 as to equip the field organisation
for servicing large number of policies,

(ii) Progressive division of territories into
compact units and placing of each
such unit in charge of a worker.

(aii

~

To encourage agencies being taken up
in rural arcas, fixing of a lower
minimum guarantee of business for
rural agents,

(iv) Raising of limit for non-medical
{General) Scheme to Rs. 5000/- and
fixing of lower qualification for ap-
pointment of medical examiners,

(v

(vi) Special arrangements with the Post
Offices in selc cted places for collection
of premiums from policy holders in
areas where banking facilities are not
available.

~

Simplification of Procedures.

(vii) Sending of mobile publicity vans to go
round rural areas.

(viii) TIssue of a new policy of Insurance, 2.,
the Centenary policy, to make a special
provision in the event of defaultsin
payment of premijum as a measure to
overcome difficulties experienced 1n

rural areas in regular payments,
Foreign Ald

1364, SHRI SHASHI BHUSHAN: Wil
the Minister of FINANCE be pleased to statc*

(a) the amount of foreign aid likely tobc
received i the next two years ;

{b) to what extent this amount is less in
comparison to previous yoars' amounts of
foreign aid ;

(¢) whether this foreign aid cut will cause #
fall in industrial output and hamper industr:l
growth ; and

{d) if so, the remiedial measures adopted "z
Government to ensure that industrial growth
not hampered on this account ?
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) Since
foreign aid commitments are mostly made on
an annual basis, it is not possible to indicate
at this stage the amount of foreign aid likely to
be received in the next two years,

(b) to {d). Do not arise.
Unearthing of Unaccounted Money

1365. SHRI SHASHI BHUSHAN: Will
the Minister of FINANCE be pleased to state:

(a) the number of raids made during the
Jast six months in connection with unaccounted
money ;

(b) the amount of unaccounted money
recovered in each of the raids ; and

(c) the action taken or proposed to be taken
agaast the parties involved in these cases and
details in respect of these persons who posses-
sed unaccounted money ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) The number of‘ searches
undertaken by the Income-tax Department
during the six months ending on 31st March,
1971 to unearth unaccounted money is 126.

(b) and (c). Assets of the value of
Rs. 76,06,666 including Rs. 71,13,131 in cash
were seized in the course of the search as these,
frima facie, appeared to be unaccounted assets.
Further investigations are in progress for
bringing to tax the concealed income. The
details in respect of persons who possessed
unaccounted money would be available only
after further investigations have been made
the explanations of the persons concerned have
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Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether theland acquired by the Kerala
Government for the proposed Calicut Acro-
drome hasbeen handed over to the Central
authorities ;

(b) if so, when the work is likely to be taken
up; and

(<) when the construction work of approach
road is likely to be completed P

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir

t

(b) The imtial work on filling and levelling
the land is expected to start within the next
year.

(¢) The Government of Kerala are reported
to have acquired 14.84 acres of land for cong-
. «ting a road to connect the site of the
acrodrome with the main road.

Sanskrit University in Kerala

1367. SHRI A. K. GOPALAN : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state ¢

(a) whether Government propose to establish
a Sanskrit University in Kerala with the help
of Kerala Government; if so, the main featyres
thereof ;

(b) if so, whether Kerala State Government
had submitted a scheme to the Ceritre and
sought aid for higher education and research
in Sanskrit ;

(c) if so, whether Central Government have
considered the sch ; and

been examined and the t and appeal
Proceedings are completed. It is only then that
the Department can say that the amounts
seized really represent unaccounted money. It
is not possible, therefore, at this stage to give
the details of unaccounted money in respect of
cach of the persons, Al the nccessary action
as provided in the Incomestax Act for assess-
ment and where called for penalty and prosecu-
tion will be taken.

Land “Wl’d.by Kerala Government for
Calicut Acrpdromie
1366, BHRI A. K. GOPALAN ; Will the

(d) if not, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE.
PARTMENT OF CULTURE (SHRI D.P.
YADAVA) : (a) The question of eatablishing
a Sapskrit University in Kerala is under the
consideration of the State Government, which
is primarily concerned with the establishmeat
of the Universities in the State.

(b) No, Sir.

1 ic) snd {d). Do pot arise. !
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wefiapa Wt g fafem aait &
fay ny o

1368. st gew WX woEW . W0
faer 7ot 72 T3 & Ty w6 iy

(¥) faeia =§ 1970-71 &
TeSET §W gRT WM& FUEr IAW
A I AR A Iww W fay 0

=il # g ofw feaet & ; ax
(%) fofte oF 197172 &

e T Wl w mo [ & fad

feat ufr g A 7

faw Wt (st ovwacw wgm) ¢
(%) oo aeeTe Soesw T §, ST
2R f /wr qea ¢ @ & wrnE

(&) uaEs &F W w1, IA
¥ ggare faufor aft «Q@f 1 faw
Tt st fors fiegr mar §, S99 @@
HET-HAT AHSET & FATAYT ST
qr faare fear wmr & @ SwRw
geaeft aaft geafas arasan) Y
qu 5 & fay faw wew fear
ST )

wran sy Few v wvaT

1369. st gwn WX wonG : aq
faw 50 72 ATA ¥ FUr SO 5 A
1969-70 T 1970-71 § Sfram far
farr ¥ saqsasr Peasy  orfafaat
wrd #f aqn et 9w uflr w7 s
it ?

faew wwrer ¥ wew it (st o
are wMw) ;oo 1969-70 #4v
1970-71 # ey v frwd NY

JUNE 4, 1971

Whretten Answers 128
fodt srgaTe T SroRe fFar
- gifafaat & waf
&Y et s WY
(v g
#)
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Serfhe by the Seamen of Indisn Fisf
Vessels
1871, SHRI SOMNATH CHATTER
JEB: Will the Minister of SHIPPING AN
TRANSPORT be pleased to state :
(s) whether the ationtion of Governmes!
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has been deawn to the indefinite strike of the
Seamen of Indian flag vessels ; and

(b) the reaction of Govcrnment thereto ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS.
PORT (SHRI RAJ BAHADUR) : (a) and (b).
The National Union of scafarcrs of India, Bom-
bay resorted to boycott of Indian ships from
1-4-71 in order to picss their demand for pay-
ment of bonus and certain other allowance.
As a result of the cfforts taken by the Govern-
ment and the concerned partics, the strike was
withdrawn on 17th April 1971 following an
agrecment between the Seafarers and Ship-
owners to come to a scttlement by negotiations.
The negotiations were held in accordance with
the agreement but unfortunatcly the talks
failed.

Government are still trying to find a solu-
tion,

Organisations pted from Pay t
of Income-Tax
1372. SHRI S. N. MISRA: Will the

Minister of FINANCE be pleased to state :

(a) the names of all the Bodies and Asso-
ciations which are exempted from the payment
of incomestax under the Income-tax Act ;

(b) the approximate amount of income tax
exemptions as a result of their being exempted ;

{¢) whether in the last financial year any
enquiries were made in respect of any Body/
Association to find out that there has been no
abuse of the exemption granted ;

(d) if so, the name of such Body/Associa-
tion ; and

(c) the result of such investigations or en-
Quiry ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). The required infor-
mation is not readily available.

Exemption from Incomestax is available
under the Incomestax Act in respect of the in-
fome of varigus types listed in several sections
of the Income-tax Act, 1961 mentioned below :

(i) Soction 173 /Iticathe from  property
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derived by Trusts constituted for chari-
table or religious purposes.

(ii) Sectton 12: Income from voluntary
contributions derived by Trusts constitu.
ted for charitable or religious purposes,

(iu) Sectson 10(21): Income of approved
Scientific Research Associations.

(iv) Section 10 (22) : Income of Universities
and other Educational Institutions.

(v) Section 10 22 (4): Income of hospitals
and other institutions not run for the
purposc of profit, for treatment and con-
valescence,

(vi) Section 10 (2%): Income of approved
Institutions established for the purpose
of controlling or encouraging notified
sports.

(vii) Section 10 (23 A): Certain categories
of income of approved institutions estab«
lished for the control and encourage-
ment of professions hke law, medicine,
accountancy, etc.

(vii1) Section 10 (24): Certain categories of
income of registered Trade Unions.

(1x) Sectron 10 (29) : lncome derived fram
letting of godowns, ctc. of statutory
authorities constituted for the marketing
of commodities.

A very laige number of Bodies and Associa-
tions spread all over the country derive their
entire income from activities of the type enume-
rated above and, as such, they are exempt from
Income-tax. As these Bodies and Associations
are not tax-payers, no list of their names is
maintained.

A List may be compiled after making referen-
ces to the Income-tax Officers all over India ;
but it will be almost impossible to give even an
approximate figure of the total tax relief result-
ing from the exemptions, because the Bodies
and Associations being exempt, no returns of
income are filed by them and no Rssessments
are made.

As the Question is of a general nature, and
as the effort involved in collecting the required
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data will be considerable and not commensu.
rate with the results, it 1s regretted that the
Question cannot be answered in the present
form. Information about specific Bodies and
Associations or specific types of Bodies or Asso-
ciations can be made available, if desired.

{d) Scindia Devasthanam Trust

(e) The allegations ol tax evasion were
found to be bascless upon enquiry

International Monetary Crisis

1373. SHRI TRIDIB CHAUDHURT :
SHRI RAJA KULKARNI :

Will the Minister of FINANCE be pleased
to atate :

(a) whether Government’s attention has
been drawn to the statement of the President
of the Federation of Indian Chambers of Com-
merce and Industry made in Bombay on may
11, 1971 urging the Union Government to
evolve a strategy in collaboration with other
developing nations in order to ensure that deve-
loped countries do not resort to non-monctary
measures as a result of international monetary
crisis 3

(b} whether Gover t have d the
cffects of this crisis and ensured that our export
trade with the developed countries and our fore-
ign exchange earnings from exports and foreign
aid are not affected ; and

(c) whether any dusc on the cffects of
International currency crisis on India’s exports
and imports have been instiated by our Govern-
ment with U. 5. A. and other aid-giving coun-
tries and with IMF and Worid Bank authori-
ties ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) Yes, Sir.

(b) Recent international monctary develop-
ments are not likely to affect adversely either
our export earnings or the overali trade balance,
However, an orderly and stable international
monetary system is a necessary prerequisite for
avoiding longer term uncertainties as regards
aid flows and the development of world trade.

(c) Docs not arisc.
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Steps taken for Widening sand Strengtihen-
ing of National Highway No. 34

1374, SHRI1 TRIDIB CHAUDHURI : Wil
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether the work of widening and
strengthening of National Highway No 34
Calcutta.Sitiguri for which a total sum of
Rs 280 ciores was sanctioned has been con-
plcted and if not, whether it 13 expected to be
completed beforr the monsoon rains sct in,
and

(b) the steps Government propose to take
to prevent traffic jams and bottlenecks develop-
g on this highway during the monsoons ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RA] BAHADUR) : (a) Actul-
ly National Highway No %1% starts from Cal-
cutta and ends at Dhalkola The various works
covered in the sanctions totalling Rs. 2.80 cro-
res are not expected to be completed before the
next monsoon

(b) Immediate restoration work as and when
considered nccessary would be taken upto en*
sure due maintenance of traffic.
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Increase in  Emoluments of Bank
Employees

1376. SHRIT. 8. LAKSHMANAN : Will
the Minister of FINANCE be pleased to state :
(a) the increase in emoluments given to the
Bank employeos during the last two years and
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the cost of such increase to the Banking
industry ; and

(b) whether stmilar increase has been given
to any other category of employees in Central
Government or public sector undertakings ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN). (a) and (b).
The nformation is bemng collected and will be
laid on the Table of the House.

Life Insurance Policy Holders

1377. SHRIT. S LAKSHMANAN: will
the Minister of FINANCE be pleased to state :

(a) the number of Life Insurance policy
holders in urban arcas and rural areas ,

(b) the increase 1n the number of Life
Insurance Corporation policies in urban and
rural arears over the last three years , and

(c) ther for the slack is increase
in the number of Lafe Insurance Corporation’s
policies in rural areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) . (a) and (b) The final figures of
new business secured by the L. 1. C. separately
mn the urban and the rural areas during the
year 1970-71 are not yet available. The total
number of policies 1ssued during that year was,
however, 16,18,690 assuring a sum of more
than Rs, 1303 crores.

The business secured by the L. I. C. during
the preceding three years was as under :

(1n crores of rupees)

No of polscies Sum assured
Urban Rural Urban Rural

1967-68  9,13,709 5,09,607 599.82 235.46
1968-69 9,72,671 4,77,341 685.32 235.12
1969-70  9,35,063 4,61,468 773.92 251.76

(¢) The number of policies has been going
down in the last three years cven though there
bas been no fall in the sums asured. The
reasons for the failure of the L. I. C. to register
an increase in rural business, in its judgment,
are :—

(i) Vanations in income due to seasonal

and other factors ;
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(ii) Competition for savings on account of
attractive terms offered by Land
Mortgage banks as well as competition
from Small Savings organisations , and

(iii) Investment by cultivators of their
savings in improvement of land, in
larger measure.

The rural business has picked up of late as
the following figures would show *

JUNE 4, 1971

Period Number of Sums assured
policies (in crores of
rupees)
1.4.68 to0 31.12.68 $,07,930 146.58
1.4.69 to 31.12.69 2,82,35¢ 147.95
1.4.70 to 31.12.70 3,155,647 177.82

Profits and Premium

rates of Life
a s

v

1378. SHRI T. S. LAKSHMANAN : Will
the Minister of FINANCE be pleased to state :

(a) the profits earned by the Life Insurance
Corporation of India for the last three years ;
and

{b) in view of the increase in business and
profits, whether premium rates of the Corpora-
tion’s policies have been reduced ?

THE MINISTER OF STATE IN THE
MINISFRY OF FINANCE (SHRI K. R.
GANESH) : (a) The profit of the life insurance
business, technically known as surplus, is deter-
muned at biennial actuarial valuations. The
{ast valuation was made as on J1.3.69 and the
surplus for the two year inter-valuation period
ended 31.3 69 amounted to Rs. 96,57 crores.

The net profits of the general insurance
business of the LIC for the last 3 years arc as
under :—

1967-68 Rs. 14.45 lakhs
1968-6U Rs. 35.67 ,,
1969-70 Rs. 43.67 ,,

These profits, however, belong to Govern-
ment and do not have a bearing on the life
insurance premium rates.

(b) ‘The LIC reduced premium rates under
certain without-profit plans of assurances with
effect from 1.2.70. These reductions were
justified by ial considerations, but in
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view of the uncertainty of the trend of futuie
expenses, it decided to defer consideration of
any revision of premium rates under *with-profit
plana’ till such time as expenses have stabilised,
particularly because equity to policyholders
under the with-profit plans can be enpured
through the mechanism of bonus distribution
In this connection it may be noted that out of
surplus of Rs. 96.57 crores for the inter-valua-
tion period ended 31.3.69, Rs 91,82 crores was
allocated among the policyholders by way of
reversionary bonus.

Recently, the LIC reviewed the premsim
rates under “‘One Year Renewable Ciroup
Term Assurance Plan' and ‘‘Level Premiumn
Group Term Assurance Plan’ and has deculed
to reduce the premium rates under these plans
with effect from 1.6.71.

Timings of Indian Airlines Day Service to
and from Madras

1380. SHRI MURASOLI MARAN: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to statc .

(a) whether he is aware that the timings of
Indian Airlines Day service to and fromn Madras
are very inconvenient to the passengers ;

{b) if so, whether there is any proposal to
alter the timings to make it more convenent .
and

(c) if not, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH)
(a) 10 (c). The runway at Madras 1s under
repairs, as a result of which Jet operations are
not permitted before 1300 hrs. The existing
timings of operations to and from Madras have
been fixed in the light of this restriction. Ine
timings will be revised suitably when the
restriction is removed.

Shortage of Hotely in Madras

1381, SHRI MURASOLI MARAN : Wil
the Minister of TOURISM AND cIviL
AVIATION be pleased to state :

(a) whether he is awarc that there 1 8
great shortage of hotels In Madras to cates to
the needs of foreign tourists ; :
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{b) whether ther is any proposal to cons-
cruct a big hotel in Madras for catering to the
tourists ; and

(c) if not, the reasons thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) *
(a) Yes, Sir.

(b) and (c). The Department of Tourism
has approved private sector plans for five new
hotel projects in Madras from the point of view
of their suitability for foreign tourists. There is
no proposal at present to construct a hotel in
Madras in the public sector,

Development of Places of Tourist Impor-
tance in Tamil Nadu

1382. SHRI1 MURASOLI MARAN : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state the places in
Tamil Nadu which are propused to be deve-
loped as places of tourist importance ¢

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
During the Fourth period it is proposed to
construct a youth hoste at Madras and augment
accommodation in the Travelier's Lodges at
Mahabalipuram and Madurai. A son-ct-lumiere
spectacle will be mounted at Mahabalipuram.
An amount of Rs. 60,000/~ has been sanctioned
as grant-in-aid to the Kodaikanal Boat Club
for providing additional facilities.

Publicity regarding Temples and other
Places of Interest in South India

1483. SHRI MURASOL1 MARAN : wWill
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government are awarc that
there is a widespread feeling that temples and
other places of interest in South India are not
given wide publicity in foreign countries ; and

(b) if 30, the action taken or proposed to be
taken in thisy regard with a view to attracting
more foreign tourists to India ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION {DR. KARAN SINGH) :
{a) and (1), Governmient is not aware of any
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such feeling. In fact, temples and other places
of tourist interest in South India are given wide
publicity 1n foreign countries with a view to
attracting more foreign tourists to India.

1 Ind 2

Merger of Imperial Chemi
with Atlas Chemical Industries of U.S.A.

1384. SHRI H. M. PATEL: Will the
Minister of COMPANY AFFAIRS be pleased
to state :

(a) whether Government are aware of the
merger of Imperial Chemical Industries with
Atlas Chemical Industries of U S.A.

(h) whether the Atlas Chemical Industries
bave a sizcable equity interest in Indian Deto-
nators Ltd ;

(c) whether the proposed merger will not
result in the control of Indian Detonators by
the Impenal Chemical Industries Limited ; and

(d) 1f so, whether Government propose to
take any steps to prevent such development ?

THE MINISTER OF COMPANY AFFA-
IRS (SHRI RAGHUNATHA REDDY): (a)
There is a reference to the proposed merger of
M/s. Imperial Chemical Industries Ltd., U. K.
with M/s. Atlas Chemical Industries Inc.,
U.S.A. in the acddress of the Chairman of the
former company published in The Economist,
London, May 8, 1971.

(b) Atias Chemical Industries Inc., U.S.A.,
holds 50% of the shares in Indian Detonators
Ltd.

(c) On the proposed merger, 50% of the
shares of the Indian Detonators Lid. held by
the Atlas Chemical Industrics will pass to the
new company.

(d) As both the (lompanics, i. . Imperial
Chemical Industries Ltd, and Auas Chemical
Industries are not incorporated in India the
question of taking steps to prevent merger does
not arise.

Alr-Indin’s Package Tourist Plan at
Reduced Fares
1385. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state : .
(a) whether Air India’s package tourfit
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plan at reduced fares is un-attractive and 1s
deemed a failure, because Indians and others
going abroad are permitted to manage all
their expenses within the 100 dollar forcign
cxchange allowance given to them by Govern-
ment ;

(b) if so, whether Air India have approach.
ed Government to saaction more exchange
facilitie to foreign-going tourists from India
to make it attractive to travel by Air India,
failing which the huge seating capacity of
jumbo jets will go unutilised ; and

(c) the action proposed to be taken by
Government in the matter ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) A release of foreign exchange worth 100
US dollars is allowed to persons who have not
been abroad in the last three years and who
travel by Air India, This is not connected
with inclusive fares for groups. Itis, however,
correct that more foreign travel would be
attractive if larger release of foreign exchange
were possible,

(b) No, Sir.
(c) Does not arise.
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Renewal of Vigas of Tourists

1387. SHRI VIKRAM CHAND MAHA-
JAN ; Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether some foreign tourists want to
stay in India for a year ; but their visas arc
not renewed, if so, the reasons thereof ;

(b) the stcps being taken to make the
rencewal of visas less cumbersome ; and

(c) which authorities in India are enuitled
to renew them ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) "
(a) Normally, foreign tourists are allowrd to
stay in India for a period not excecding si*
months. The cases of those who desire to 58y
in India for more than six months are cxamsn
ed on the merits of cach case.

(b) Regulations for the grant of extennon of
stay to tourists are already liberal.

(c) Foreigners registration Offiers have
been empowered to grant extensions fof
period not exceeding six months atay in fadi
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Loan Applications Received by Branches
of State Bank in Chambn District
1388, SHRI VIKRAM CHAND MAHA-
JANt Will the Minister of FINANCE be
pleased to state :

(a) the number of applications for loans
received hy each Branch of State Bank in
Chamba District during the last one year and
the number of cases wherc loans have been
sanctioned %o far ; and

(b) the average time taken for thesc
branches of State Bank to sanction loan ?

THE MINISTER OF FINANCE (SHRI
YASHWANTRAO CHAVAN)‘ (a) The
number of applications for loans received by
the State Bank in its two offices in Chamba
District were 16. Loans were granted by the
State Bank in 13 cases.

(b) The average time taken by the bank’s
branches in the district for sanctioning loans
was about one week.

Institutional Loan owed by Monopoly
Houses
1389. SHRI BHOGENDRA JHA: Will
the Minister of FINANCE be pleased to
state

(a) the total amount of institutional loan
owed by each of the 75 monopoly Houses
named by the Monopolies Enquiry G i
sion along with the duration and repayment
record,

(b) whether Government propose to change
all those loans into shares and stop further
institutional loans to any of these and other
big business houses ; and

(c) ifs0, the main features of the scheme
and if not, the reasons therefor ?

THE MINISTER OF FINANCE (SHRI
YASHWANTRAO CHAVAN): (a) State-
ments enclosed I and IT give the required
information in respect of two all India long
erm financial institutions in the public sector
Ramely the industrial Development Bank of
India and Life fnsurance Gorporation of India.
Statements laid on the Table of the House.
(Placed in Library. Se¢ No. LT—325/71]. Similar
information in respect of the Industrial Finance

ion of India is being collected and will
‘::ll:id on the Table of the House when avail-
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(b) and (c). Last year Government announ-
ced its decision that in the case of major indus-
trial projects involving substantial assistance
from public sector financial institutions, the
institutions wall, as part of their arrangements,
exercise option for converting loan/debenture
assistance given by them in future into equity
cither wholly or partly within a specified period
of time. The operational guidelines in this re-
gard have recently been framed and the details
thereof have been given in reply to Unstarred
Question No. 774 on 28th May, 1971,

In respect of loans given in the past, it is
not proposed to convert all such loans into
equity but the financial institutions concerned
would have discretion to negotiate conversion
if thereis a default, each case being settled on
its own mecrits by negotiations with the indus-
trial concerns. These principles will apply to
all industrial concerns in the private sector
including the ones belonging to the 75 Mono-
poly Houses listed in the monopolies Inquiry
Commission Report.

Before sanctioning any to an
industrial concern belonging to a Large Indus-
trial House, financial bodies are endeavouring
to ensure that the industrial concern in ques-
tion has satisfactorily explored all other normal
ways of raising finance e.g. by issuing share
capital or debentures to the public, without
underwriting by the financial bodies. Where
assistance is given by the financial bodies, it
will be ensured that the funds thus provided
are not diverted to other closely connected
concerns to acquire control over other companies
through inter-corporate investment. Subject
to these Y pr i fi ial assis-
tance by public sector financial institutions
will continue to be available to any concern
for genuine productive purposes.

Arrears of Income Tax Amounting to
more than Rupees One Lakh

1390. SHRI BHOGENDRA JHA: Will
the Minister of FINANCE be pleased to
state :

(a) the names of defaulters againgt whom
I tax arrears ting to mote than
Rs. 1 lakh are outstanding ;

(b) the steps being taken to ensure full
payment at the earliest ;
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(c) whether these defaulters have also
received institutional Jaons for long periods ;

{d) if a0, the number of such income-tax
defaulters who have been given more than
Rs. 5 lakhs as loans by various agencics;
and

(¢} whether it is proposed to take steps for
immediate collection of tax and loan arrears
by adopting some drastic measures and if so,
the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) to (¢). The information
asked for about the names of defauliers against
whome Income-tax arrears amounting to more
than Rs. 1 1akh are outstanding is not readity
available and its collection requiring scrutiny
of more than 4000 assessment records will
involve considerable time and labour.

However, if the Hon’ble member desires to
have the information regarding any specific
asgessec(s) the same can be made available.

logical E tion at Ambari in
Gauhati City

Arch

1391. SHRIMATI JYOTSNA CHANDA :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state ¢

(s) whether archacological excavations now
being carried out at Ambari in the Gauhati
QCity have been vyiclding interesting finds and
that the ruins at Ambar: are in the need of
elaborate protection-cum-preservation mea-
sures ; and

(b) if so, whether Government propose to
takc up the matter before further damage is
done by rains and floods ?

THE MINISTER OF RDUCATION AND
SOCIAL WELFARE AND MINISTER OF
DEPARTMENT OF CULTURE (SHRI
SIDDHARTHA SHANKAR RAY) : (a) and
(b). The Government of Assam and Univer-
sity of Gauhati who condugted excavation at
Ambari in 1969 and later in collaboration
with the Deccan College Post-graduate and
Research Institute, Poons, in 1970, have un-
‘carthed interesting finds and structural remuins
of two periods ope dating from the 7th to the
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12th century and the other from the 13th 1o
the 17th century. The site appears to have
remaing alto of an earlier period but these
could not be explored due to the high sub-yoi]
water-table. Since the ancient site is not cen-
trally protected, it is the responsibility of the
State Government to protect and conserve the
site. However, when the Survey was
approached after the first season’s work in
May 1969, State Government was advised of
the interim measures required for the preser-
vation of the excavated remains. The State
Government has not approached the Survey
again in the matter. Technical assistance and
advice will be rendered by the Survey as and
when required.

Aircraft of Indian Airlines forced to
Land at Lilabari, Assam

1392. SHRI BISWANARAYAN SHAS-
TRI. Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state

(a) whether an aircraft of the Indian Aire
lines was force landed at Lilabari, Assam i
the third week of May, 1971 ; and

(b) if so, under what circumstances and the
result of enquiry, if conducted in the mattcr?

I'HE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGIf)
(a) and (b). Indian Airlines Fokker Fricudship
aircraft VT-DWU, whtle operating a sche-
duled flight, with 27 passengers and crew of
five on board, hit a bird just beforc landug
at Lilabari.

The landing was made satisfactorily and
there was no injury to the passengers or crew
The aircraft was inspected after landing aod
the radar dome and some parts of the fuselag
were found damaged. Repairs are in hand

Branches opened by Nationalised Banks in
Assam

BISWANARAYAN SHAS

1393, SHRI
? of FINANCE

TRIs Will the Minister
be pleased to state s
by e

{(a) the number of branches opened Y ks

dationalised banks in Asmam, since the
wete nationalived ;
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(b} how does it compare with the opening
of branches in Punjab and Gujarat ; and

sod

{c) in view of the ial backward
of Assam, whether Government propose to
open more branches in semi urban arcas in
the coming year ?

THE MINISTER OF FINANCE (SHRI
YESHWANT RAO CHAVAN) : (a) Between
19th July, 1969 and 8ist March 1971, 41 new
offices have been opened in Assam (including
Meghalaya) by the 14 nationalised banks.

(b) The number of new offices opened by
the 14 banks 1n Gujarat and Punjab during the
same period was 250 and 73 respectively.

(<) Under the programme drawn up so far
about 40 more ncw offices are expected to be
opened by commercial banks in Assam during
the current year. Inorder to provide a basis
for planning the expansion of branches, Reserve
Bank has impressed upon the banks designa-
ted as Lead banks for different districts to pay
morc attention to the relatively backward
dutricts. Further programme of branch
wapansion in Assam would be drawn up as
soon as surveys of all the districts are com-
pleted
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W T & qHI9 F q@T 7 gan
A HTFTT T F fmy 7AE X
fafsmsr alv @rea sfgefay &
¥ §3% gmif AT I A9 A v
womy Y fegiaw &

(¥) 6 Az & 5w aF ¥ qw=y
Y ST AW o O ¥ wAn

(@) it Y Ia FT AT, TAT-
FaT ST AT awEATT 97 qHre v@AT
iy A TFAW § ST AYAHT |

fory aregarrey AT F0 ¥ T gy
¥y & APy Sgmew I Ak A
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# oft wa frar sr T &0 g sy
FET ST VY &, EART QEAT AW N & oy
ECil &

a7 fafeq gorr & F drforay &Y qaey
Tod ST w7 ge gE ¥ s Py
TS A gz Ay g & ¥ v eqey @
®Y T frm amfas—aifar o T
Eraeme ¥ wvfr B w s
TR O WME g FW OIWFA

qAYHT AT T 7w gey vwam
dwfta 2 50,000 wrwy fra v
HAE T AT E &z dwA A
49 6 AR & AT F A WA @l
B 3

e fafrar agram afreg A
F IF W A A qrr vt 7oAt
= Q0 & fary &7 qAr s & P
™ gedl wgmd ¢ ofgEfay A
FM |

=t afn spaw . weqw W@ o
¥ qfar dwie T wnr 10 A
a9 W wasgvar @ wafr Ao
gfera & 50 wAre Ny § A T
T E 98 A ATy Ay ¥ fa
2 Am fesy ¥ avaw A
¥ afwe § gy 6 S #@ & 9
fo&7 oft 7 fradt & 1@ & wrod @rv
ST TR g R g qed A T
Y a8y fear qar ?

T fawrqar qg § e feeett A
awrE a7 geroTs o o @ &
forg #0er wwar faar & a7 T
oAt afte iz ey qeEd T
T ol o e o 3
A gE gy g Twer wE I
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gar g @y arf 0% wAT W |@ET
qr AT 10 FLre FqAT FEND 97 AT
feqr AT MT ST AT HT R AT F, W
A wefaT H 43 & ag o= gferqr
¥ qW I F WA, ITRT HTL AN
FOE A gqAT AT & A W F AT
g AN T Y TG T qA@ AT W
e @Y Wy AP a@r 9T Eg
grar A @ ¥ g sw Far 99w
oy wr W@ s o dar fagr a@ gaar
a9 ®/gr @wi & ! || ¥ 4% fag
o s qTET qifs 3@ A S
g A A &% SfE AwgT ¥ @F
fau fardrar 8, sfs @ Nard Fv /ar
T @ AT FAS AT S AW W §
IHH ¥ GRIANT FA g | .. (sqwawA) ..

ot orew Fagrly aear  (saiferaa) .
75 fifwar qr Fut @ @ & ar faedy
weffrdes & faars s foar ar
TR E?

it wirsymor . & Ay SR AR TA-
Aifqer Afasy w0 & wrar &1 .. (sagema)

ot wew fagrd wwdat . ag A
foedll wfte & wwwr @ A g uA-
Hfas diforay | faeelt o srar 3 ey
Afemr g fr aerE @ AR
A g

oft wly wuor ; ** (vaersra) .

st o fagr@t el oreTE
T, & 7y F EX N ag FEAT w9-
g g (=awwm) ...

AR WERS : G XF FPa F
T 9T @Y wew & oY 9 o qur §
ﬁﬁmq

ol e o4t ().
MR. SPEAKER : This will be deleted.
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=t miw syaw & af AT =g
g awr feedft & wamed & fog @R
g & fag 99 A1 A ¥ Ay S
fear strar & gAw0 geravT fear srar @
HZ G AT T AT FEAR AR H
Y7 Taeed & FHIT Y AqAAT QAT 74y
2 dt oa% fro war s oF ST wHIEE
fasidd e 39 @ &Y 3G f o Qar
Mg I ¥ emveg & fag et faedlt &
farmr & fam zasr #d Sedrr gary
a1 7gY ? wfE ot oAt q@r 9% yare
& Fr wfusre &1 (sawaw)...ow &
AP ITLHET FLATE ar a7 gy & fo
v g @ g, AT Fe¥ § fw oaw dar
MW 2 AT F@rav A w1 ¥ &=y
AT AE &1 @ gAk g S oF o
wafrm fasd |

A8 ag ag & fF oy a5 gy
dwiT w1 g & Ag s AN Al
faq @ & fas agrac s =W
I AT A I AEATIFAT ¢ A 9T
fae sy a1 g9g T A1y § A feq
Y ¥ IEwT wwrAT Ay § ?

oY I A% ffwa : w7 A5 TW-
g aEeq 7 4 wgr fo foaar sqar faar
HEAT § IEHN ATA FL AV AT AT FT
a5 GIfRgt & Fraey ¥, Sud gvaew §
o 1§ qrT SN A gw 9w a7
Y ¥ fre oy o 93 ¥ fag darx
21 8% @AY Y WY ATYR s
TR AAT AT @ G O 3|
W gAR arw fawga dA § At
50-50 gWiX & weede § &t orer
B3 AT A Y sqeredr A WK § 0 gAR
qrg gaaT g & 14-15 w€ 9 fis 20
arde # 75 fifor G 28 Frdw =Y
a0 difer A7 1 w@d e wew ar dedy

T—_~‘
*Expunged as trdered by the Chair.
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#1 § §f fe 77 &l e T A
gficfeufaat € o1 St F@ Sr e =i
BYTFIY TSMAT AT FEE FAT | -
1 gzed s 7 @ fF 9z gar w6
gewa ? M ww ad AT IRY wEgw
e & feafa Y Bmr @ 9w ww &
fau ff s fifge T ooy & Qv+
gar fafr &) fer agant & am
frogrargar § & @9 awr &Y ag
srer wfew afifeafy @ sltgw @
fraew @&

g A% AET A AMA AT A HH
7f, nw am @ ¥ g q@n WA g e
FAX AT N RAFe & IuE Newe
ge gY T &, 4@t ¢ I dwf W
¥ g TRT ¢ A QA N AW
egye wiE Aifew 97 ¥ AwAr g
Y FET grefe gedgyE, A W
gireifan ¥ NE FAT ) W A
¥ ¥ amowr greaTaA ¥ wwar § 6 Ry
¥ ggwy W1 w0 A a9 oA
FraRaFAT U gA AT WH AT I
¥ 5w graey § gaar fadl g aa & w1
FYT TET IB) @ TE § )

ot s my wraer (e @ww) ¢
weger off, & s W § froww
afirefirr & Bt & gg¥ awi 9% e
Gt sl & s Y, Braw srevaT
TaaY 3 ¥ AT ag uheefaw e aEr
qT YT Berdy § A qg ANw A oY
WEagwr @ fwrd N e AN
§ So*T A% Howmar g ar guer S
A xwr w ?

sit gt wiwr ffew: g I%
T far & TR ¥ 7y afaw
e g W@ fd A feegw e
B qr P Y I 9T T o

2% a

]
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¢ wfeT qeaive QU F af ¥ Towe
dgaq mrg .

VETAF R I OFT wqT & fx
frger adf & qaslt fradt goard a3 of
vak frg g f sEwsa g
T ¥ T HIFE U AGY & 1

SHRI INDRAJIT GUPTA (Alipore) : As the
hon. Minister has said, the most importan: thing
that concerns this matter is the question of
taking timely preventive measures. May 1
know whether It is a fact, as is widely rumou-
red, that the hospitals in Dethi do not keep
with them regular stacks of anti-polio vacane
asa matter of course, and it iz only after the
outbreak of an cpidemic like the present one
that a scarch is made to get hold of vaccine
from wherever it is available ? If that isso,
whether any steps will be taken to see that
in future, hospitals do carry with them at
least a minimum stock of anti-polio vaccine
which will be available whenever required ?

Secondly, there is nothing to ensure that
the incidence of this epidemic will be confined
within Delhi. These are things which can be
carricd and transmitted from place to place
by various forms of infection, Therefore, I
would like to know whether the Government
is thinking of taking special steps to securc?
larger stockpile of vaccines so that in case this
epidemic reveals itself in any other part of the
country, stocks can be rushed there in good
time.

this, He b

My last point is .
the incidencc ¥

generally said  that .
found in slum areas or in unhyE®
nic aress and so on, Have they made 2%/
assessment from the cascs which bave beef
repoted by the various hospitals in the lw:
lities from which the patients have b
brought ? I ask this because in Delhi ther®
are a number of hospitals of diffcrent ‘YPCI::
for example, there are the railway hospl“hc’
there wre the military howpitals 3 ther® u!g’
Corporation hospital ; there ia the ('icﬂe:n,
Houpital, Then there are some in{“:“e‘;w_
under the QGHS, Thea, there is the
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dent institution, namely, the All India Insti- SHRI H. M. PATEL (Dhandhuka) :

tute of Medical Sciences. So, from all these
differcat types of hospitals and institutions,
have they taken steps to sce that proper tabula~
tion and assessment is made of the sources
from which all these patients have been
brought, so that the areas concerned could
be properly dealt with both from the preven-
tive aspect and the curative aspect ?

SHRI UMA SHANKAR DIKSHIT:

As far as the question of keeping
large stocks or adequate stocks in
hospitals is  concerncd, this  vaccine

does not keep long. If you keep it in large
quantities, it deteriorates and becomes in-
effective. But in the Kalavati Saran Hospital
where this incidence has been seen, there was
adequate vaccine, It is not as if when infor-
mation is received we start rushing about and
getung this. There has been a regular plan
not only for import but for local production
and for distribution. So far as 1mport is con~
cerned, some Bombay firms have been given
recently some licences also, and two impor-
ters DeCruz Corporation, Bombay, and
Chandramohan, Ltd., Bombay, have been
importing. The DeCruz Corporation had
advertised in the newspapers, particularly in
South India, where there was a heavy demand
for vaccines sometime ago, that the vaccine
was available with them in adequate quanti-
ties,

About the class of persons or the
arcas from which these patients are
drawn, I am afraid I am not able to

say whether we will be
diately give
need research—

able to imme-
this information. It will

SHRI INDRAJIT GUPTA : I wanted to
know whether there is any system for regularly
assessing the areas from which the patients
are coming, because they may not be always
slum areas.

SHRI UMA SHANKAR DIKSHIT:
The Haffekine Institute people have been
invited precisely to carry out this survey,
but whether it is done normally, I am not able
to say, ‘

MR, SPEAKER : Shei H, M. Patel,

I have no question to ask ; so long as his
pertains only to Delhi, all relevant questions
have been answered.

MR. SPEAKER . He is the first gentleman
in my experience who has said that he
is satisfied. (Znterruption)

SHRI ATAL. BIHARI VAJPAYEE : May
I ask one question ? sreerTy rr@z!r, qAIT 48
g fF assr w1 g § aFr W@ A
T AT § IF ST Y A § ey ey
T F FrT AT & |

12.14 hrs.
RE : SITUATION IN WEST BENGAL

SHRIM.KALYANASUNDARAM (Tiruchi-
rapalli) : Sw, I want to invite your
attention to & very serious matter about the
situation in West Bengal. There isa serious
condition in respect of the refugee camps.
The seriousness can be well understood from
this fact. The Chief Minister of West Bengal
isa very sober and reasonable gentleran,
He has sent an SOS to the Government of
India, threatening to resign, if proper help is
not forthcoming quickly. The house expects
the Prime Minister to make astatement imme.
diately. May I know whether any responsible
tuinister would make a statement on this ?

SHRY SAMAR MUKHERJEE : (Howrah)
I support him. I have received a telegram
from Mr. Mohammed Ismail, M. P, saying :

“Enhuman torture let loose by the Industrial
Security Force on Durgapur workers, .*

MR, SPEAKER : You should have given
some notice about it.

SHRI SAMAR MUKHERJEE: Calling
attention has been refused. Will you allow
the calling attention ? An abnormal situation
hes developed there. Thére is stoppage of
work and 55 men ixtjurcd.

MR. SPEAKER : I can not assure him
anything now. There should bé proper notice.
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SHRI ATAL BIHARI VAJPAYEE
(Gwalior) : About the refugec problem,
we have given notice asking for a short dura-
tion discussion. The situation is scrious.

MR. SPEAKER : I hope you will convey
the feelings of the House to the Prime
Minister.

THE MINISTER OF WORKS AND HOU-
SING, AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT) : So far as the health side is
concerned, I am ready to give the information,

SHRI INDRAJIT GUPTA (Alipore) ;
The Howse will not be meeting till Monday.
The newspaper report says that cholera epi-
demic has broken out on a mass scale.

MR. SPEAKER : He was asking about the
resignation threat by the Chief Minister.

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : Apart from
press reports, we do not have any other report.
We shal} certainly try to find out what exactly is
the position. Ifit is desirable, we shall come
forward with a statement.

SHRI INDRAJIT GUPTA 1 Today ?

SHRI RAJ BAHADUR : I cannot say
that. The Prime Minister is going tomorrow
to West Bengal and she will attend to this pro-
blem.

ft aze fagrd wRd : segw
WERT, ag TE AR T | AW
qrell & qra ag qrd awe § Sfww w5
ff F qrF Frf ®mAT A § | AT T
5000 somdt & & W AA E avag
I AT T & qre AT =A0fgg )

SHRI RAJ BAHADUR : I was talking
about the resignation.

SHRI 8. M. BANERJEE (Kaupur): In
today's Statesman, it is said on the front pags :

*“Centre to decide on refugees today,
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Mr. Jagjivan Ram, who was in Calcutta
yesterday, will be back here tomorrow. He
will give Mrs. Gandhi and other leaders his
assessment of the refugee situation and the
problems created by the spread of cholera.
The Prime Minister will thus be able to
indicate the Centre’s thinking when she visits
Calcutta on Saturday.”

Sir, before a decision is taken on the question
whether the refugee problem has to be tackled
by the Centre or the State should share the
responsibility, this House should get an oppor-
tunity to discuss it. We are not concerned with
the Chief Minister’s threat to resign. We
should have a proper discussion here on this
problem before a decision is taken.

st fayfa faw (anfgrd) : o
SIS OH JgF T AGWT T Z99 7
#og § A ag FIFT @ F AT AR
g ag Fowr vy § fr wmi 9
Lo #Y FT ETEw & )

Feaw Aga : foElr ST A
o & W qg a5y § 1 AWAT A
wagdfargaR ey fA R A
iy ?

sft fawifer foasy . ssumr wgaw, @7
fergeam & o€ Tt A< A g o At
9 W I HATG TN | SO A7 A
ofesft drrer ¥ g oy § ag qqd
& ¥ ooy § 1 el grew ¥ ol
R ot &7 A9 W q@r A qIAA
Tt fF ag FAFR W § ) Iw (F R
W F9ET 9T AT A g ofed & &
fr ag @t 9T @@ dwe greg WA A
gog & q} Foaward | gwwr gEa
firereft ifygw it ag e o TRl
ara &1 afae gw gifeide § AT
7 < agt il few fag &)

THE MINISTER OF DEFENCE (SHRI

JAGJIWAN RAM) : I wasin Calcutts and !
had a discussion with the Ghief Minister, b
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Deputy Chief Minister and Shri Tarun Kaati
Ghosh. The influx of refugees is very large.
They arespreading throughout West Bengal.
They have reached a large number. They
bave reached near the Dum Dum airport and
they are trying to enter the city of Calcutta.
Naturally, the West Bengal Government is very
much concerned about that—the mixing up
of the refugees with the population there. Of
course, 8o far as the responsibulity for the

i ¢ and keep of the refugees 1s
concerned, naturally 1t 15 that of the Cential
Government. We are not shirking that res-
ponsibility. We will have to look after thal.
What the West Bengal Government want is
that the refugecs in the carups should be kept
in such a way that they do not mix with the
people and create law and order problem.
Because, the feeling in the country is so much
pro-Bangla Desh that any speech against
Bangla Desh or pro-Pakistan will naturally
create tension in the country and the Bengal
Government is very much concerned about
that. About the resignation and other things,
I am not aware of them. They did not men-
tion anything. We discussed how to devise
ways and means to meet the situation.

SHRI INDRAJIT GUPIA: What ahout
the cholera epidemic among the refugees ?

SHR1 JAGJIWAN RAM: We did not
discuss that. That is for the Health Minister
and the Rehabilitation Minister.

MR. SPEAKER : I have fixed a Callhing
Attention Motion on this.

SHRI SAMAR GUHA (Contai): Sir, I
have written to you about this. This has
appeared in the press. 1 have received numer-
oux telegrams {rotn different arcas that already
cholera epidemic has broken out and it is
spreading to the different districts, Already
the four districts of 24 Parganas, Malda, West
Dinajpur and Nadia had a to]l of at least 5,000
and it is spreading. Sir, you say you have
admitted the Calling Attention. According to
the procedure that is followed in this House it
is possible to take up the matter today at 5.30
pP.m. The matter is very urgent and impor-
tant and we must know from the government
what they are doing. Thousands of people are
loting their lives and we hear from Radwo
Australia, from New Zealand and we read
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the Times that many countries are sending
vaccines. Yet, this Government do not come
out even with a statement, The matter is
very urgent. Tomorrow is Saturday and so it
could be taken up only on Monday. Already,
5000 deaths have taken place. 1 would suggest
that the matter should be taken up today it-
self. . (.‘...-..7 i ) This guver has no
right to continue 1n office ... (interruptions)

MR. SPEAKER : He cannot go on speak-
ing like that every time.

SHRI UMA SHANKAR DIKSHIL' : Sir,
I can understand thc concern aud anxicty of
this House. We are faced with a serious situa-
tion and the influx of refugees goes on increa~
sing rapidly

SLIRI M. KALYANASUNDARAM : Not
merely influx but there is the epidemics.

SHRI UMA SHANKAR DIKSHIT : This
cpidemics is because of the large number of
people coming in. If the influx is at this rate,
not only medicines but nothing could be
supplied. That is the point 1 am trying to
make. Since yesterday afternoon I have been
in constant touch with our Officers in Caleutta.
We have made every possible arrangement.
They said they inmediately need saline bottles.
We have made arrangements. Immediately
10,000 bottles will be delivered to them.
There is a stock there itself. Only testing has
to be done, which takes a little time. Then they
need molar lactate. That is also being arrang-
ed. They have adequatc arrangements for
medical supplies. Regarding mobile hospital
we have alerted everybody and another
mobile hospital is being sent. Then, teams of
doctors and nurses are also being sent. We
nerded vehicles for transport of medicine and
patients and so on. For that also we have
made arrangements with Defence and Rail-
ways. Therefore, so far as these things are
concerned, every human effort is being made.

But I have information, as I began by say-
ing, that hundreds of people—I do not say,
all of them-~when they cross in a famished and
hungry condition, fall down dead literally. 1
have been twying to contact everybody cone
cerned and they say that the condition in
which they come is such that they are others
wise also hardly able to survive, That is the
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position, Therefore, we must see it in the
proper perspective.

So far as the health side is concerned, that
is, providing additional tcams of doctors,
nurses, attendants, medicines, drugs, vehicles,
mobile hospitals—by mobile hospitals I mean
that we put up a large tent and then we shift
it to some other place—in these matters, no
human effort will be spared. Thatisall I can

ny.

SHRI PILOO MODY : (Godhra): Have
you any information whether they are falling
down dead because of exhaustion or malnutri-
tion or some discase ?

SHRI UMA SHANKAR DIKSHIT : Itis
very difficult to say. They are coming at such
a rapid rate that there is nobody there to con-
tact or examine every person that comes along.
It is an impossihility to do so.

12.26 hrs.

CLARIFICATION BY MEMBER RE: A
NEWSPAPER REPORT

PROF. MADHU DANDAVATE (Raja-
pur) : With your prior permission, Sir, I am
rising to make a clarification.

In the newspapers of June 2, 1971, a ncws
report has appeared regarding the letter
addressed by some MPs to the Prime Minister
requesting her to use her good offices with the
State Government of Jammu and Kashmir to
gét the extern order agai Sheikh
Abdullah and his two colleagues withdrawn,
In the newspaper repors my name has been
mentioned as one of the signatories on behalf
of the PSP.

I wish to clarify that in view of the contro-
versial politics pursued by Sheikh Abdullab
which is harmful to Kashmir’s irrevocable
integration with India, I have not signed the
letter addressed to the Prime Minister., At the
same time I wish to clarify that if my name
bas appeared as one of the signatories, itis a
bona fide mistake on the part of those who
collected the signatures,
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SHRI ATAL BIHARI VAJPAYEE :
(Gwalior) : This contradiction should have
been isued outside the House. The House hay
nothing to do with the statement. If Members
of Parliament issuc statements to the press, it
has nothing to do with the House.

SHRIS. M. BANERJEE (Kanpur): On
a point of order.

MR. SPEAKER : I think, your point of
order is correct.

SHRI S. M. BANERJEE : It should be
expunged,

SHRI ATAL BIHARI VAJPAYEE: I
entirely agree with the views of Shri Dandavate,
but this is not the place to make a contiadic-
tion.

SHRIS. M. BANERJLE: He canissuea
contradiction to the press but this forum should
not be used for that,

PROF. MADHU DANDAVATE: The
signatures were collected in this very House.
(Interruption)

SOME HON. MEMBERS : No, no.

MR. SPEAKER : This relates to something
which happencd outside the House. If the
signatures are collected in this House, they aie
not on record. Everything is done by hand or
silently, Nothuing is spoken here.

SHRI ATAL BIHARI VAJPAYEE : Lven
the collection of signatures is not correct.

MR, SPEAKER : Itis without our know-
ledge.

PROF. MADHU DANDAVATE: §ir,1
am not in the habit of violating the rules of
procedure. Therefore I met you in your
Chamber and said, “If you give me the pe
mission to ranke the dlarification, then oaly !
will rise in the House™, Only after your
plicit permission I rose to make the claific®
tion.

MR. SPEAKER : It iy my mistake.
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12.29 hrs.
PAPERS LAID ON THE TABLE

Drermr SALrs TAx (SECOND AMENDMENT) RULES,

anp Nomrioarions unper CusToMs  Acr,

CeNnTRAL Excises AND SALT Acr, CENTRAL
Excise RuLgs, gTC. ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : I beg to lay on the Table:—

(1) A copy of the Delhi Sales Tax (Second
Amendment) Rules, 1970 (Hindi and
English versions) published in Notifica-
tion No. I. 4 (144)/68-Fin. (GG) in Delhi
Gazette dated the 29th April, 1971, under
sub-section (4) of section 26 of the
Bengal Finance (Sales Tax) Act, 1941,
as in force in the Union territory of
Delhi. [Placed in Library. See No. LT~
304/71]

(2) A copy cach ofthe following Notifications
(Hind: and English versions) under
section 159 of the Customs Act, 1962 :

(i) G. S. R. 650 published 1n Gacette
of India dated the 1st May, 1971
together with an  explanatory
memorandum.

(ii) G. S. R. 685 published in Gazette
of India dated the 8th May, 1971,
together with an explanatory
memorandum. [Placed wn Library.
Sss No., LT—305/71)

(3) A copy each of the following Notifica-
tions (Hindi and English versions)
under section 38 of the Central Excises
and Salt Act, 1944 :—

(i) The Central Excise (Fourth
Amendment) Rules, 1971, pub-
lished in Notification No. G. S. R.
486 in Gazette of India dated
the 1st April, 1971.

(ii) ‘The Central Excise (Fifth Amend-
ment) Rules, 1971, published in
Notification No. G. 8. R. 649in
Gazette of India dated the 13t May
1971, {Placed in Library. Ses No,
LT—306/71]
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(4) A copy each of the following Notifica-
tions (Hindi and English versions)
issued under the Central Excise Rules,

1944 :—

(i) G. S. R, 492 published in Gazette
of India dated the lst April, 1971
together with an explanatory
memorandum.

(ii) G. S. R. 648 published in Gazette
of India dated the lst May, 1971
together with an explanatory
memorandum,

(iii) G. S. R. 688 and 688A published
in Gazette of India dated the 7th
May, 1971 together with an ex-
planatory memorandum. [Placed
wn Library, Ses No. LT—307/71]

(5) A copy each of the following Notifica-
tions under scction 159 of the Customs
Act, 1962 and section 38 of the Central
Excises and Salt Act, 1944 :~—

(1) The Customs and Central Excise
Duties Export Drawback
(General) Fifteenth Amendment
Rules, 1971 (Hindi and English
versions) published in Notifica-
tion No. G. S. R. 310 in Gazette
of India dated the 6th March,
1971.

(ii) G. 8. R. 311 (Hindi and English
versions) published in Gazette of
India dated the 6th March, 1971
containing corrigendum to Noti-
fication No. G. 8. R. 2039 dated
the 19th December, 1970.

(i1i) G. S. R. 312 (Hindi and English
versions) published in Gazatte
of India dated the 6th March,
1971 containing erratum to Noti-
fication No. G, S. R, 2038 dated
the 19th December, 1970,

(iv) G. 8. R. 313 published in Gazette
of India dated the 6th March,
1971 containing erratum to Noti-
fication No, G. S. R, 1984 dated
the 5th December, 1970,

(v) The Customs and Central Excise
Duties Export Drawback
(General) Sixteenth Amendment
Rules, 1971 (Hindf and Englhh
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vertions) published in Notifica-
tion No. G. S. R. 437 in Gazette
of India dated the 27th March
1971,

The Customs and Central Excise
Duties Export Drawback (Gene-
ral) S h A d
Rules, 1971 (Hindi and English
versions) published in Notifica-
tion No. G. S. R. 518 in Gazette
of India dated the 10th April,
1971,

(vii) The Customs and Central Excise
Duties Expors Drawback (Gene-
ral) Eighteenth Amendment
Rules, 197! (Hindi and English
versions) published in Notifica~
tion No. G. S. R. 646 in Gazette
of India dated the 1st May, 1971.
[Placed in Library. See No. LT—
308/71}

{vi

=

Cost Auprr (REPORT) AmenNDMENT RoLes,
AND NoTiFicATIONS UNDER MONOPOLIES AND
RestricTiVE TRADE PRACGTICES AC1

THE DEPUTY MINISTER IN THE
DEPARTMENT OF COMPANY AFFAIRS
(SHRI BEDABRATA BARUA): Sir, on
behalf of Shri Raghunatha Reddy.

I beg to lay on the Table—

(1) A copy of the Cost Audit (Report)
Amendment Rules, 197! (Hindi and
English versions) published in Notifica-
tion No. G. S, R. 240 in Gazette of
India dated the 20th February, 1971,
under sub-section (3) of section 64Z of
the Companies Act, 1956. [Placed in
Library. See No, LT—309/71]
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(2) A copy each of the following Notifica~
tions (Hindi and English versions)
under sub-section (3) of section 67 of
the Monopolies and Restrictive Trade
Practices Act, 1969 :—

(1) The Monopolies and Restrictive
Trade Practices (Information)
Rules, 1971, published in Notiti-
cation Ne. G. S. R. 607 in
Gazette of India dated the 24th
April, 1971.

(ii) The Monopolies and Restrictive
Trade Practices (Second Amend-
ment) Rules, 1971, published in
Notification No. G.S.R 64l in
Gazette of India dated the st
May, 1971.

(iii) The Monopolies and Restrictive
Trade Practices (Third Amend-
ment) Rules, 1971, published in
Notification No. G. S. R. 672 in
Gazette of India dated the 8th
May, 1971. {Placed in Library
See No. LT~-310/71)

STAreMENT SHOWING AcTion TAREN BY
GOVERNMENT ON ASSURANGES, PROMISES, K.IC.
BY MINISTERS IN THE LOK SABHA

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI B. SHANKARANAND) :
1 beg to lay on the Table the following staic-
ments showing the action taken by the Govern-
ment on various assurances, Promiscs l‘nd
undertakings given by the Ministers during
the various sessions of Lok Sabba :—

Fourth Lok Sabha

1. Statement No. XXXII

2. Statement No. XXVI

3. Statement No. XIX

4, Statement No. XXIV

5. Statement No. XIV

6. Statement No., XII

7. Statement No. XIV

8. Statement No. V

9. Statement Noe. III and IV .

10. Statement No. I
[Ploced in Library. Ses No. LT-311/71]

Fourth Session, 1968

Eleventh Session, 1970
Twelfth Semion, 1970

First Seasion, 1971
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12.30 bours.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRASPORT (SHRI RAJ BAHADUR) : With
your permission, Sir, I rise to announce that
Government Business in this House during the
week commencing from 7th June, 1971, will
consist of :—

(1) Further discussion on the General Bud-
get for 197172,

{2) Discussion and Voting on the Demands
for Grants (Manipur) for 1971-72.

(3) Consideration and passing of :—
The Beogal Finance (Sales Tax) (Dellu
Validation of Appointments and Procee-
dings) Bill, 1971.
The Gold (Control) Amendment Bill,
1971,

(4) Discussion and voting on the Demands
for Grants (Railways) for 1971.72.

12.30} bours
ELECTION TO COMMITTEES
(i) Cexrran Six Boaro

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : I beg to move :

“That in pursuance of sub-scction (3)

{c) of Section 4 of the Central Silk Board

Act, 1948, the members of this House do

proceed to elect, in such manner as the

Speaker may direct ; four members from

among themselves to serve as members of

the Central Silk Board, subject to the other
provisions of the said Act.”

MR. SPEAKER 1 The question is :

“That in pursuance of sub-section (3)
(c) of Section 4 of the Central Silk Board
Act, 1948, the members of this House do
proceed to clect, in such manner as the
Speaker may direct, four members from
among themselves to serve as members of
the Central Silk Board, subject to the other
Provisions of the said Act.”

The motion was adopted
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(ii) Comr Boarp
SHRI A. C. GEORGE : I beg to move :

“That tn pursuance of sub-~srule (1) (e)
of rule 4 of the Coir Industry Rules, 195¢,
the members of this House do proceed to
elect in such manner asthe Speaker may
direct, two members from among them-
selves to serve as members of the Coir Board
for a term to be specified by the Central
Government.

MR. SPEAKER : The question is :

“That 1n pursuance of sub-rule (1) (e)
of rule 4 of the Coir Industry Rules, 1954,
the members of this House do proceed to
clect, in such manner as the Speaker may
direct, two members from among themselves
to serve as members of the Coir Board for
a term to be specified by the Central
Government.”

The motson was adopted

(iii) CourT or Te UNiversiTy OF DzLm

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI D. P. YADAVA): I beg
to move :

“That in pursuance of clause (1) (xvi)
of Statute 2 of the Statutes of the University
of Delhi, the members of this House do pro-
ceed to elect, 1n such manner as the Speaker
may direct, two members from among
themselves to serve as members of the Court
of the University of Delhi,”

MR. SPEAKER : The question is :

“That in pursuance of clause (1) (xvi)
of Statute 2 of the Statutes of the Univer-
sity of Delhi, the members of this House
do proceed to clect, in such manner as the
Speaker may direct, two members from
among themselves to serve as members of
the Court of the University of Delhi.”

The motion was adopted

SALARIES AND ALLOWANCES OF OFFI.
CERS OF PARLIAMENT (AMENDMENT)
BILL®

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): Ibeg to

*Published in Gasette of India Extraordinary, Part II, section 2, dated 4.6.71,
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move for leave to introduce a Bill further to
amend the Salaries and Allowances of Officers
of Parliament Act, 1953.
MR. SPEAKER : The question is :
“That leave be granted to introduce 2

Bill further to amend the Salaries and
Allowances of Officers of Parliament Act,

1953.”
The motion was adopled

SHRI RAJ BAHADUR : Iintroducet of the
Bill.
12.32 brs.

P ]

GENERAL BUDGET, 1971.72—GENERAL
DISCUSSION—Contd.

MR. SPEAKER : The House will now take
up further discussion on the General Budget
4 hours and 55 minutes have already been
taken. Still 15 hours and 5 minutes remain.
There is enough time. Shri Panigrahi.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : Mr. Speaker, Sir....

MR. SPEAKER : Mr. Pillo Mody, thank
you very much for sending your regrets, But
that is in a typical characteristic way of your

own.

SHRI CHINTAMANI PANIGRAHI : Mr.
Speaker, Sir, some years ago, Pandit Nehru
with his characteristic and philosophical
farsightedness wrote :

“Our major difficulties in India are
due to the fact that we consider our prob-
iems, economic, social, industrial, agricul
tural, commercial, within the framework of
of existing conditions, Within that frame-
work and retaining the privileges and special
status that are part of it, they become im-
possible of solution. Even if some patch-
wark solution is arrived at under stress of
circumstances, it docs not and cannot last.
The old problems continue and new pro-
blems, or new aspects of old problems, are
added to them. This approach of oursis
partly due to tradition and old habit, but
essentially it is caused by the steel frame
which holds together the ramshackle struc-
ture.”
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These words of Pandit Nehru said long
years ago hold good even today.

Though we have not completely overcome
these old habits, in recent years and in recent
months, we in our party and in the Govern-
ment, have waged a relentless struggle to
overcome these old habits and to tread new
paths.

A National Budget is not merely a grand
sum-total of Receipts and Expenditure. Ttis, I
may say, an effective instrument for advancing
our accepted national objectives of establishing
‘a truly socialist and egalitarian society’ where
social tensions, arising out of the wide gap
between the aflluent and the poor should be
resolved and should be reduced.

Viewed from this angle, I have no doubt,
and without fear of any contradiction, I may
say, that this Union Budget for 197172 brcaks
many new grounds. Herein one finds promises
not being broken, but, being pursued absolutely
and resolutely. How can those who are com-
mitted to the people, that party and that
Government, afford to break the promises and
50 soon after the recent massive mandate from
the people ?

During the last few years we, is this Parlia-
ment have always been pressing upon the
Government this fact that the under-valuation
of property has always been a source of leakage
of money and leakage of the source of income
for this Government. Here in this Budget we
find certain steps takenin this direction. Under-
valuation of property is a mcans toevade
wealth-tax, capital gains tax and estate duties.
Black money circulates through this proces
and becomes white money in due course of
time, evading the taxes in that process.

Here, in this Budget, Government propos
to move a Bill during the current sesion ©
Parliament, to acquire the necessary power
acquiring properties at the prices correspondios
to what are recorded in the Sales Decds. This
is a welcome measure.

Sometime ago, I had been to the Kulu l;‘j
the Manali valley. There, you will b;;“’igic,,
to know, 75 per cent of the orch: 5_n e

/

ought to belong to the poor people, ¢ |

4Introduced with the recommendation of the President.
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hands of the big monopoly house. The mono-
poly houses have diverted their black money to
purchase those orchards at cheaper rates, and
now they form their own property. If this
process continues, I fear, in another 5 years’
time, no native man living in Kulu and Manali
would have any land of his own.

A welcome step which the Budget outlines
is the decision of the Government to sponsor
legislation in the current session of Parliament
to discourage benami holdings of property and
this should also apply to the benami holdings of
shares.

The proposal to transfer the work regarding
the recovery of the arrears of Estate Duty from
the State Government to the Income-tax De-
partment at the Centre,—though belated,—is a
good step.

The proposal for strengthening the valuation
cell for makiog valuation of buildings for
wealth tax purposes is also a good measure.
Decisions to take steps for checking the leakage
of forcign exchange through manipulation of
invoice values and to review the Foreign Ex-
change Regulation Act to plug the loopholes
that are existing are also welcome measures
which the House also wanted to have.

It has been very firmly stated that the basis
of tax has to be the size of income or wealth,
irrespective of whether it is derived from
agricultural or non-agricultural  sources,
Government cannot afford to ignore the
growing inequalitics in the rural areas.
Government should take immediate measures
to achieve this objective as announced in the
budget speech,

The rate of surcharge in the case of indivi-
dual incomes and families is being increased.
The tax on capital gainsis being increased. The
incidence of tax on long-term capital gains in
the case of companies is also proposed to be
increased. Wealth tax rate has been increased.
The exemption from wealth tax and the exemp-
tion available for houschold or personal
Jewellery and for shares forming part of initial
capital issues is also being withdrawn. For the
Purpose of tax exemption in the case of new
induserial undertakings, debentures and long-
term borrowings are belng excluded. The
concessional tax treatment of dividends received
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by foreign companies is also being discontinued.
Further, a ceiling has been fixed on the re-
muneration of company employees at Rs, 6000
per month including the perquisites. These
and such other measures have definitely given
a new thrust to our policy of reducing social
inequalities. They are definitely people-oriented
and are aimed at curbing the rich and the
affluent.

Some hon. Members have said that the
Lyon’s Range is happy and has reacted very
favourably to this budget. If the Lyon’s Range
is happy today, it is because, if I may say so,
they have not becn able to understand the
wider implications of the budget, which they
will come to understand about ten or twelve
days hence or perhaps from next year, When a
sheep goes to the &illkhana, whether it smiles or
weeps, how does it matter ? If today the
Lyon’s Range smiles, I believe that tomorrow
they may weep. So, that should not be a
criterion for judging the budget of a nation.

The only question that haunts the minds of
the people and also my mind is this. Will the
Government and the machinery at its disposal
beable to implement all these measures fully
and with the utmost strictness and speedso
that the tax-dodgers do not take recourse to
new ways for evading the incidence of these
tax measures in the coming months and years ?
Will the Government come forward with the
promised Bills immediately during this session ?
Every day we hear that the promised Bill for
abolition of privileges and privy purses is
coming. Every day we hear that the promised
Bill to amend the right to property is being
prepared and prepared very strongly, but days
and days are pasting and yet the Bills have not
come, and the people are becoming impatient.
Merely telling us that the Bills are coming is
not enough. Since the current session is a long
one, I hope that we shall see these Bills present-
ed before this House during this session. I am
reminded of the famous tragedy by Dante and
the story of Penelope. Penclope was waiting to
meet her beloved, and he had been cursed. He
had been weaving the net for the whole day
and if the net were completed the beloved
would return. But what happened was that
Penelope used? to weave the net every day but
by the evening it used to get torm, and
naturally, the beloved never returned. I hope
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we shall not be like Penclopes waiting to get
those promised Bills here.

1 take this opportunity to bring to the notice
of the Finance Minister and the Government
some aspects of financing of the private cor-
porate sector which need to be thoroughly
gone into, since our declared objective is that
the affluent sections of the society should bear
a bigger burden of our taxes. The total paid-
up capital of the private corporate sector in
1969-70 came to Rs. 3574 crores.

The Industrial Finance Corporation, the
Industrial Credit and Investment Corporation,
the Industrial Development Bank, the State
Finance Corporation, the State Industrial
Development Corporations, the Life Insurance
Corporation, the Unit Trust of India, the
nationalised banks and the nationalised general
insurance companics-all these have almost paid
75 percent of the capital of the pani
Another 22 per cent came from the public. 90
per cent of the loans flowed from the public
financial institutions. In some cases, the pro~
portion of loan to equity was as high as in the
ratio of five to one so far as the private sector
are concerned. Therefore, will it be wrong on
the part of our people and myself, if I ask a
question, straightforward, and put it to the
Government and the Ministry ? The question
is, bow much private is the private sector in
this country ? I hope the Government will
give some thought to it and answer it: how
much private is the private capital. I hope you
can see that the difference is as between Shri
Piloo Mody and myself ? That is the difference
between the private sector and the public
sector.

SHRI PILOO MODY (Godhra): I do
not know what makes him public property,
frankly.

SHRI CHINTAMANI PANIGRAHI: I
have brought it to the notice of the Govern-
rment, 30 far as the borrowing side of the public
sector is concerned. Now, if you look at it as
to how they apportion the gross earnings, you
can see the difference, a3 between Shri Mody
and myself. How do they apportion the gross
carnings ? The amount dedulted towards
depreciation was worth Rs, 181 crores in 1961-
62 ;it went up to Rs. 385 croresin the year
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1968-69. It has gone up still further, Simifar
is the case with regard to inventories : how
they are added up and then dividends are dis-
tributed. The provision for depreciation was
50.3 per cent in 1960-61. In 1961-62, it went
up to 52.2 per cent; in 1961-63, it increased
to 58.6 per cent. In 1963.64, it increased to
58.6 per cent. In 1964-65, it increased to 60.7
per cent, and so on and so forth. The depre-
ciation charges, if you look into the case of the
USA and the UK, do not exceed more than 20
to 25 per cent. Take the case of the USA,
The internal sources of finance are most impor-
tant in the USA, constituting 65 per cent to 70
per cent, so far as the corporate private com-
panies are concerned, of the total corporate
funds. It is also the same in the United King-
dom. In these countries, the relative impor-
tance of internal sources for company financing
is increasing every year.

Whereas in our couantry, earnings are appor-
tioned towards huge depreciation, inventories
and dividends, and even retained profits do not
go in for productive capital formation. Why
not nationalise all these and get more revenues
from the private corporate sector? I hope
they are in a position to provide another Rs.
200 crores for our public finances. Therefore I
urge upon the Government that the financial
structure snd borrowings pattern of the private
corporate sector should be thoroughly examin-
ed and rationalised.

Now, I want to quote some relevant obser-
vations made by our Prime Minister. Inaugu-
rating the 51st Annual General Meeting of the
Associated Chambers of Commerce and Indus-
try in December, 1970, she asked the business
men of this country thus s

“Growth at what cost ? Any cost? At
the cost of the people ? 1f it is at the cost of
the people atlarge, arethey going to st
back and just watch it helpless ?”

She said that many observers from lands tjf
lagsical free prise often call Indian bust:
nessmen rentiers rather than entreprencurt:
She said with a protected market where buY“:;
chase goods and current rates of dividends 8
market quotations iudicating that profit ’:’;
good, a certain temporary rise in cost? ’b":"
not be so upsetting. Up to s point the ¢
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increases should be absorbed. I would like to
know whether they are going to do 0.

Sir, lastly, I must submit before the Govern-
ment one thing. As you hear the population ex-
plo sion, as you have heard about the rise in pr1-
ce explosion, there is a kind of debt explosion so
far as our country is concerned, in the matter
of its economy. The biggest challenging task
before our country today is the burden of exter-
nal debt. If I may say so, it is adebt explo-
sion. Gunar Myrdal, in his latest book The
Challenge of World poverty, has highlighted the
problem and he has mentioned about India
also. He has said :

“The development of trade and of capi-
tal movement has resulted in the problem
of rising debt burden of wunderdeveloped
countries. It is calculated that the accumu-
lative debts of these countrics have increased
from 10 billion dollars in 1950 to 40 billion
dollars in 1965 and that they are continuing
to increase and will increase in future years
also.”

Annual payments of interest and amortisa-
tion over the same period have increased from
0.8 billion dollars to about 3.6 billion dollars.
The ratio of debt service payments to export
return rose from less than 4 per cent in the
middle fifties to 9 per cent in 1965, It can be
foreseen that if present trends continue alil the
gross inflows of capital will be swallowed up by
the outflows, including the debt service some-
time in the carly seventies. From today's ans-
wer to a question it appears that more than
40 per cent of India’s exports are going to be
kept for debt services. By 1975, it may go up
to 55 per cent. This is a very serious situation.

This year’s budget has definitely givena
thrust so far as our declared objectives are con-
cerned. After making all these submission, [
have a right to appeal to the Goverament that
itis batter to look into the conditions of the
Common man today, so far as the levies on
bread, coarse cloth and kerosene are concerned.
Keeping in view the support that the middle-
clam, the working population and a vast majo-
ity of the people have given to
w, I hope the minister will try to reconsider
these levies. Thore are other ways of gettiog
resources, By realising income-tax arrearas and
by a liucle tightening up of cfforts in some other
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avenues, there is no doubt we can increase our
resources. Every effort should be made to
mobilise resources, so that we can keep up our
planned diture, progra of providing
employment to million of people and also bear
the burden of Bangla Desh refugees.

MR. SPEAKER : Members from Congress
benches should hereafter confine their remarks
to 10 or 12 minutes, Regarding yesterday’s
walkout by Mr. Naval Kishore, he was good
enough to express regret. I thank him very
much. Shr1 Patel.

SHRI H. M, PATEL (Dhandhuka): Sir,
I risc to offer my observations on the budget
presented by the hon. Finance Minister on the
28th May. This budget has been variously
characterised by the wmembers who have
spoken before me. After a careful study of the
minister’s speech and the various budget propo-
sals, I have come to the conclusion that the
Finance Minister was not quite clear in his
own mind as to the direction which he wished
to giv~ to the economy of the country through
this budget. Therefore, this s in many ways
a most disappointing budget. One had hoped
that this budget would indicate in unambi-
guous terms how exactly the¢ (Government was
ptoposing to achieve the major promise that
the ruling party had made to the electorate,
viz., ganbi hatao. The present budget would
have then done a very real service. In a real
sense 1t would have been indicative of the line
which the future budgets would be taking.

Che Prime Minister, becoming somewhat
more realistic after the elections, stated soon
alter the eclections that garbi hatao, to remove
poverty was not something that can be done
overnight ; it would take tume. I think that
1s perfectly understandable. But it is equally
clear that it can only be banished if there is a
well-thought-out kind of mini perspective plan
which one is determined to implement during
the period that lies before the next elections.
No one, not even the Finance Minister would
venture to claim that there 13 anything in
the natureof such a2 plan adumbrated in the
present budget.

)

Before I go further I think it is ecssential to
mske it clear that my party’s aims are no
differeat from those of the ruling party,
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The Swatantra Party also wants to reduce the
disparities between the wealthy and the poor,
raise the standard of living of the pecople and
give them social security. Qur Constitution
too, in perhaps more meaningful terms, has
said in its preamble that the goals that we
should set before ourselves are justice, social,
economic and political, and equality of status,
and opportunity. Where we differ is in our
idea over the ways in which these goalsare to
be achieved, State ownership and state con-
trol, which is what we mean India by sacia-
lism, is one way of achieving them. We in the
Swatantra Party do not think these to be the
right instruments. We would rely far more on
the initiative and enterprise of the individual,
We do not question the fact that there are
areas in which public interest is best served
by State ownership. By and large, as we sec
it, the area of public ownership would relate
to enterprises which provide the infra-structure
necessary for the development.

MR. SPEAKER : He may continue his
speech after lunch.
13 hre.

The Lok Sabha adjourned for Lunch till Fourteen
of the Clock

The Lok Sabha re-assembled after Lunch at four
minutes past Fourteen of the clack

{MR. DrpUTY-SPEAKER 1 the Chair].

GENERAL BUDGET, 1971-72—GENERAL
DISCUSSION-—~Contd.

SHRI H. M. PATEL : Sir, I was saying
that there were nine paragraphs in the Budget
speech of the Finance Minister which give an
indication of the reoricmtation of policies
which he is secking to achieve through this
Budget. But the extraordinary thing is that
the Budget proposals in themyelves do not
appear to be designed to achieve this reorienta-
tion. He says :—

“The massive mandale which this

Government received from the people three
months ago was & mandate for socialism,

s mundate for rapid economic growth
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matched by increased social justice. There
can be little doubt that social justice must
begin with increasing the opportunities of
Job and work for every one."

After referring to the various steps already
taken by his Government including the crash
programme and the provision of Rs, 25 crores
that has been made for employment of the
educated, he proceeds to say :

“The largest stimulus to employment
can, however, come only by increasing the
tempo of economuc activity all round. It 1s
therefore, essential  that expenditure
under the Plan is maintained at projected
levels and that no shortfalls occur.”

He, therefore, procceds to make slightly larger
provisions for the Plan while, at the sametune,
saying that he will lay emphasis on the umdly
implementation of Plan projects for which
budgetary provision is being made.

Then, he proceeds to indicate the iest of
the philosophy underlying his Budget in the
following words :

“Faster growth and greater social justice

will be clusive goals unless persuaded 1

a milicu of relative price stability, We can

scarccly ignore the adverse effects of un-

abated price increases on both investment
and income distribution, Inflauon also
dislocates attempts to increase the efictency
of production and to lower unit cost which
in turn affects exports. There is, thercfore,
need for continuous vigilance. The denve
for a fastcr rate of growth in thitsenst
therefore, blends with the parallel goal of
achicving price stability.”
1t is an entirely uncxceptionable statement Olf
philosophy and the objectives. Bu:.whcn
look at the propossls, I find nothing in "*‘-’:’r
that is designed to ensure cither a faster r;‘l;y
growth of our economy or pricc St wh‘
Indeed, the various taxation propossis, b
direct and indirect, arc all such as must nvins
sarily result fn reduced capacity for =% 7
both by individuals and by the ,°°"P°’“d “'Oe
soctor. This in its turn mast neceﬂl:_'“y javest:
the capacity of the private sector ‘;;“W
ment. Xt may be avgued, as bas 18 o0y
done, that fhe saving haviog beet
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into the public exchequer will be utilised in
the development and expansion of the public
sector. But then there should have been
proposals for achieving this. They are not
there.

Without entering into any controversy about
which sector should dominate, it is clearly
most cssential that the enterprises in both the
sectors should be efficiently run and, where in
an industry both public and private enter-
prises exist, by showing no partiality to the
public enterprise or enterpiises, Government
should ensure maximum cfliciency for them all
through competition among themselves.

One such industry is the shipping mndustry
which is a typical indystry where both private
and public enterprises exist side by side and
both are going to be scriously affected by the
withdrawal of the development rebate. The
growth of that industry which as a big foreign
exchange earner and for other national secu-
rity reasons also is an industry we should
cherish and nurture, will be greatly handi-
capped by the withdrawal of the development
rebate after May, 1974.

Incidentally, the industry will be faced with
immediate difficultics because of the fact that
it has to enter into commitment for new ships
years ahead and most of the ships it has
already on order are due to be delivered only
after 1974, Special consideration, I dare say,
might be given and should be given to those
ships that are on order. But the question
really is whether we desire growth of the
industry or not, The growth of a vital industry
like thisis bound to be affected and, I am
afraid, most other industries will also be
affected.

Again, the decision to impose a tax on
foreign travel is likely to hit hard an industry
like the shipping in which shipping companies
aften have to send full complements of crew and
officers for teplacement of absent crew at
foreign posts, 1hope, as and when orders
are imued and rules framed, power will be
taken to give exemption in such cases.

i shall now turn to the other major objec-
tive of the Finance Minister. Without plenti-
ful employment, tatk of social justice becomes
vather meaningless, The Rs. 50 crore crash
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programme for rural employment and the
Rs. 25 crore programme for apisting the
educated unemployed is scarcely hkely to help
in any significant manner. No concrete
schemes have been worked out even in regard
to these two projects and it will take far more
money to make a worthwhile impression, I
would venture to say that the Finance Miaister
would have done well to have given consideration
to the proposal that the Swatantra party had
made of a larger programme ofroad construction
and house-building, say, of the order of Rs. 250
crores, Had such a programme been taken in
hand orcould be taken in hand without delay in
every part of the country it would have given
employment of an appreciable scale both tothe
educated and to the rest, fulfilled the very
essential needs of the people, and given in the
bargain a big fillip to the entire economy.

Onc welcome statement in the Budget
speech of the Finance Minister is that which
promises simplification of the procedure for
assessing Income-tax and other Direct Taxes. I
hope that in practice tou, the intention will be
fulfilled. Generally there 1s today far more
delay than appcars nccessary and far more
reluctance is displayed by officers to exercise
discretion vested in themn, The vast majority
of those who are liable to pay Direct Taxes
are not desirous of cvading payment of what
is duc from them. The attitude towards them,
should be helpful and understanding, but,
instead, they too are treated as if they are
hardened tax-criminals. I hope that the
Finance Mimster will enjoin the adoption ofa
healthier attitude.

In the samc way, I congratulate the Finance
Mimster on his deciston to simplify the exis-
ting complicated ratc structure of Import
Duties. This will greatly assist the importers
asalso the customs authorities. In the admi-
nistration of customs also, considerable degree
of rigidity has crept in and there are consider-
able dclays and dclays are costly not only
to the individual or businessmen concerned,
but also to the country’s cconomy.

QOne thing that has surprised me is the
absence of anygeference to economy. Conti-
nuous vigilance is esseatial, for, it isso casy
to go on expanding without taking vare, at the
same time, to cut out ¢r reduce stafl of arga-
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nisations which have substantially or wholly
completed the work for which they had been
created.

Finally, 1 would like to draw attention to
two other important matters. Since Direct
Taxes have pretty well reached their ceiling,
it is Indirect Taxation on which we sha!l have
to rely very largely for further resources. But
great care needs to be exercised in the selection
of the items. What has been done regularly
year after year for the last few years has al-
ready imposed very heavy burden on a very
deserving scction of our people—the middle
clags and the salaried class, Their continued
existence is vital for democracy. Unfortuna-
tely, no one has yet ventured to define with
any degree of precision as to who constitute
the middle class. Without venturing to define
I would say that those people whose income
today is in the neighbourhood of a couple of
thousand a meonth are people who cannot be
said to be really well of. In terms of real
moncy today that mcans only anincome of
Rs. 500 when we became independent or even
less. I mention this only to enable us to have
a pruper perspective in these matters. They
are just at a level at which they can live
moderately comfortably and give satisfactory
education to their children. These are the
people, however, who are back-bone of the
nation.

The other important question also relates to
another sct of people who constitute the back-
bone of the nation. Somechow, there still pre-
vails in a very large section of our pcople the
idea that the burden of taxation on the rural
arca is much lighter than what it should have
been or be. They forget that the total income of
those who reside in rural areas is much
lower and the total capacity to shoulder taxa-
tion is also, thercfore, much less. If some few
farmers are well offand do not have to pay
any direct taxes, it doecs not mean that the
agriculturists as a class are let off lightly. The
burden of indirect taxation od those who are
residing in the rural areay, according to a recent
study which I have scen, is pretty nearly as
heavy as that on those living in urban areas, if’
we take account of their relatiwzincomes. More-
over, we must not forget that rainis still the
dispenser of agricultural prosperity as alio
indeed the prosperity of the country. Apart
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from the uncertainty of the rain, the agricul-
turists have to face a whole variety of uncer-
tainties. In spite of pesticides and fertilisers;
the farmer does not always escape severe lows
of or damage to his crop. Certainly, there is
scope for imposing some heavier burden on
larger farmers but that cannot be through the
instrumentality of incomestax as some appear
to consider. It will have to be some other
mote practicable thing. I am glad that the
Finance Minister has not imposed any special
burdens on the agriculturists, although he has
succumbed to the pressure by levying a duty
on tractors. I would only urge that rather than
let the question of agricultural taxation drift,
1t should be studied carefully and objectively,
not by biased economists hving in Delli o
Bombay but by economists as well as adminis-
trators and other experts who are familiar
with rural conditions and the conditions
which the farmers labour and proper.

Before I conclude, I would like to refer
to what is taking place in Bengla Desh and as
consequence in West Bengal and what is Ekely
to effect even larger areas of this country. The
burden of the influx of such large numbers of
refugees in this country is going to be enormous
It cannot but disrupt our economy. It has only
made a beginning. Already, we arc confron-
ted with all variety of problems which at the
present moment may affect only the refugees
but which are going to affect our own prople.
The size of the influx, I am told, is any
where between 5 and 6 million, and it will
go on rising before any solution 1s found
to a much larger figure; and there is mo
solution, political or other, in sight We
have made efforts to persuade the international
community and to develop international
interest in the whole situation, but we scc that
for a variety of reasons, that interest is very
subdued. Even humanitarian consideraons
do not appear to have moved countries; they
mey have moved peoples but not the
governments of thelr countries. For U
therefore, to wait for a solution until they
wake up @ the scriousness of the situation 13
to commit the gravest pomsible error for which
we would have to pay almost an impossiblc
price. We gannot go on facing the cconomc
burden of 6 milioa rafugees, which may 8%
to 10 millions, for any length of Ume:
1t is almost like saying that we should be
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prepared to find a thousand crores of rupees
extra. We can only do so by stopping
our development efforts, Can we afford to
do that ? If we cannot afford to do that, can
we impose additional tax burden of that
magnitude ? We cannot. How then does
this country expect to face up to this burden
and carry this burden? Why does not the
Government face this question frontally ?
The Finance Minister has taken a reasonable
assessment on such data he might have had in
front of him on the date on which he prepared
his budget and he has allotted as Rs. 60 crores
for looking after the refugees. It is clear now
that this is going to be an under-estimate ; no
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budget speech with a lot of socialist postue
lates ; at that time I have not had the idea
that the sting was in the tail. Indirect tax
measures which were announced appearced to
me that this Budget is not a gharibi hatso
which they professed but gharibi badao, Ido
not want to use slogans. In reality the indirect
taxes will really rob the middle class people
and wage carners who have meagre incomes
and will add to their daily burden and inflate
their monthly budgets.

I have the temptation to analyse the whole

hanics and dy of the budget from
socialist perapective but I refrain from doing
so b this budget is based on unrealistic

doubt he will come with a suppl tary
budget. But his entire budget will be thrown out
of gear, Has he started thinking about it ? Can
this question be solved only by talking, by
waiting to sce if somebody clse comes and
solves it. Has the time not arrived when
we should secif we cannot find a solution
for this with our own strength, with
our own detcrmination? This is the
most important question. I have referred
to it today because it is going to affect
vitally the budget and the economy of our
country.

Before concluding ! shall once again say
this. Though one tends to be carried away by
sentiment and emotion, let this at least be
borne in mind that our efforts should be to
level up and not to level down. The policies
we follow should not merely beto sec that
profit is not made. Profit is the incentive
which makes people work.

MR. DEPUTY SPEAKER: The hon.
Member may conclude.

SHRI H, M. PATEL : Since I have not more
time, I shall conclude by saying that our
cfforts should not be to level down but to
level up, Taxes undoubtedly are the life blood
of Governments, But as has well been said the
blood the Government’s taxes, are after all
drawn from the arteries of the tax payer
and therefore it is iucumbent on the
Government to sce that when that trans-
fusion is done, itis governed by principles of
social justice and fairness rather than by con-
siderations of political expediency.

SHRI BAMAR GUHA (Countai) : I was
raptly hearing nicely worded preamble of the

foundation. On one calculation. the gap is
only Rs. 220 crores. Of course they provide
only Rs. 60 crores for the refugees and they
hope to get about an additional Rs. 25
crores. Will the Government be able to tackle
the ive problem of refugees with this sum?
Their whole basis is unrealistic. I do not
know whether our Finance Minister was that
day infected by the wise smiles of our Defence
Minister. In a meeting the Defence Minister
was sitting by the side of the Finance Minister
and the Prime Minster gave the figure of 15
lakhs arrivals, I mean refugeces. Immediately
Itold the Finance Minister that this figure
will shoot up to at least ten million refugees.
The Defence Mimster thought that I was
making a puerile obscrvation. With his great
wisdom he nodded his head in disapproval and
was laughing that my apprchensions were the
result of an alarmist view. Perhaps the
Finance Minister has been infected by that
wise laughter or smile or our Defence Minister
and only then one can explain the allocation
of Rs. 60 crores. I warn this Government.
They are going to face structural collapse in
regard to the socio-economic developmentsl
projects of the country. We already have some
55 lakhs of refugees and from papers we under-
stand that there is a procession of about 15
lakhs of refugees in only one centre in the
Nadia district. Minoritics in East Bengal are
on the run, Their total number was 1.20
crores or 1.25 crores. The fake peace come
mittees formed by Yahya regime with the
Muslim Leaguersand Jamait Islam have fssued
directives to plople there to exterminate or
root out all the minorities except sweepers,
washermen and barbers, What will happen to
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them? They arc coming out in lakhs and
millions, The problem is not only of giving
them food at a cost of Rs. 1.10 paise per day
without fulfilling any other requirement such
as shade or sanitation. But even for the mere
provision of this food I do not know whether
you have made calculations ? In today’s
papers we read that the Chief Minister of West
Bengal in a mood of frustration and despera-
tion has sent a letter to the Prime Minister.
I know it ; the Minister may deny it in the
House, He says that he will resign against the
Central Government’s policy. He wants the
Centre to take up not only financing the
refugees but the whole affair of managing
them. He has suggested that the Army should
be in charge of this, if paper reports are cor.
rect. That is more dangerous. The suggestion
of having the whole refugee problem to be
dealt with by the Army. The Defence Minister
had no right to make that statement which he
made ; he had waged a war against the refu-
gees. He did not say about the border
aggression but he went straight to address an
election meeting. Is this the way of working
of the Defence Minister ? The whole nation
is in danger ; our security and national honour
are in danger and the whole eastern India is
going to face disaster of an unprecedented
dimension. The Defence Minister goes straight
to Dum Dum and then to some place to
address an election meeting and then he has
a casual meeting with some Ministers the
Writers' Building and comes back to this
place. He came here and made a full~
throated statement about the refugee and other
problems in this House. I do not know That
is the reason why I used the words “‘indefen~
sible Defence Minister” in the morning, and
said that he failed to discharge his elementary
duty of defending not only national honour,
but national security and other problems
associated with it,

I am getting almoat threc or four or five
telegrams, and letter every day, giving narrow-
ing pictures of the refugees there. Out of
these 55 lakhs of refugees, nearly 25 lakhs to
30 lakhs have no shelters They are in the
streets ; they are under the shadow of trees.

What 2 happening? Thousands of refi
are now .5".5:.‘?& towards Calcutta,

refugees are almost invading Calcutta. What
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will bappen to Calcutta ? Every day you hear
the reports about killing, murders committed
on dozens of young men, When these refugees
flood the city of Calcutta, they will occupy the
streets ; they will occupy the bazars ; they will
occupy the schools and colleges. What will be
the problem ; I think the Finance Minister and
the Defence Minister can visualise the eventual
developments in West Bengal. Therefore our
financial burden will not only be limited to
the question of giving food and shelter to the
refugees. Already there is a complete disloca-
tion of trade, business and other economic
activities in West Bengal.

Then, this will add to the political problems
also. Already the administration there has
virtually collapsed All the districts magis-
trates, sub-divisional officers and all other
important officers have nothing to do except deal-
ing with the massive problem of the refugees.
Therefore, I want to know from the Govern-
ment what is the basis of their calculation of
only allocating Rs. 60 crores for the refugees.
My friend has already quoted the figutes,
The figure may shoot up to 1,000 crores of
rupees for dealing with the problem of
refugees.

I hear a very good statement having Leen
issued by our Government, that the refugees
will go back, and that is the reason why thev
are keeping them in the border arcas and
creating all sorts of troubles there, What ’a
hope? It is like some midsummer mights
dream. Unless the Pakistan army is completely
defeated in Bangla Desh, unless Bangla
Desh is made completely free, unless the secu-
1ar nationalism that has developed in Baogla
Desh, tlie concept the Bengali nationalism,
really comes to exist and also being worked
out—a new machinery and government—

AN HON. MEMBER: Is tber_e nn:'l
difference between Iadian nationslism an
Bengali nationalisn ? (Faterruption)

SHRI SAMAR GUHA ¢ Their nationalism
is based on Bengali culture.

MR. DEPUTY-SPEAKER : Ordcs order
Addpess the Chair pidsses
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SHRI SAMAR GUHA : Secular national-
ism is based on language and culture.

MR. DEPUTY-SPEAKER : Please come
to the point.

SHRI SAMAR GUHA:* This is an im-
portant point,

MR. DEPUTY-SPEAKER : If it has an
effect on the budget, please confinc to the
budget.

SHRI SAMAR GUHA * There is no possi.
bility or sign of even a single person belonging
to the minoritics returning to Bangla Desh
unless the conditions are crcated there for their
honourable living and also living in peace
and security in that region.

Therefore, the question 1s this, I do not
know whether the nightmaie or apprehension
of a war with Pakistan is standing in the way
of really taking effective measures or effective
steps solve the problem of sefugees. If you
have to solve the problem of the refugees, you
have to strike at the root. Because for it ; the
root cause is the brutal atrocities committed
by the Pakistani army, and also their com-
munal strategy to subveit the secular national-
1sm there. They are trying to create communal
trouble 1a the whole of West Bragal, Assam
and Tripura by sending a large number of
infiltrators, because that will help them to
win the last battle of Yahya Khan. Therefore,
Government will have to take courage in both
hands and take decisive action Government
says, the opportunc moment has not come.
Many opportune moments have already
passed. They are delaying recognition of
Bangla Desh. I do not say that recognition is
an end 1n itself; it is just a means to give them
all-out assistance for defeating the armed
occupation of Pakistan in Bangla Desh. If
that is not done, the refugre problem will spell
disaster on our econamy and our social fabric
and political complex. The whole of eastern
India will be in danger.

1, therefore, conclude by saying that unless
Government makes bold themsclves to take
decisive stepain regard to the basic issuc of
recognition of Bangls Desh and giving them
all-out assistance, the edifice of our economy
and the whale stryitture of our social develop-
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ment projects will collapse and we will bave
to face disaster and pethaps prepare ourselves
for another interim budget, which will also
recoil on our common man,

SHRI SURENDRA MOHANTY (Kendra~
para): Sir, it will not be uncharitable to
characterise this budget as a monstrosity, a
travesty, a massive betrayal of the massive
trust that this country had reposed in the
ruling party. Socialism is pever achieved by
gimmickry, by stunts, by demagogy. It is
ultimately to be tested on the touchstone of
a set of objective criterza

I ask in all humilty, Does this budgel
propose to control the spiral of rising prices ?
Does it promise augmentation of giowth ?
Does 1t ofter increased opportunities for em-
ployment ? Do=s it open up new dimensions
of social justice * This only widens the social
digparity and economic injustice.

Only this morning, during the Question
Hour, we were told that the Education Miniy-
try had not enough funds to look after its
commitments even for primary education. But
the hon. Finance Minister, in a charitable
disposition and a fit of loud protestations of
social justice, proposes to reserve 25 per cent
of fresh admussions to public schools for meri-
torious studcnts, who will be offered Govern-
ment scholarships. Who are the students
who go to pubhic schools ? From which strata
of society do they come ?

THE MINISTER OF FINANCE (SHRI
YESHWANT RAO CHAVAN) You have
not understood it. It really means, we are
going to give scholarships to those who cannot
afford to go to public schools ; that means the
socially lower group.

SHRI SURENDRA MOHANTY : I will
put a different construction on it. I can very
well follow the FEnglish language. But the
question is from which strata of society people
send their children to the public schools 7 Well,
you have no money to look afier your commit-
ments even for paimary education and yet you
are offering scholarship to 25 per cent of the
entrants to the public schools. This is meant
for the bureaucrats, for aflluent Ministers and
for that section of the affluent society which
believes in Anglo-Saxon culture, .
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SOME HON. MEMBERS : No, no.

SHRI SURENDRA MOHANTY: You
may say ‘no’ but this is a fact and there is no
gain saying or rejecting a fact. This is an
instance of the social justice that the hon.
Fi Minister proposes in this budget.

None the less, I must say, this budget
certainly has some good points inasmuch as it
sceks to remove economic disparities. These
should not be lost sight of. This budget secks
to impose a ceiling on personal income, that is,
Rs. 5,000 per month and Rs. 1,000 on per-
quisites. 1 would like to know what is the
perquisite of a Minister, I am told that the
Pperquisites of a Minister may run into at least
Rs. | lakh per annum.

AN HON. MEMBER : Rs. 4} lakhs.

SHRI SURENDRA MOHANTY : Some-
body says Rs. 4§ lakhs. I stand corrected, If
you are going to impose a ceiling on the per-
quisites of officers in the companies, I would
beg of the hon. Finance Minister that he must
give a commitment that a cciling will be
imposed on the perquisites of the Ministers
also and that they connot be allowed to run
away with the huge amount of perguisites in
the name of socialism.

Secondly, I would submit that a national
minimum salary should also be signified 50 that
we have an integrated policy of personal
income,

This budget enhances taxation on slabs of
net wealth above Rs. 15 lakhs and proposes a
rate of tax of 8 per cent on uniform basis,
which is a welcome measure. Then, this
budget proposes certain changes on gift tax
which is welcome. This budget proposes
various structural changes affecting the in-
cidence of company tax which also we welcome.
This budget withdraws the tax holiday,
cuphemistically called development rebate. I
only hope that this withdrawal may not be
withdrawn on a subsequent date or of a sub-
sequent period under some plea or other, But
all these and such other proposals of direct tax
on companies etc. for 1971-7% bring in a
mesagre sum of Rs, 27 crores,

While all these ditect taxation porposals net
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him only Rs. 27 crores, he imposes Rs, 150
crores by way of indirect taxes on various items
from motor spirit to maida, from scap to
cigarettes, from textile to postal tariffs. He has
spared more and has left nothing untouched.
He proposes to carn from additional excise
duty on textiles Rs, 4.90 crores, from motor
spinit Rs, 36.30 crores, from special boiling
point spinit Rs. 4.25 crores, from mineral
turpentine oil, liquid petroleum gas, lubricating
stock oils etc. Rs. 9 crores, from cigarette
Rs. 33.20 crores. 1 do not know why the
Finance Ministers are so allergic to smokiog,
saying all the while it is not good for health.
I think Churchill lived for 90 years being an
inveterate smoker. The duty on tractors will
fetch him Rs. 3.4 crores, and duty on oxygen,
chlorine, ammonia and refrigerant gases
Rs. 1.60 crotes, on glassware Rs. 3,15 crores,
on maida Rs. 7 5 crores, on cosmestics Rs. 15
crores, on foreign travel Rs. 7 croresand on
soap Rs. 2.55 crores and besides all these there
is the enhancement of the postal tariff.

1 would only expect that the hon. Finance
Minister would revise this list of indirect taxa-
tion and at least exempt some of the items
from indirect taxation that he has proposed.
For instance, I am persuaded to believe, in
view of the letter which the Maharashtra Chicl
Minister has written to the hon. Finance
Mimster, that perhaps maida will be excmpted
from the axe of his taxation, But motorned
travel is today no more a luxury. Thousands
and thousands of people have to goto theit
places of work and for reaching their offices
and workshops they have to use motorised
transport. If this 20 paise per litre is imposed
as additlonal excise duty on motor spirt,
certainly it will be disastrous for them.

Similarly, being a confirmed, inveterate
smoker, who never lets down his old friead, fo1
the sake of is health even. ... . (Iaterruphon).

SHRI K. D. MALAVIYA (Domaringan) ¢
Are you referring to yourself ?

SHRI SURENDRA MOHANTY : Yo I
do not believe in that kind of pragmii
which leaves orie’s friendﬁanhcuk?ofonh:’
health even, as the hon, Finance M““““I o
suggeeted n his Budget speech, beoatic
1ot given to that kind of ethics.
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SHRI Y. B. CHAVAN: Stick to that
friendship but pay for it.

SHRI SURENDRA MOHANTY : But,
according to my means,

Therefore 1 would beg of him that he should
not tax friendship and he should at least revise
the taxation on some medium varieties of
cigarettes.

In spite of a}l this sledgehammering in the
name of gar:b1 hatao, the Budget will leave an
uncovered deficit of Rs. 220 crores. Within the
short time at my disposal I would like to
examine what will be the effect of this deficit
financing on the cost of hiving index and on
the price situation.

The hon. Finance Minister, in course of his
speech, has very wisely cautioned us *

“let me remind hon. Members,
however, that the price rise in the economy
has been sufficiently disquicting last year
and the budgetary deficit must, thercfore,
be kept within reasonable limits.”

I would like to examine whether the budget-
ary proposals will keep within reasonable
limits this disquieting spiral of rising prices.

As will be seen from the Economics Survey, the
budget estimates for 1970-71 had estimated
deficit financing at Rs. 411 crores. Then, the
overdraft by State Governments, which is
another name for deficit financing left to State
Governments, was Rs. 260 crores. The gap 1
the current Budget is Rs, 220 crores besdes
the uncovered amousnt of Rs 6 crorcsin the
Railway Budget. If you total these up, you
will find that it makes the staggering sum of
Rs, 897 crores, That is today the total amount
of deficit financing that we are having in this
country,

It may be recalled that the Fourth Plan had
Placed a ceiling of Rs. 850 crores on deficit
financing. This was to be spread over a period
of five years, that is, from 1969 to 1974. But
in the very sccond year of the Fourth Five-
Year Plan, as will be seen, we have alrcady
exceeded the limit of Rs. B50 crores that we
had impeged on ourselves. Therefore I would
like to know how this deficit financing, that he
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has indulged in in this Budget, is going to
save the situation.

Since the time at my disposal is very
short. ...

MR. DEPUTY SPEAKER : Itis up, not
short.

SHRI SURENDRA MOHANTY : Since
my time is up, I would beg of the Finance
Mnister that he must take the House into
confidence and give us a clear picture of the
rxtent of deficit financing today and he will
assuage our doubts and musgivings about its
possible impact on the spiral of increasing
prices which is having a disastrous effect on
our Plan, on our economy and on our lives.

SHR1 NARAIN CHAND PARASHAR
(Hamirpur) : Mr. Deputy-Speaker, Sir, I rise
to congratul the F Mini for
presenting this Budget.

A Budget is not a mere exercise in adjusting
figures for expenditure and the figures for
revenue. ltisan exercise in guiding the nation
towards a destined goal and the philosophy
behind a Budget is guided by three factors,
namely, growth and development, social justice
and price stablity.

Comung to these points, I find there isa
criticism from the friends on the other side and,
1n that criticism, I find sound and fury signify-
ing nothing. My hon. friend, Shri Indrajit
Gupta, called it the biggest anti-climax after
the massive mandate to the ruling party. I
find more of wit in it than any kind of wisdom,
Simularly, when Shri Samar Guha was referring
to the impending structural collapse, I was
thinking of some economic theory that he was
going to pronounce or propound just for aur
guidance. But unfortunately for us, he reeled
oft into Bengla Desh and started discussing
those problems and did not discuss the demirts
or the merits of the Budget.

Sir, this Budget, for the first time, brings us
to a very sound footing in the line of social
justice. I would say that the strongest point of
this Budget is that, for the first time, it provides
a nutritional programme for the children. The
children have been neglected so far, Today,
the social justice means also to look upto the
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children. My friends on the other side forget
that the children are a national property and
that they have to be looked after by us. In
socialist countries which they are very found
of pointing to, there is a programme for the
welfare of children. 1n U.S.S.R,, in Japan and
in other countrics also, special sums are provi-
ded for the welfare of children. Here is a
small beginning in that direction. I cannot
say that all the children of the country will bhe
provided for by this small amount. Idereis at
least a beginning. 1 congratulate the hon.
Finance Minister for this that he has given a
new direction to our budgetary provisions. The
Indian Express while criticising the Budget was
of the view that the desired directions which a
Budget should point to arc missing. Here are
the desired directions, if anybody wants to see
them.

‘Then, there is an unprecedented problem of
the displaced persons fiom Bangla Desh, We
have been forced to do something for them.
We are very much unhappy over what has
happened there. We have all sympathy for
them, Here is a provision for them and,
though scanty, it is yeia symbol of our faith
and a token of ow sympathy for the people
who are suffering for raising their banner of
revolt agamnst a tyrannical regime. We are
aure that in the days to come, justice will come
to them and they would regain their liberty,

Further, my friends on the other side criticise
the public schools, But why are they forget-
ting that the hon., Finance Minister has, for
the first timein the history of India provided
25 percent of the scats or scholarships and
other provision for the students from the
poorer scctions of socicty, of course, on merit
to go into those public schools ? When they
criticise the Government or the party in power
for these public schools, they should also
remember that sons and daughters of most of
the Members sitting on the other side also go
to these public achools. As Mr. Frank Anthony
was referring once in this House—when 1 was
not a Member of this House—that some

of the Members on the other side had gone to
him for admission of their sons #ad  daughtery
into these public schools, Sometime back, the
Tinus of India provided a survey of the Mem-
bers of the Jana Sangh Party, sbout their sons
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and daughters studying in schools. My hon.
friend who was criticising me for speaking in
English should remember that the sons and
daughthers of the Members of the Jana Sangh
Party go to these public schools where the
medium of instruction is English, What is the
Justification for ecriticising the Members on
this sile of the House for a thing in which
they themselves indulge. ‘The public schools,
whether they are good or bad, can be valued
by the results they produce and not by any
kind of extraneons philosophy which my
friends on the other side try to propound.
The public schools are the schools which are
craved for today. Even a taxi driver wants
his son to be sent to the public school. What is
this craze for ® Then, we are providing scats for
sons and daughters of thc poorer sections of
saciety, who are meritorious, who can get first
division, to go to these public schools. hor
the first time there is A check on the citadels
of bureaucracy and rich people in sending theut
sons and daughters to public schools. I would
like to congratulate the Finance Muinister
through you, Sir, that for the first time in
the history of India, nuw man living in a small
cottage can send his son or daughter to 4
public school ; whether he wants to speab 11
English or Hindi is immaterial. Thus hw
children can make progress inlife. We wnh
that education in other schools, in Goverament
schools, in private schools and als in the
higher-sccondary is also brought up to the
schools high standard which is needed.

As an educationist and as a teacher I would
like to guote the words of Rabindranath
“Tagore who said that Education is <ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>